
REPORT OF THE JOINT COMMITTEE IN COMPLIANCE WITH 

ORDER DATED 23.03.2023 OF THE HONBLE NATIONAL 

GREEN TRIBUNAL (NGT) IN THE MATTER OF ORIGINAL 

APPLICATION NO. 17 of 2021 (WZ) (TANAJI BALASAHEB 

GAMBHIRE VSUNION OF INDIA & ORS) RELATED TO 

BUILDING PROJECT- "RIVER FRONT" DEVELOPED BY M/S 

XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED, 

BEBADOHAL, TAL- MAVAL, DIST- PUNE 

Submission to 

HON'BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, 

PUNE 

910



REPORT OF THE JOINT COMMITTEE IN COMPLIANCE WITH ORDER DATED 

23.03.2023 OF THE HON'BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE 
MATTER OF ORIGINAL APPLICATION NO. 17 of 2021 (Wz) (TANAJI BALASAHEB 
GAMBHIRE VS UNION OF INDIA & ORS) RELATED TO BUILDING PROJECT 
"RIVER FRONT" DEVELOPED BY M/s XRBIA NORTH HINJEWADI DEVELOPERS 
PRIVATE LIMITED, BEBADOHAL, TAL- MAVAL, DIST- PUNE 

Name of Member, 
Designation 

Shri Pankaj Joshi, 
Member 

Shri Pratik Bharne. 
Scientist-E 

Shri V. V. Killedar 

Sub Regional Officer 

Shri Surendra Navale 
Sub-Divisional Officer 

Sh.aanesh chile 
metopolitem 
Planner 

Department 

SEIAA 

CPCB, 
Regional Directorate, Pune 

MPCB, Pune 

Representative- Collector, Pune 

PMRDA, Pune 

Signature 

Ex

911



Page 1 of 14 

 

REPORT OF THE JOINT COMMITTEE IN COMPLIANCE WITH ORDER 
DATED 23.03.2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL 
(NGT) IN THE MATTER OF ORIGINAL APPLICATION NO. 17 of 2021 
(WZ) (TANAJI BALASAHEB GAMBHIRE VS UNION OF INDIA & ORS) 
RELATED TO BUILDING PROJECT- “RIVER FRONT” DEVELOPED BY 
M/S XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED, 
BEBADOHAL, TAL- MAVAL, DIST- PUNE 
 
01. BACKGROUND  
 
An Original Application No. 17 of 2021 (WZ) is filed by Applicant Shri Tanaji Balasaheb 
Gambhire against construction of a building project namely “River Front” developed by 
M/s. Xrbia North Hinjewadi Developers Private Limited, Bebadohal, Tal- Maval, Dist- 
Pune in prohibited area of blue flood line of ‘Pawana River’ and also in violation of 
conditions of Environmental Clearance (EC) and Conditions of Consent to Operate (CTO) 
under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention 
and Control of Pollution) Act, 1981. 
  
The Hon’ble NGT directed vide Order dated 09.06.2021; 
 

“… 
3.Since averments give rise to a substantial question of environment, we consider it 
appropriate to require a joint committee of (i) Central Pollution Control Board 
(CPCB),(ii) State Environment Impact Assessment Authority (SEIAA), (iii) 
Maharashtra Pollution Control Board (MPCB), (iv) District Magistrate, Pune to look 
in the matter and give its report about the status of compliance on above aspects 
within two months by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR support PDF and not in the form of image PDF. 
…” 

 
Hon’ble NGT passed an order on 17.11.2021 appointing the Respondent No. 7 (MPCB) 
as Nodal agency as no nodal agency had been appointed as per aforesaid order dated 
09.06.2021.  Copy of the Hon’ble NGT Order dated 09.06.2021 is provided as Annexure-
1. 
 
In compliance with aforesaid order of the Hon’ble NGT dated 09.06.2021, the Committee 
comprising the following members visited the project site- M/s Xrbia North Hinjewadi 
Developers Pvt.Ltd., S.No.01, Bebadohal, Tal. Maval, Dist. Pune, on 22/12/2021:  
 

Name of Member  Designation/Office Name of Department  

Shri Pankaj Joshi Member  SEIAA 

Shri Sandesh Shirke SDO, Maval-Mulshi  District Magistrate Pune  

Shri Pratik Bharne 
 

Scientist E,  
Regional Directorate, Pune  

CPCB 

Shri Nitin Shinde Regional Officer,  
MPCB,  Pune 

MPCB- Nodal Agency  
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Shri. Veer Kouls, (VP-Corporate Services), representative from M/s. Xrbia North 
Hinjewadi Developers Pvt. Ltd., Ms. Sonali Aher, Assistant Town Planner, Pune 
Metropolitan Regional Development Authority (PMRDA) and Shri Vijay P Patil, Executive 
Engineer, Irrigation Department were also present in during the visit. Based on the 
allegations made by the Applicant and observations made during the visit information was 
called upon from different departments required for report preparation. 
 
Subsequently, Joint Committee Report was prepared based on the observations made 
during the visit and available information. The copy of the Joint Committee Report was 
submitted to Hon’ble NGT on 24.01.2022 through MPCB being Nodal Agency which is 
provided as Annexure-2. Most of the information/data which was requested to PMRDA, 
Irrigation Dept, Revenue Dept was not made available on time to the Committee and 
therefore the aforesaid report was incomplete. Further, various follow-ups were made 
with above Concerned Departments by MPCB for submission of information requested 
based on the discussion held during the committee visit on 22.12.2021. 
 
Further, Hon’ble NGT heard the matter on 23.03.2023 and passed the order with 
directions which are reproduced as below-  
 

“… 
 
5. Looking to the fact that most of the replies directed to be given by PMRDA to 
the Joint Committee, have not been furnished nor reply-affidavit has so far been 
filed by PMRDA before us despite sufficient opportunity having been given, we 
deem it appropriate to add one member of PMRDA in the Joint Committee. 
….. 
 
11. From the side of the applicant, it is being pressed that the demolition of the 
property in question is very much required in the present case and it is urged that 
the plots which have been constructed on the property in question have already 
been sold and the society has been registered under the Maharashtra Cooperative 
Societies Act and therefore, it is essential to implead the society and the residents 
thereof. Therefore, we direct the applicant to implead the society as respondent 
No.13 within a week and file amended copy of the memo of original application on 
record. The Registry shall issue notice to the newly impleaded respondent No.13, 
returnable within four weeks 
12. The Joint Committee shall visit the spot and conduct the inspection in the 
presence of the representative of the applicant or the applicant-in-person as well 
as the representative of respondent No.12 – Project Proponent so that no 
deficiencies remain. 
 
…” 

 
Thus, as per order dated 23.03.2023, member from the PMRDA is added in the Joint 
Committee, Society (of residents) has been impleaded as Respondent No. 13 and the 
committee was directed to visit the spot and conduct the inspection in the presence of the 
representative of the applicant or the applicant-in-person as well as the representative of 
Respondent No.12 – Project Proponent.   
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Copy of the Hon’ble NGT Order dated 23.03.2023 is provided as Annexure-3.  
 
In compliance with the Order dated 23.03.2023, Joint committee re-visited the site- 
Building Project on 17.05.2023 in presence of Applicant, Project Proponent and 
Representative of Resident’s Society. Attendance sheet of the members present for Joint 
Committee Visit dated 17.05.2023 is provided as Annexure-4.  
 
During the visit on 17.05.2023, it was decided to conduct joint measurement by the 
Revenue Department and Irrigation Department for demarcation of Blue line and Red line 
to decide on construction/filling of material on land/area coming within Blue line/red line. 
As the process of marking blue /red lines takes considerable time, additional time was 
pleaded before Hon’ble NGT.  
 
Hon’ble NGT passed an order on 19/05/2023 and granted one month’s time for the same 
as per para 4 of the order which is reproduced as below: 

 
“… 

 
4. From the side of Respondent Nos. 6 & 7/MPCB, learned Counsel Mr. Vilas A. 
Jadhav has sent us an e-mail dated 18.05.2023 seeking adjournment on the 
ground that in pursuance to our previous order dated 23.03.2023, the Joint 
Committee conducted site visit on 17.05.2023 in presence of the Project 
Proponent, who raised objection on temporary blue line, which was marked by the 
Irrigation Department, hence it has been decided to conduct joint measurement by 
Bhumi Abhilekh Surveyor, Revenue Department and Irrigation Department, for 
which more time would be required. Hence, it is prayed that some additional time 
may be granted for filing the Joint Committee Report. We allow the request made 
by the learned Counsel for the Respondent Nos. 6 & 7 and grant one month’s time 
for the same with the direction that a copy of report of the Joint Committee shall 
be served upon all other parties well in time so that if any objection is to be filed 
from their side, the same may be filed within a period of one week thereafter 
 
…” 

 
Copy of the Hon’ble NGT order dated 19.05.2023 is provided as Annexure-5.  
 
Further, several communication and follow-ups were made by MPCB (Nodal Agency) for 
required information for preparation of joint committee report. Copies of such 
communications are provided as Annexure-6. Hon’ble NGT vide order dated 15.01.2024 
directed to list the matter for final hearing on 23.02.2024. Copy of Hon’ble NGT’s order 
dated 15.01.2024 is provided as Annexure-7. Subsequent to which a meeting was 
conducted on 08.02.2024 by the Joint Committee at Regional Office, MPCB, Pune. 
Report is prepared based on the site visits, available information, documents, information 
provided till date by the concerned departments.  
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02. ENVIRONMENTAL CLEARANCE (EC) AND VIOLATIONS THERETO, 
IF ANY 

 

2.1 Details of the building configuration and total BUA mentioned in the aforesaid ECs, 
Sanction/Building Permissions and construction status are given in Table below. 

 
Sl. No. Particulars (↓) Details Building 

Configurations 

1 Building Permission 
No. 
PRA/NASR/256/2012 
dated 20.04.2013 

Total Plot Area-26,100.00 sq.m 

FSI Area-16629.27 sq.m 
Non-FSI Area Not Mentioned 

B1, B2, B3, C1, C2 
(P+7) 
 

2 Building Permission 
No. 
PMA/NALSR/521/2014 
dated 14.01.2015 by 
Collector, Pune 

Total Plot Area-26,415.00 sq.m 

FSI Area-27642.14  sq.m 
Non-FSI Area Not Mentioned 

A1 (P+8) 
A2 (P+11) 
B1, B2,B3 (P+7) 
B4, B5 (P+8) 
B6,C1,C2 (P+9) 
Club House 

3 Environmental 
Clearance (EC): 
SEIAA Letter No. 
SEAC-III-2013/CR-
244/TC-3 dated 
31.03.2015 

Total Plot Area-26,100.00 sq.m 
FSI Area-31059 sq.m 
Non-FSI Area-11611.82 sq.m 
Total BUA -42670.82 sq.m 

A2 (G+9) 
B1,B2,B3,B4,B5 (P+7) 
B6 (P+8) 
B7(P+12) 
C1,C2 (P+9) 

4 Completion Certificate  
dated 05.12.2017 
(PMRDA) 

-- B1,B2,B3,C1(Part),C2 
(Part) 

5 Revised Building 
Permission No. 534-
18/19 dated 
15.12.2018 (PMRDA 

Total Plot Area-26,415.00 sq.m 
FSI Area-27932.86 sq.m 
Non FSI Area-18261.78 sq.m 
Total BUA -46194.16 sq.m 

-- 

6 Completion Certificate 
dated 20.02.2019 
(PMRDA) 

-- A1,A2,B4,B5, 
C1(Part),C2 (Part) 

8 Completion Certificate 
dated 16.12.2019 
(PMRDA) 

-- B6 (Part) 

9 Completion Certificate 
dated 12.06.2020 
(PMRDA) 

-- B6 (Part), Club House 

10 Architect Certificate 
dated 12.08.2023 

Work Completed as per 
PMRDA- Sanction Plan vide no. 
534-18/19 dated 15.12.2018 
FSI Area: 27932.86 sq.m 
Non-FSI Area: 18492.20 sq.m 
Total BUA: 46425.06 sq.m 

A1 (P+8) 
A2 (P+11) 
B1,B2,B3 (P+7) 
B4,B5 (P+8) 
B6,C1,C2 (P+9) 
Club House 

 
 
2.2 PP obtained Environmental Clearance (EC) from dated 31.03.2015 (Annexure-8) 

from State Environment Impact Assessment Authority (SEIAA), Maharashtra for 
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construction of residential project, and revised building permission dated 15.12.2018 
from PMRDA. Details of FSI, Non-FSI and Total BUA is given in table below;  
 

Areas (↓) 
(in sq.m) 

EC dated 
31.03.2015 

Revised Building Permission No. 534-
18/19 dated 15.12.2018 as submitted by 

PMRDA vide letter dated 20.02.2024 

Plot Area 26,100.00 26,415.00 

FSI Area 31059.00 27932.86 

Non-FSI Area 11611.82 18261.78 

Total BUA 42670.82 46194.16 

 
Information submitted by PMRDA vide letter dated 20.02.2024 is provided as 
Annexure-9.  
 
Condition no. 8 of the said EC dated 31.03.2015 stipulates that; 

 
“In case of any deviation or alteration in the project proposed from those submitted to 
this department for clearance, a fresh reference should be made to the department to 
assess the adequacy of the condition(s) imposed and to incorporate additional 
environmental protection measures required. if any.” 
 

PP changed the scope of the project by increasing the total BUA from 42670.82 
sq.m (as mentioned in EC dated 31.03.2015) to 46194.16 sq.m (as mentioned in 
revised permission dated 15.12.2018), thus violating Condition no.8 of the said EC 
dated 31.03.2015. 

 
2.3 As per the Architect Certificate dated 12.08.2023 (Annexure-10); construction work 

has been completed for buildings are A1, A2, B1, B2, B3, B4, B5, B6, C1, C2 and 
Club House & Services with FSI Area of 27932.86 sq.m, Non-FSI Area of 18492.20 
sq.m and total BUA -46425.06 sq.m 

 
2.4 PP made an EC application dated 16.02.2022 to SEIAA for expansion for the said 

project with a total plot area of 26,415 sq.m, FSI area of 27,933 sq.m, Non FSI area 
of 18,492 sq.m and total BUA of 46,425 sq.m which was further forwarded to SEAC. 
Copy of the application submitted to SEIAA is provided as Annexure-11. 
 

2.5 The application was accepted by SEAC on 21.03.2022 and discussed in 137th 
SEAC-3 meeting held on 30.03.2022 in which the PP accepted that violations of 
increase in BUA and changes in the building configurations w.r.t EC dated 
31.03.2015 has been done. Further, the application was forwarded to SEIAA by 
SEAC-3 for further guidance on who will initiate the action under Section-15 read 
with Section-19 of Environment (Protection) act 1986 in violation cases. The 
deliberations of the aforesaid meeting are reproduced as below; 
 

“PP informed that earlier Environmental clearance was obtained on 31.03.2015 for total 
construction area of 42,671 m2. The actual construction done on-site has a different 
building configuration, than mentioned in EC (the configuration as been changed in the 
vertical direction). The excess area constructed over and above sanctioned in EC is 
3,755 m2 . The total covered built-up area constructed to the date is 46,425 m2, vis-à-
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vis area approved in the EC of. 42,671 Sq.m. PP accepted that Violation has been done 
out by PP. Since there was no provision of regularisation of violation cases the 
application was not submitted. However MoEFCC came out with office memorandum 
dated 28.01.2022 mentioning the procedure to be followed in case of violation already 
done. Accordingly PP applied for Terms of Reference for the changes/ addition / 
variation in total covered built-up construction area, on 16.02.2022. The case was 
discussed on the basis of the documents submitted and presentation made by the 
proponent. All issues relating to environment, including air, water, land, soil, ecology, 
biodiversity and social aspects were examined. The proposal is appraised as category 
8(b) B1.  
  
The office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub 
clause no (i) mentions that “without prejudice to any other consequences, action to 
be initiated under section 15 read with section 19 of the Environment (Protection) 
Act, 1986 against all Violations.  
 
It is not clear that who will initiate the action under section 15 read with section 19 of 
Environment (Protection) act 1986. In violation cases the committee feels that proper 
procedure shall be laid down based on the of OM issued by MoEFCC. However Step 3 
mentions about appraisal under EIA notification, 2006, the sub clause B (i) mentions 
about procedure of TOR to be issued in Violation cases.” 

 
Copy of the minutes of 137th SEAC-3 meeting is provided as Annexure-12. 
 

2.6 The matter was then discussed in the 242nd meeting of SEIAA held on 21.04.2022 
in which SEIAA observed that, there is a matter pending in Hon’ble High Court and 
decided to defer the proposal till the matter in NGT is decided. The deliberations of 
the aforesaid meeting are reproduced as below; 
 

“PP made application under violation SOP. SEAC-3 in its 137th meeting pointed out that, 
the office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub clause 
no (i) mentions that “without prejudice to any other consequences, action to be initiated 
under section 15 read with section 19 of the Environment (Protection) Act, 1986 against 
all Violations.” SEAC further pointed out that, it is not clear that who will initiate the action 
under section 15 read with section 19 of Environment (Protection) act 1986. In violation 
cases the committee feels that proper procedure shall be laid down based on the of OM 
issued by MoEFCC. However Step 3 mentions about appraisal under ELA notification, 
2006, the sub clause B (i) mentions about procedure of TOR to be issued in Violation 
cases. 
 
Hence SEAC forwarded the proposal for further guidance in the matter.  
 
During the meeting SEIAA observed that, there is a matter pending in Hon’ble High 
Court. SEIAA decided to defer the proposal till the matter in NGT is decided.” 
 

Copy of the minutes of 242nd SEIAA meeting is provided as Annexure-13. 
 
2.7 The matter was then again considered 258th meeting of SEIAA held on 03.04.2023 

in which PP submitted that, the Hon'ble NGT has cleared that, proceeding for grant 
of ex-post facto EC, which is pending before SEIAA, shall not be treated to have 
stay and the same would be expedited in some cases pending before Hon’ble NGT. 
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SEIAA noted the same and instructed SEACs regarding apprising the proposals of 
violations as per MoEF&CC Office Memorandum dated 07.07.2021 and 28.01.2022. 
SEIAA decided to refer back the proposal to SEAC for appraisal for Terms of 
Reference (TOR). The deliberations of the aforesaid meeting are reproduced as 
below; 
 

“… 
….. 
Proposal was then considered by SEIAA in its 242nd meeting and deferred the proposal 
till the matter in NGT is decided. Now, PP submitted that, in some cases before Hon’ble 
NGT, Hon'ble NGT has cleared that, proceeding for grant of ex post facto EC, which is 
pending before SEIAA, shall not be treated to have been stayed by Hon’ble NGT, rather 
the same would be expedited. PP further requested that, their case shall be considered 
on similar basis. SEIAA noted the same.  
 
SEIAA further deliberated upon the fact that, SEIAA has issued instructions to SEACs 
regarding apprising the proposals of violations as per MoEF&CC Office Memorandum 
dated 07.07.2021 and 28.01.2022. SEIAA decided to refer back the proposal to SEAC 
for appraisal for Terms of Reference (TOR).” 

 
Copy of the minutes of 258th SEIAA meeting is provided as Annexure-14. 

 
2.8 The matter was then discussed in 174th meeting of SEAC-3 held on 12.06.2023 and 

decided to recommend the proposal to SEIAA for grant of ToR. The deliberations of 
the said meeting are reproduced below; 
 

“PP stated that, the application is a residential housing Project located at Village 
Bebadohal, Taluka Maval, District Pune. PP further stated that, they have applied for 
new EC under Violation Category.  
 
PP inform that, as per the potential, building permission was obtained for the said project 
from Town Planning Department, Pune vide approval no.PRA/NASR/256/2012 for total 
covered built-up construction area of 16,629 m2 and as the total built up area was below 
20,000 m2 the construction was initiated as per the said approval. PP stated that, the 
permissible FSI in the local planning rules increased from 0.75 to 0.90 resulting the total 
buildable potential of the plot increased accordingly. 

 
PP informed that, they have obtained Environment Clearance for the said proposal from 
Govt. of Maharashtra vide letter dated 31.03.2015 for the total construction area of 
42,671 m2, FSI area of 31,059 m2 and Non-FSI area of 11,612 m2 PP further stated 
that, the Gut no. 3(p) was purchased in and the plot area increased by 315 m2 hence, 
the total plot area became 26,415 m2. The total covered built-up construction area also 
increased by 3,755 m2 (from earlier 42,671 m2 as per the EC to now total of 46,425 
m2). PP stated that, there is increase in total covered built-up construction area, along 
with 40 flats increased too. 

 
PP further stated that, the said increase in the built up area was less than 10%, hence 
an application for amendment was made to SEIAA on 30.01.2019 as per the letter 
published “Regarding amendments in Environment Clearances issued to the building 
construction projects” under Medha Gadgil, Additional Chief secretory of SEIAA, 
Maharashtra dated 29.11.2014. 
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PP further informed that, the actual construction done on-site has a different building 
configuration than mentioned in EC (the configuration has been changed in the vertical 
direction, but the plinth has not changed). Also, the excess area constructed over and 
above sanctioned in EC. 

 
… 
 

PP further stated that, they have calculated penalty provision for violation application as 
per approach paper for assessment for environmental damage and estimation of 
remediation costs for building construction projects initiated with obtaining mandatory 
environmental clearance on the PARIVESH portal and they have calculated violation 
days from 15.12.2018 to date of EC application 16.02.2022 i.e. 1159 days. 

 
Building configuration 

Sr. 
No 

Building 
name & 
number 

As per EC: 
2015.03.31 

Configuration 
& flats no. 

As per 
CC and 
current 
status 

Remark 

1 A1 (Earlier 
B7) 

P+12 (96) P + 8 (96) The name of the building 
changed and floors no. 
decreased 

2 A2 G+9 (115) P+11 
(132) 

Footprint not changed. Increased 
Floor by 2nos. and flats by 17 nos 

3 B1 P+7 (56) P+7 (56) Not changed 

4 B2 P+7 (56) P+7 (56) Not changed 

5 B3 P+7 (56) P+7 (56) Not changed 

6 B4 P+7 (56) P+8 (64) Footprint not changed. No. of 
floors increased by 1 no. and flats 
by 8 no 

7 B5 P+7 (56) P+8 (64) Footprint not changed. No. of 
floors increased by 1 no. and flats 
by 8 no 

8 B6 P+8 (64) P+9 (72) Footprint not changed. Increased 
Floor by 1no. and flat by 8 no. 

9 O P+9 (72) P+9 (71) Footprint and Configuration not 
changed, No. of flat decreased 
by 1 no.) 

10 C2 P+9 (72) P+9 (72) Not changed 

11 Club- house  Not reflected  Ground It was mentioned on the 
approved layout 

12 Total Flat no 699 739 Increased Flats by 40 nos. 

 
 

SEAC-3 appraised the proposal as per Circular issued by SEIAA vide dated 22.08.2022. 
The case was discussed on the basis of the documents submitted and presentation 
made by the proponent. All issues relating to environment, including air, water, land, 
soil, ecology, biodiversity and social aspects were examined. 

 
After detailed deliberations on the proposal committee confirmed the case to be of 
violation of the EIA Notification, 2006 and as per Office Memorandum‐ F. No. 22‐
21/2020‐ IA.III dated 07.07.2021 issued by the Ministry of Environment, Forest & Climate 
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Change, decided to issuing following Term of Reference for undertaking EIA and 
preparation of Environment Management Plan (EMP): 

 

Terms of Reference for EIA and preparation of Environment Management 
Plan (EMP) for Violation Cases 

The following Terms of Reference (TOR) for violation cases shall be read along with 
Ministry of Environment Forest and Climate Change orders no F.No.22-21/2020-
IA.III Dated 7th July 2021 and F No. 22-21/2020-IA.III (E 138949) dated 28th 
January 2022 and Approach for Assessment for Environment Damage and 
Estimation of Remediation Costs for Building Construction Projects Initiated Without 
Mandatory Environment Clearance” 2018. 
The following TOR are drafted with reference to Ministry of Environment Forest and 
Climate Change impact assessment division TORs for Violation Case a) For 
Construction Sector vide Notification S.O.804 (E) dated 14th March 2017 in the 
matter of IA/HR/NCP/63612/2017 and b) For Mining Sector dated 12th November 
2018 in the proposal No IA/MH/MIN/68113/2017. 

   
…” 

 
Copy of the minutes of 174th SEAC-3 meeting is provided as Annexure-15. 

 
PP was granted the Terms of References (ToR) vide letter No. 
SIA/MH/MIS/72260/2022 dated 25.09.2023 (Annexure-16) by SEIAA in 264th 
meeting held on 08.08.2023. The deliberations of the said meeting are reproduced 
below; 

 
“Proposal is recommended in 174" meeting of SEAC-3 for grant of Terms of References 
(ToR) under violation category.  
 
SEIAA further directed SEIAA cell to communicate with MPCB to confirm whether action 
has been initiated against the Project Proponent under section 15 of Environment 
(Protection) Act, 1986 for violating provisions of EIA Notification, 2006.  
 
SEIAA after deliberation decided to grant of Terms of References (ToR) as per 
recommendation of SEAC.” 
 

Copy of the minutes of 264th SEIAA meeting is provided as Annexure-17. 
 
 

2.9 PMRDA has issued a Show Cause Notice (SCN) dated 15.01.2024 to PP for 
carrying out construction beyond 42670.82 sq.m for which EC dated 31.03.2015 was 
granted. Copy of the PMRDA SCN dated 15.01.2024 is provided as Annexure-18.  

03. COMPLIANCE OF CONSENT REQUIRED UNDER THE WATER 
(PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 AND 
AIR (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981 

 
3.1 MPCB granted Consent to Establish (CTE) dated 14.06.2014 (Annexure-19) to PP 

for development of new residential project on total plot area of 26,100.00 sq.m and 
total BUA of 29290.31 sq.m. Further,  PP applied for Consent to Operate (CTO) vide 
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application dated 21.09.2019 for total BUA of 42,670.82 sq.m on plot area of 26,100 
sq.m  

 
3.2 PP carried out expansion for a BUA of 13,380.51 sq.m (42,670.82 sq.m -29290.31 

sq.m) without obtaining CTE from MPCB and violated provisions under Section-25 
of the Water (Prevention and Control of Pollution) Act, 1974 and Section-21 of the 
Air (Prevention and Control of Pollution) Act, 1981. 
 

3.3 MPCB issued CTO dated 04.02.2020 (Annexure-20) to the project for total plot area 
of 26,100.00 sq.m and completed BUA of 42,670.82 sq.m which was valid up to 
31.11.2020. PP has not applied for renewal of consent till date and therefore has 
violated provisions under Section-26 of the Water (Prevention and Control of 
Pollution) Act, 1974 and Section-21 of the Air (Prevention and Control of Pollution) 
Act, 1981. 

 
3.4 MPCB issued Show Cause Notice (SCN) on 31.12.2021 (Annexure-21) for not 

obtaining CTE for expansion work and not obtaining renewal of CTO. Subsequently 
Proposed Directions dated 29.09.2022 (Annexure-22) were issued to PP. 

 

04. VIOLATION W.R.T BLUE AND RED FLOOD LINE 
 

4.1 As per the letter dated 20.02.2024 (Annexure-9) submitted by PMRDA, the initial 
Building permissions in the aforesaid project were given by The Collector, Pune. In 
these permissions Blue line and Red lines are earmarked on plan as provided by 
the Dy. Executive Engineer, Khadakwasla Irrigation Division, Pune vide letter dated 
05.07.2012 and there is no building or construction sanctioned within the blue flood 
line of the river.  
 

4.2 As per the letter dated 20.02.2024 along with map showing blue and red fllod lines 
(Annexure-23) submitted by Executive Engineer, Khadakwasla Irrigation Division, 
Pune, the Land Record Authorities carried out land measurement work and 
demarcated the boundaries of the plot of the project. Further, the Red & Blue flood 
lines have been marked on the same map by SDE, Lift Irrigation Sub Div. 
Pawananagar (Hq-Talegaon). The constructed building is partially in between Blue 
& red flood line and remaining major part beyond Red line.  
 
It is further mentioned in the letter that due to construction of compound wall and 
dumping of materials in between blue & red line, change has occurred on the bank 
of river and in future, if flood occurs, its spread will be more in horizontal direction.  
 
Irrigation Dept further informed that due to construction of compound wall and 
dumping of materials in between blue & red line, change in water carrying capacity 
of the adjoining river which causes obstructions to the flow of water in the river. This 
is not permissible. 
 
Committee observed on comparing the map submitted by the irrigation department 
demarcating the red and blue flood line and layout plan dated 15.12.2018 
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(Annexure-24) approved by PMRDA part of Building B5 is constructed in between 
the blue and red flood line.  
 
Thus, the PP has levelled the area, provided the landscaping with concrete/paver 
blacks and constructed compound wall inside the blue line which is prohibitive area 
and part of Building B5 is constructed in Restrictive Area as per the Circular issued 
by Water Resource Department, Govt. of Maharashtra, Govt. Circular No. PuRaNi-
2018/(182/2018) Sin. Vya. (Revenue), dated 03/05/2018, read with Govt. Circular 
No. FWD-1089/243/89/Sin Vya (Works), dated 21/09/1989. This Circular is 
regarding demarcation of flood lines to prohibit any type of construction inside the 
flood lines. Copy of the aforesaid circular vide dated 03/05/2018 along with 
translated version of the same is given at Annexure-25. The relevant paragraph of 
the aforesaid circular vide dated 03/05/2018 is reproduced as follows: 

 
“…5. Prohibitive Zone: The area between the Blue Flood line on the right bank of the 
river to riverbed to the Blue Flood line on the left bank of the river shall be called as 
Prohibitive Zone...” 
 
 “…6. Restrictive Zone: The area between the Blue Flood Line of the river and the Red 
Flood Line on the same bank shall be called as Restrictive Zone…” 

 
 

“…7. Prohibitive Zone can be used only in the form of open land e.g. gardens, play 
grounds, light crops; where there is established easement right to take crops (e.g. water 
melons, musk melons etc. public toilets and sewage discharge facilities), so that there 
will not be any obstruction to the flow of the river, there will not be reduction in the 
carrying capacity of the river and there will not be any change in the cross section of the 
river…”  

 
“…8. Restrictive Zone should be used only for the following: 

 
 i) Sewage carrying projects unavoidable in public interest.  
ii) Public roads unavoidable in public interest; provided the top level of such road 
shall be above the level of Blue Flood line. 
 iii) Water supply pipe lines, gas pipe lines, drainage pipe lines unavoidable in 
public interest provided such pipe lines shall be under ground and will not cause 
obstruction in the cross section of the Restrictive Zone. 
 iv) The plinth level of the ground floor of the buildings in Restrictive Zone shall be 
safely above the level of Red Flood line so that the people could be evacuated to 
safe location before the flood level rises in the Restrictive Zone and it will be 
possible for the people and cattle to shift urgently to safe location with their 
belongings to avoid the loss of life and property due to floods…” 

 

05. OTHER OBSERVATIONS  
 

 
5.1 PP has provided Sewage Treatment Plant (STP) of capacity 380 CMD capacity with 

Primary, Secondary & Tertiary treatment system. The CTO is expired on 31.11.2020 
which is not renewed.  
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The sampling carried out during the committee visits on 22.12.2021 and 17.05.2023. 
The analysis results of sampling are given in the following table- 

 

Parameters 

Date of sampling Standards 
( as per 

CTO) 
22.12.2021 17.05.2023 

Inlet Outlet Inlet Outlet 

pH 7.9 8.3 7.9 8.2 6.5-9.0 

TSS  68 26 110 56 20 

BOD 72 36 145 60 10 

COD 168 92 340 144 50 

Ammonical 
Nitrogen 

85.68 2.32 1.02 0.35 5 

Note: All parameters are in mg/l except for pH 

 
It observed that the parameters TSS, BOD and COD are non-complied with the 
standards (prescribed in the CTO) at the outlet of STP.  
 
As per the conditions stipulated in Schedule-I i.e. terms & conditions for compliance 
of water pollution control, s. no. 1) C); The treated effluent shall be 60% recycled for 
secondary purposes such as toilet flushing, air conditioning, firefighting, on land for 
gardening etc and remaining shall be discharged into the municipal sewerage 
system. 
 
It is informed that the treated sewage is used for the toilet flushing and therefore the 
sample of the water which is used for the flush in one of the toilets of occupied Flat 
was also collected during the visit on 17.05.2023. The concentration of pH-8.5; TSS-
12 mg/l; BOD- 8.5 mg/l; COD-24 mg/l and Ammonical Nitrogen- 0.37 mg/l. It is 
observed that the concentration of the water which is used for flush are not matching 
with treated sewage from STP during the visit as seen from the Table above.  Thus, 
treated sewage not used as such for the flush and/or fresh water is mixed with 
treated sewage for use in flushing. 
 
As there is no municipal sewerage system in the area, no proper system for the re-
use of treated sewage, sewage is not treated properly to meet with standards, less 
gardening requirement and pipes are observed towards riverside boundary wall 
therefore the discharge of treated/untreated sewage in to the nearby river cannot be 
ruled out.  

 
5.2 Project proponent has provided Organic Waste Converter (OWC) of capacity 1000.0 

Kg/Day for the treatment of Bio-degradable waste (wet waste) without valid CTO. 
The same was not in operation during the visits. The PP could not properly explain 
the disposal of waste which shows that the waste was being disposed 
unauthorizedly.  
 

5.3 Project proponent has installed Solar Water Heating systems on building roof tops 
and rain water harvesting arrangement. 
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5.4 PP has obtained NOC dated 07.06.2017 for buildings B1, B2, B3, C1, C2 and NOC 
dated 06.12.2018 A1, A2, B4, B5, B6 from Fire Department, PMRDA. Copy of the 
NOCs are provided as Annexure-26. 

 
5.5 PMRDA vide letter dated 20.02.2024 submitted that the final occupancy certificate 

was issued to the project only after taking in account letter dated 22.12.2019 from 
the PP regarding compliance of plantation of trees i.e. condition no. 22 of the 
commencement certificate.  Copy of the letter dated 22.12.2019 submitted by PP to 
PMRDA is provided as Annexure-27. However, committee found that plantation of 
trees was not as per details of trees provided by PP as per above letter dated 
22.12.2019 to PMRDA.  

 
5.6 Open well was observed in the garden area near to Pawana River without 

permission. The water was being used for the domestic purpose and other purpose.  
 

5.7 Regarding allegation that PP has prepared false and misleading area statement in 
sanction plan by supressing non-development area of 1400 Sq. Mtrs. as Pot 
Kharaba and this area is part of Pawana River, which cannot be claimed for FSI. As 
per PMRDA, no land area is shown as acquired by Irrigation Department, as area 
under river bed, as per 7/12 extract of the said plot.  
 

5.8 Photographs taken during the visit are provided as Annexure-28. 
 
 

06. CONCLUSION AND RECOMMENDATIONS: 
  
7.1 PP changed the scope of the project by increasing the total BUA from 42670.82 

sq.m (as mentioned in EC dated 31.03.2015) to 46194.16 sq.m (as mentioned in 
revised permission dated 15.12.2018), thus violating Condition no.8 of the said EC 
dated 31.03.2015. PP further made an EC application dated 16.02.2022 to SEIAA 
for expansion for the project with a total plot area of 26,415 sq.m, FSI area of 27,933 
sq.m, Non FSI area of 18,492 sq.m and total BUA of 46,425 sq.m.  
 
PP accepted the violations of increase in BUA and changes in the building 
configurations w.r.t EC dated 31.03.2015 before the SEAC. Further, SEIAA 
confirmed the case as a violation of the EIA Notification, 2006 and as per Office 
Memorandum‐ F. No. 22‐21/2020‐ IA.III dated 07.07.2021 issued by the MoEF&CC.  
 
The Terms of Reference (ToR) dated 25.09.2023 granted to PP by SEIAA for 
violation cases shall be read along with MoEF&CC orders no F.No.22-21/2020-IA.III 
dated 07.07.2021, F No. 22-21/2020-IA.III (E 138949) dated 28.01.2022 and 
Approach for Assessment for Environment Damage and Estimation of Remediation 
Costs for Building Construction Projects Initiated Without Mandatory Environment 
Clearance 2018. 
 
PP should immediately submit Assessment for Environment Damage and 
Estimation of Remediation Costs and implement the remediation plan as per ToR 
as mentioned above for the violations. 

924



Page 14 of 14 

 

 
 

7.2  PP has carried out expansion in the project without obtaining CTE and operation of 
STP and OWC without a valid CTO/Authorisation from MPCB, thus violated 
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air 
(Prevention and Control of Pollution) Act, 1981. MPCB issued Show Cause Notice 
(SCN) on 31.12.2021 for not obtaining CTE for expansion work and not obtaining 
renewal of CTO. Subsequently Proposed Directions dated 29.09.2022 were issued 
to PP. Therefore, MPCB should take further action in view of above directions 
including actions for non-compliances observed wrt STP and Organic Waste 
Convertor (OWC).  

 
7.3 PMRDA should take action against PP as PP has levelled the area, provided the 

landscaping with concrete/paver blacks and constructed compound wall inside the 
blue line which is prohibitive area and part of Building B5 is constructed in Restrictive 
Area.  

 Demolish the constructions illegally constructed/raised in Prohibitive area in 
accordance with orders of Hon’ble NGT in OA no. 281 of 2019 (PB) in the matter of 
Mahadevapura Parisara Samrakshane Mattu Abhivrudhi Samiti vs Union of India & 
Ors. vide order dated 30.07.2021 regarding the violation of provisions relating to 
wetlands and Rajakaluves, and constructions raised in the buffer zone or 
surrounding area of Kaikondarahalli Lake and Hon’ble NGT in OA no. 41 of 2019 
(WZ) in the matter of Federation of River Residency Cooperative vs Pimpri 
Chinchwad Municipal Corporation & Ors. vide order vide dated 30/01/2020 matters 
regarding construction of Sewage Treatment Plant (STP) by the Pimpri-Chinchwad 
Municipal Corporation (PCMC) in the area between the river bank and Blue Flood 
Line of the Indrayani River, which is a prohibited zone.  

 
 
 

--xxooxx-- 
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Item No. 02         (Pune Bench)  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 17/2021 (WZ) 

Tanaji Balasaheb Gambhire   Applicant 

Versus 
Union of India & Ors.      Respondent(s) 

Date of hearing: 09.06.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Nitin Lonkar, Advocate   

ORDER 

1. Grievance in this application is against location of a building 

project developed by M/s XRBIA North Hinjewadi Developers Private 

Limited, Pune, Respondent No. 12 in prohibited area of blue flood line of 

‘Pawana River’ and also in violation of conditions of Environmental 

Clearance (EC) dated 31.03.2015 and conditions of Consent to Operate 

dated 04.02.2020 under the Water (Prevention and Control of Pollution) 

Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981. 

There is also allegation of violations of Solid Waste Management Rules, 

2016. The applicant has filed the blue flood line map of the river apart 

from order of EC and Consent to Operate in support of the above 

averments. 

2. We have heard learned Counsel for the applicant and perused the 

record to which our attention has been drawn.  
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3. Since averments give rise to a substantial question of environment, 

we consider it appropriate to require a joint Committee of CPCB, SEIAA, 

Maharashtra, Maharashtra State PCB and District Magistrate, Pune to 

look into the matter and give its report about the status of compliance on 

above aspects within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. If the report is adverse to the project 

proponent, copy of the report be furnished to it for compliance or if there 

are objections, the same be filed before the next date before this 

Tribunal.

The applicant is at liberty to furnish a set of papers to the CPCB, 

SEIAA, Maharashtra, Maharashtra State PCB and District Magistrate, 

Pune to facilitate compliance of the above order.   

List for further consideration on 21.09.2021. 

A copy of this order be forwarded to the CPCB, SEIAA, 

Maharashtra, Maharashtra State PCB and District Magistrate, Pune by 

e-mail for compliance. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

June 09, 2021 
Original Application No. 17/2021 (WZ) 
A 

927



REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER 

DATED 09.06.2021 and 17.11.2021 OF THE HON’BLE NATIONAL GREEN 

TRIBUNAL (NGT) IN THE MATTER OF ORIGINAL APPLICATION NO. 

17 of 2021 (TANAJI BALASAHEB GAMBHIRE VS UNION OF INDIA & 

ORS) 

1. BACKGROUND 
 

Applicant Tanaji Balasaheb Gambhire filed an application against location of 

a building project developed by Respondent No. 12 i.e M/s Xrbia North Hinjewadi 

Developers Private Limited. The Said application has been filed vide Original 

Application No. 17/2021(WZ), titled Tanaji Balasaheb Gambhire Vs Union of India 

& Ors. 

 

The Applicant has filed an Application before the Hon’ble National Green 

Tribunal, Western Zone Bench, Pune vide Original Application No. 17/2021, titled 

Tanaji Balasaheb Gambhire Vs Union of India & Ors. The Hon’ble Tribunal has 

issued an Order, dated 09.06.2021, and directed vide para 3 of the Order that “Since 

averments give rise to a substantial question of environment, we consider it 

appropriate to require a joint committee of (i) Central Pollution Control Board 

(CPCB),(ii) State Environment Impact Assessment Authority (SEIAA), (iii) 

Maharashtra Pollution Control Board (MPCB), (iv) District Magistrate, Pune to look 

in the matter and give its report about the status of compliance on above aspects 

within two months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR support PDF and not in the form of image PDF.If the report is 

adverse to the project proponent, copy of the report be furnished to it for compliance 

or if there are objections, the same be filed before next date before this tribunal. 

Copies of the Hon’ble NGT Orders, dated 09.06.2021 and 17.11.2021, in the matter 

under reference i.e. Original Application No. 17 of 2021 is given at Annexure-I & 

Annexure – II respectively. 

 

In compliance with aforesaid Order, dated 09.06.2021, of the Hon’ble NGT, 

the Committee was constituted, comprising the following members: 
 

1) Pankaj Joshi, Member – SEIAA  
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2) Nitin Shinde, Regional Officer, MPCB Pune 

3) Pratik Bharne, Additional Director, CPCB (scientist-E) 

4) Sandesh Shirke, S.D.O. Maval-Mulshi - representing the District Magistrate, 

Pune 

 
The above mentioned Committee has carried out a site visit of the project 

namely M/s Xrbia North Hinjewadi Developers Pvt. Ltd., S.No.01, Bebadohal, Tal. 

Maval, Dist. Pune, on 22/12/2021. Shri. Veer Kouls, (VP-Corporate Services), 

representative from M/s Xrbia North Hinjewadi Developers Pvt. Ltd. was present 

during the Joint Committee’s visit, however looking at the non-compliance and 

confirmation of the same the committee has called officials of Pune Metropolitan 

Regional Development Authority (PMRDA) and Executive Engineer, Irrigation 

Department vide letter dated 20/12/2021 attached and annexed as Annexure-III. 

Competent authority SEIAA has granted Environmental Clearance (EC) to 

the project on 31/03/2015 vide No. SEAC-III-2013/CR-244/TC-3 for residential 

development project at Gat No.01, Vill. Bebadohal, Tal. Maval, Dist. Pune, State- 

Maharashtra, for Total Plot Area 26,100.00 m2 and Proposed Total Built-up Area- 

42,670.82 m2 (FSI-31,059.00 m2 and Non FSI-11,611.82 m2) given at Annexure- 

IV. 

 

M.P.C. Board has granted Consent to Establish to the project on 14/06/2014 

for development of new residential project on Total Plot Area-26,100.00 m2 & Total 

Construction Built-up Area of -29290.31 m2 given at Annexure-V. 

 

Further to this Project Proponent (PP) has carried out expansion of the project 

i.e. by additional construction of Total Construction Built-up Area-13,380.51 m2, for 

which they have not obtained Consent to Establish from the M. P . C. Board. 

 

Further to this Project Proponent had applied directly for Consent to Operate 

for Total Construction BUA-42,670.82 m2. 

 

Competent authority of M.P.C. Board has granted Consent to Operate to the 

project on 04/02/2020 for Total Plot Area-26,100.00 m2 & completed construction 

BUA-42,670.82 m2 which was valid up to 31/11/2020 given at Annexure-VI. 

 

The validity of Consent to Operate granted by the M.P.C. Board to the said 

project is expired on 31/11/2020. Project proponent has not applied for renewal of 

consent. 
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Present Status:- During visit the committee observed that, 
 

1) PP has completed construction of Total Construction BUA-42670.42 m2 

as per architect certificate dated 03/12/2019 given at Annexure-VII. No 

new construction observed on site. 

 

2) PP has provided Sewage Treatment Plant (STP) of capacity 380 CMD 

capacity with Primary, Secondary & Tertiary treatment system. 

3) Project proponent has provided OWC of capacity 1000.0 Kg/Day for the 

treatment of Bio-degradable waste. 

4) Project proponent has installed Solar Water Heating systems on building 

roof tops. 
 

5) Project proponent has provided Rain Water Harvesting arrangement. 

 
The Joint Committee during its visit on 22/12/2021 has instructed to 

various authorities such as PMRDA, Irrigation Department, CPCB, Representative 

of District Magistrate, Pune to submit the requisite information relevant to respective 

department. Project Proponent was also directed to submit clarifications on the 

grievances raised by the applicant vide para-8 of the application. The details about 

grievances raised by applicant and the responsible authority were also shared vide 

email dated 22/12/2021 and reminder email on 28/12/2021. 

 
 

SUMMARY / CONCLUSION 
 

Sr. 

No. 

Point examined Summary/Conclusion 

a. BECAUSE, the Entire project is 

constructed in prohibited area of blue flood 

line of Pawana River and therefore the 

construction of the project is illegal need to 

be demolished for restitution and restoration 

of the area. 

Prima facie the Joint 

Committee has observed that 

the Respondent PP has 

carried out illegal 

construction in the blue line 

of the river Pavana. The Joint 

Committee has asked 

PMRDA & Irrigation 

Department to submit their 
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  remarks regarding the said 

issue. 

b. BECAUSE, the PP has dumped the 

construction waste in the blue flood line of 

Pawana River intentionally for reclamation 

and carried out illegal construction in blue 

flood line and in river bed. 

Prima facie dumping of 

material for levelling of land 

was observed in the blue line 

area. The Joint Committee 

has asked the Irrigation 

Department to submit their 

remarks regarding the said 

issue. 

c. BECAUSE, the PP has diverted the natural 

water flow and created obstacle to the major 

water stream of the Pawana River. 

The Joint Committee has 

asked the Irrigation 

Department to submit their 

remarks regarding the said 

issue. 

d. BECAUSE, the EC Application is only for 

Gut No. 1 (P) but project construction 

carried out on Gut No. 1(P) & 3 (P) also. 

The Joint Committee prima 

facie observed that the 

entrance part of the project is 

constructed on Gut no. 03 ; 

for confirmation the Joint 

Committee has asked 

PMRDA & District Collector 

Office to provide 

information. 

e. BECAUSE, the EC dated 31.03.2015 is 

granted to only 26100 Sq. Mtrs. But Project 

is executed on 26415 Sq. Mtrs. 

The Joint Committee has 

asked the PMRDA to submit 

their remarks regarding the 

said issue. 

f. BECAUSE, the PP has carried out illegal 

excess construction of 3901.18 M2 (46572- 

42670.82) in violation of EC dated 

31.03.2015 

The Joint Committee has 

asked the PMRDA to give 

information regarding the 

said issue and the 

Respondent PP shall submit 

the Architect Certificate and 
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  the Building Completion 

certificate. 

g. BECAUSE, the PP has carried out illegal 

excess construction of 17281.69 M2 (46572- 

29290.31) in violation of Consent to 

Establish dated 14.06.2014. 

M.P.C. Board has granted 

Consent to Establish to the 

project on 14/06/2014 for 

development of new 

residential project on Total 

Plot Area-26,100.00 m2 & 

Total Construction Built-up 

Area of -29290.31 m2 given at 

Annexure-V. Further to this 

Project Proponent (PP) has 

carried out expansion of the 

project i.e by additional 

construction of Total 

Construction Built-up Area- 

13,380.51 m2, for which they 

have not obtained Consent to 

Establish from the M.P.C. 

Board. After completion of 

necessary enquiry the MPCB 

will initiate appropriate 

penalty / legal action. 

h. BECAUSE, the PP has constructed 733 

flats in excess by 34 flats against EC 

permission for 699 flats. 

The Joint Committee has 

asked the PMRDA and the 

Respondent PP to give 

information regarding the 

said issue. 

i. BECAUSE, the PP has procured Consent to 

Operate dated 04.02.2020 after starting 

operation of project in ex-post facto manner 

to regularise the project construction. 

M.P.C. Board has granted 

Consent to Operate to the 

project on 04/02/2020 for 

Total Plot Area-26,100.00 m2 

& completed construction 

BUA-42,670.82 m2 which 

was valid up to 31/11/2020 

given at Annexure-VI. The 

validity   of       Consent   to 

Operate granted by the 

M.P.C.Board   to   the   said 
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  project is expired on 

31/11/2020. Project 

proponent / society (if handed 

over to society) has not 

applied for renewal of 

consent. 

j. BECAUSE, the PP is discharging waste 

water in Pawana River and causing water 

pollution. 

The Joint Committee has 

observed that the treated 

sewage is given by 

Respondent PP to nearby 

plant nurseries for utilisation. 

This utilised water may 

percolate and meet to river 

hence, the Joint Committee 

has asked the Irrigation 

Department & PP to submit 

information regarding usage 

of water and reuse of water. 

k. BECAUSE, the PP has not preserved top 

soil and committed violation of the EC 

condition. 

The Joint Committee has 

asked the PP to submit 

compliance report on this 

aspect during construction 

phase. 

l. BECAUSE, the PP has not carried out 

testing of top soil and ground water quality 

for contamination. 

The Joint Committee has 

asked the Respondent PP to 

submit the testing reports. 

MPCB has also collected 

samples and submitted for 

analysis , the analysis results 

are awaited. 

m. BECAUSE, the PP is not operating STP in 

scientific manner and sewage water is 

discharged into Pawana River. 

PP has provided Sewage 

Treatment Plant (STP) of 

capacity 380 CMD capacity 

with Primary, Secondary & 
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  Tertiary treatment system. 

Samples of the same are 

collected by MPC Board 

Official and sent for analysis. 

The analysis results are 

awaited. 

n. BECAUSE, the PP has not installed solar 

energy system & Solar water heater for 

energy saving. 

Solar Water heating system 

has been installed on roof top 

of the building. 

o. BECAUSE, there is no fire station within 

15 Km from project site, in case of fire it 

will create danger to the human life. 

Collector Office & PMRDA 

to give the information. 

p. BECAUSE, the PP has not made tree 

plantation as per the EC conditions. 

Tree plantation was observed 

but the Joint Committee has 

asked PMRDA to give 

information as PMRDA is 

the authority to issue Garden 

NOC. 

q. BECAUSE, the PP has not submitted six 

monthly compliance report and monitoring 

report. 

Joint Committee has asked 

the PP to submit the report. 

r. BECAUSE, the PP is extracting ground 

water in illegal manner from three bore 

wells without CGWA permission. 

The Joint Committee 

observed that Respondent PP 

is using well water. The 

Committee has requested 

Irrigation Department to give 

information. 

s. BECAUSE, the PP has not developed 

Landscape area as per CPCB norms. 

CPCB & PMRDA to give 

the information as per norms. 

t. BECAUSE, the PP has not obtained prior 

sanction for change in scope of the project 

on account of increase in total BUA and 

PMRDA to provide the 

information. 
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 tenements, ground coverage, total plot area 

etc. 

 

u. BECAUSE, the PP has not obtained revised 

/ amended Environment Clearance. 

PP has not applied and 

further verification will be 

done after receipt of architect 

certificate. 

v. BECAUSE, the PP has not obtained revised 

/ amended Consent to Establish. 

PP has not applied and 

further verification will be 

done after receipt of architect 

certificate 

w. BECAUSE, the PP has not obtained revised 

/ amended Consent to Operate 

PP has not applied and 

further verification will be 

done after receipt of architect 

certificate 

bb. BECAUSE, the conduct of PP has prepared 

false and misleading area statement in 

sanction plan by supressing non- 

development area of 1400 Sq. Mtrs. as Pot 

Kharaba and this area is part of Pawana 

River, which cannot be claimed for FSI and 

it is clear cut forgery amounting to cheating 

public at large with help of bureaucrats. 

Collector Office & PMRDA 

to give the information. 

 

 

The grievances noted above have been called for explanation from Irrigation & 

PMRDA authority, however these departments need time for submission as time is 

needed to carry out detail study and there by non-compliances. Hence the 

observations of the Joint Committee have been commuted in respective para. 
 

 

 

 

 

 

 

 

 

 

Page 8 of 9 

278935



 

 
 

 

 

Page 9 of 9 

279936



 

280937



 

281938



 

282939



 

283940



 

284941



 

285942



 

286943



 

287944



 

288945



 

289946



 

290947



 

291948



 

292949



 

293950



 

294951



 

295952



 

296953



 

297954



 

298955



 

299956



 

300957



 

301958



 

302959



 

303960



 

304961



 

305962



 

306963



 

307964



 

308965



 

309966



 

310967



 

311968



 

312969



[NPJ]                                                                                                         Page 1 of 4 
 

Item No.4                                (Pune Bench)

  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

(By Video Conferencing) 

 
ORIGINAL APPLICATION NO.17 OF 2021 (WZ) 

 
Tanaji Balasaheb Gambhire      …. Applicant 
  

Versus 
 

Union of India & Ors.       .…Respondents 
 

 
Date of hearing  : 23.03.2023 

 
CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

 
Applicant                   :     Applicant-in-person present 

 
Respondents              :     Mr. Raghvendra B. Kulkarni, Advocate holding for  

                                        Mr. Rahul Garg,  Advocate for R-1 
                                        Mr. Aniruddha Kulkarni, Advocate for R-3, R-4 & R-5 

                                        Mr. Vilas A. Jadhav, Advocate for R-6 and R-7 
                                        Mr. Sameer Khale, Advocate for R-10 

                                        Ms. Supriya Dangare, Advocate for R-12   
 

                   
ORDER 

 
 

1. From the side of the applicant, the applicant-in-person has 

appeared. 

2. We have gone through the Joint Committee report, which is annexed 

at pages 271 to 279 of the paper-book.  In the said report, the 

summary/conclusions have been given in tabular form. We have gone 

through the conclusions and find that with respect to the point examined 

relating to the allegation that entire project is constructed in prohibited area 

of blue flood line of Pawana river and the construction being illegal, its 

demolition is needed, the conclusion is submitted saying that the Project 

Proponent has carried out illegal construction in blue line of the said river 

and the Joint Committee has asked PMRDA and Irrigation Department to 
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submit their reply in respect of the said issue.  We find that respondent No. 

11 – Water Resource Department has filed reply-affidavit wherein at page 

793, it is recorded that on 03.02.2022, the Executive Engineer of Irrigation 

Department had visited the site and verified the location of blue line on site 

with respect to R.L. (Reduce Level) 573.00 m and it was seen that 

respondent No.12 – Project Proponent has carried out compound wall and 

parking space within blue line and dumped material within blue line and 

river bank because of which the river bank is raised.  Respondent No.12 has 

fixed parking paver blocks in that area.  Regarding the diversion of natural 

water flow, it is stated that the same is not altered or modified but definitely 

the reclamation and construction by respondent No12 created obstacle to 

the water flow of Pawana river. 

3. With the Annexure-D to the said reply of Irrigation Department is a 

letter written by the Deputy Divisional Engineer, Upsa Irrigation Sub-

Division, Pavanagar addressed to the Metropolitan Commissioner, Pune 

Metropolitan Region Development Authority (PMRDA) wherein it is recorded 

that this organization (XRBIA), North Hinjewadi Developers Pvt. Ltd. has dug 

an unauthorized well within their premises within 15 meters from Pavana 

river and built construction and drilled another unauthorized well within 35 

meters from the river bed.  No official approval for water supply to the 

housing organization has been taken and the organization is using water 

illegally from Pavana river, which requires legal action to be taken against 

the organization.  

4. With respect to the other objections, which have been raised by the 

applicant which are found to have been mentioned in tabular form in the 

summary/conclusions of the Joint Committee report from “b” to “bb”, with 

regard to most of these, it has been recorded in this report that the PMRDA 

was asked to give information with regard to these points/objections raised.  

It is quite apparent from this Joint Committee report that the Committee has 

not exerted to obtain this information in full from the Authorities concerned 
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and shifted its responsibility upon other Authorities such as PMRDA and 

Collector to give information, which appears to be only completion of 

formality and not genuine efforts on its part to obtain this information.  

Therefore, we direct the Joint Committee to submit additional report in 

respect of all these points regarding which they have mentioned that the 

information has been sought from the concerned Department/Authority.  We 

expect the Authorities concerned shall cooperate in furnishing the 

information to the members of the Joint Committee.  This additional report 

must be filed within two weeks. 

5. Looking to the fact that most of the replies directed to be given by 

PMRDA to the Joint Committee, have not been furnished nor reply-affidavit 

has so far been filed by PMRDA before us despite sufficient opportunity 

having been given, we deem it appropriate to add one member of PMRDA in 

the Joint Committee. 

6. As per our previous order, from the side of respondent No.3 – 

Environment Department, respondent No.4 – SEIAA Maharashtra and 

respondent No. 5 – SEAC (III), learned standing counsel Mr. Aniruddha 

Kulkarni has appeared and apprised us that he needs one week to file the 

reply-affidavit though we had earlier granted two weeks’ time to file the 

reply-affidavit.  We allow a week’s time to him by way of last opportunity to 

file the reply-affidavit. 

7. From the side of respondent Nos.6 and 7 – MPCB, learned counsel Mr. 

Vilas Jadhav has appeared and states that he has filed the reply-affidavit. 

8. Since learned counsel Mr. Sameer Khale has apprised us that he has 

sent e-mail to the Department (PMRDA) regarding filing of the reply-affidavit 

but no response has been received from them, it is a matter of great concern 

to us.  The PMRDA is an important party in the present case.  We, therefore, 

direct PMRDA to file the reply-affidavit positively within a week failing which 

the Commissioner, PMRDA shall remain present personally before us on the 

next date to explain the reasons/difficulty in filing the reply-affidavit. 
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9. From the side of respondent No.11 – Water Resources Department, 

learned counsel Ms. Supriya Dangare has appeared and states that the 

reply-affidavit has been filed. 

10. From the side of respondent No.12 – Project Proponent, learned 

counsel Mr. Saket Mone has appeared and states that he has been provided 

a copy of the Joint Committee report today.  He may file objection to it, if so 

required within a period of one week.  He may also file reply against the 

reply-affidavits filed by other respondents. 

11. From the side of the applicant, it is being pressed that the demolition 

of the property in question is very much required in the present case and it 

is urged that the plots which have been constructed on the property in 

question have already been sold and the society has been registered under 

the Maharashtra Cooperative Societies Act and therefore, it is essential to 

implead the society and the residents thereof.  Therefore, we direct the 

applicant to implead the society as respondent No.13 within  a week and file 

amended copy of the memo of original application on record.  The Registry 

shall issue notice to the newly impleaded respondent No.13, returnable 

within four weeks. 

12. The Joint Committee shall visit the spot and conduct the inspection in 

the presence of the representative of the applicant or the applicant-in-person 

as well as the representative of respondent No.12 – Project Proponent so that 

no deficiencies remain. 

13. Put up this matter on 19.05.2023.     

   

          Dinesh Kumar Singh, JM 

 
 

 
Dr. Vijay Kulkarni,  EM 

 
 

March 23, 2023 
O.A. NO.17 OF 2021 (WZ) 
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Item No. 5                        (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Original Application No.17/2021(WZ) 

I. A. No. 190/2022(WZ) 
 

 
Tanaji Balasaheb Gambhire   

…..Applicant 

Versus 
 
 

Union of India & Ors.  

….Respondent(s) 
 

 

Date of hearing: 19.05.2023 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Applicant in-person along-with Mr. Vijay Mhaske, Advocate  

Respondent(s) : Mr. Rahul Garg, Advocate for R-1/MoEF&CC  

Mr. Aniruddha Kulkarni, Advocate for R-3/Envt. Deptt.,  

R-4/SEIAA & R-5/SEAC-III  

Mr. Sameer Khale, Advocate for R-10/PMRDA  

Ms. Supriya Dangare, Advocate for R-11/WRD  

Mr. Saket Mone, Advocate along-with Mr. Abhishek Salian, 

Advocate for R-12/PP  

           

 

ORDER 

 

1. From the side of Applicant, Applicant in-person has appeared. 

2. From the side of Respondent No. 1/MoEF&CC, learned Counsel 

Mr. Rahul Garg has appeared and apprised that reply affidavit has 

already been filed. 

3. From the side of Respondent No. 3/Environment Department, for 

Respondent No. 4/State Environment Impact Assessment Authority 

(SEIAA) and for Respondent No. 5/SEAC-III, learned Counsel Mr. 

Aniruddha Kulkarni has appeared and apprised that reply affidavit has 

been filed only on behalf of Respondent No. 4/SEIAA. 
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4. From the side of Respondent Nos. 6 & 7/MPCB, learned Counsel 

Mr. Vilas A. Jadhav has sent us an e-mail dated 18.05.2023 seeking 

adjournment on the ground that in pursuance to our previous order 

dated 23.03.2023, the Joint Committee conducted site visit on 

17.05.2023 in presence of the Project Proponent, who raised objection on 

temporary blue line, which was marked by the Irrigation Department, 

hence it has been decided to conduct joint measurement by Bhumi 

Abhilekh Surveyor, Revenue Department and Irrigation Department, for 

which more time would be required. Hence, it is prayed that some 

additional time may be granted for filing the Joint Committee Report. We 

allow the request made by the learned Counsel for the Respondent Nos. 6 

& 7 and grant one month’s time for the same with the direction that a 

copy of report of the Joint Committee shall be served upon all other 

parties well in time so that if any objection is to be filed from their side, 

the same may be filed within a period of one week thereafter.   

5. None has appeared from the side of Respondent No. 8/Town 

Planning Department, Pune and Respondent No. 9/Collector of Pune. 

6. From the side of Respondent No. 10/PMRDA, learned Counsel Mr. 

Sameer Khale has appeared and apprised that reply affidavit has already 

been filed. 

7. From the side of Respondent No. 11/WRD, learned Counsel Ms. 

Supriya Dangare has appeared and apprised that reply affidavit has 

already been filed. 

8. From the side of Respondent No. 12/Project Proponent, learned 

Counsel Mr. Saket Mone has appeared and apprised that reply affidavit 

has already been filed. 
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9. None has appeared from the side of newly impleaded Respondent 

No. 13/Xrbia River Front Co-Operative Housing Society Ltd., despite 

sufficient service. 

10. Service affidavit has been filed by the Applicant today, which shows 

that notice has been delivered to Respondent No. 13.  

Put up this matter for final hearing on 28.08.2023.   

11.  

 

 

 

 
 

 

 

 
 

 

 

      Dinesh Kumar Singh, JM 

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

May 19, 2023 
Original Application No.17/2021(WZ) 
I. A. No. 190/2022(WZ) 
P.Kr 
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Item No.6                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Original Application No.17/2021(WZ)  

I.A. No.190/2022(WZ) 
 

 
Tanaji Balasaheb Gambhire   

…..Applicant 

Versus 
 
 

Union of India & Ors.  

….Respondent(s) 
 

 

Date of hearing: 15.01.2024 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Applicant in-person along-with Mr. Vijay Mhaske, Advocate 

Respondent(s) : Mr. Rahul Garg, Advocate for R-1/MoEF&CC  

Mr. Aniruddha Kulkarni, Advocate for R-3/Envt. Deptt.,  

R-4/SEIAA & R-5/SEAC-III  

Ms. Supriya Dangare, Advocate for R-11/WRD  

Mr. Saket Mone, Advocate along-with Mr. Abhishek Salian, 

Advocate for R-12/PP  

           

 

ORDER 

 

1. From the side of applicant, applicant has appeared in-person. 

2. From the side of respondent No.11/WRD, learned counsel Ms. 

Supriya Dangare has appeared, who submitted that Bhumi Abhilekh 

Department could not conduct measurement as notice to adjacent farmers 

was not served for the purpose of demarcation of blue line. Therefore, two 

weeks’ time is prayed by the Joint Committee to submit its report. We allow 

said time period and no more. 

3. From the side of respondent No.1/MoEF&CC, learned counsel Mr. 

Rahul Garg has appeared, who apprised us that reply affidavit has already 

been filed.   
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4. From the side of respondent No.3/Environment Department, for 

respondent No.4/State Environment Impact Assessment Authority (SEIAA) 

and for respondent No.5/SEAC-III, learned counsel Mr. Aniruddha 

Kulkarni has appeared, who apprised us that reply affidavit has been filed 

only on behalf of respondent No.4/SEIAA. 

5. From the side of respondent Nos.6 & 7/MPCB, learned counsel Mr. 

Vilas A. Jadhav has appeared, who apprised us that reply affidavit has 

already been filed.   

6. None has appeared from the side of respondent No.8/Town Planning 

Department, Pune and for respondent No.9/Collector of Pune. 

7. From the side of respondent No.12/Project Proponent, learned 

counsel Mr. Saket Mone has appeared, who apprised us that reply affidavit 

has already been filed. 

8. The applicant has prayed for a shorter date because the main thrust 

of his argument is found to be that the bureaucracy is in cahoots with the 

Project Proponent because of that only, reports are not being submitted on 

time. Therefore, we direct the Registry to list this matter for final hearing 

on 23.02.2024. 

9.  

 

 

 
 

 

 

 
 

 

      Dinesh Kumar Singh, JM 

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

January 15, 2024    

Original Application No.17/2021(WZ)  
I.A. No.190/2022(WZ) 
P.Kr 
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Government of Maharashtra 

SEAC-III- 2013/CR-244/TC-3 
Environment department 

Room No. 217, 2" floor, 

Mantralaya Annexe, 

Mumbai- 400 032. 

Dated: 31st March, 2015. 

To, 

Mr. Veer Bharati Kouls 
Xrbia North Hinjewadi Developers Pvt. Ltd. 
(Lily floriculture Pvt Ltd) 

929, Mantri House, 1** Floor, FC Road, 

Pune-411004 

Subject: Environment clearance for proposed residential project "Megacity" on the plot 

bearing S.No.01 at village Bebadohal, Tal. Maval, Distt.Pune by M/s. Lily 

Floriculture Pvt.Ltd 

This has reference to your communication on the above mentioned subject. The proposal 

was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal 
Committee-11l, Maharashtra in its 8" & 11" meetings and recommend the project for prior 

environmental clearance to SEIAA. Information submitted by you has been considered by State 

Level Environment Impact Assessment Authority in its 79" & 82" meetings. 

2. Itisnoted that the proposal is considered by SEAC-III under screening category 8(a) B2 as 
per EIA Notification 2006. 

Brief Information of the project submitted by you is as- 

Name of Project “Proposed Residential Development” 

Gat. No. 01 Village Bebadohal, Tal : Maval , Dist : Pune, State- 

Maharashtra 
Project Proponent Xrbia North Hinjewadi Developers Pvt. Ltd(Lily floriculture Pvt 

Ltd) 

Consultant M/s. Ultra-Tech Environmental Consuitancy & Laboratory 

Type of project: Proposed Residential Development. 

Housing project 

/ndustrial 
Estate/SRA 
scheme/ 

MHADA 

/Township or 

others 

Location of the Project Gat. No. 01 Village Bebadohal, Tal : Maval , Dist : Pune, State- 

Maharashtra 

Whether in Corporation | Town Planning Dept. Pune 
/Municipal/otherarea 

-1
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Applicability of the 
DCR 

Regional Planning DCR 

lOD/lOA/Concessmn : 
documem or any other - 

form of docunient as 
applicable (Clasifying 
its conformity with 

local planning rules & 

provision) 

Part sanction received ;remaining applied 

Note on:the r 

initiated work (If 

No work has been initiated 

applicable) 

LOI/NOC from, | L[ NA ) 

MHADA " 
/Other ~ ~ } i 
approvals =} . ! 
(Ifapplica 

ble) 
Total Plot Ared Plot Area: 26,100.00 Sq. Mt. : 
(sq.m.) . i Deductions : . 
Deductions Net Amenity Area: 3,915.00 Sq.Mt. 
Plot area ‘Total Deduction : 3,915.00 Sq.mt 

Net plot area : 22,185.00 Sq.mt 

Permissible FSI Permissible FSI : 31059.00 Sq.mt 

(including TDR 
ete.) B 

Proposed Built: FSI :31,059.00 Sq.mt. 

up Area (FSI & NonFSI :11,611.82 Sq.mt. 
Non-FSI) Total :42,670.82 Sq.mt. 

Ground-coverage 
Percentage (%) (Note: 
Percentage of iplot not 

Total Ground coverage is 3,730.85 Sq.mt. 14.29 % of net plot area. 

open te sky) 

Estimated Cost of the Rs. 55 Ci/- 
Project 

No. of building & its # Building Type | Number Of Number Of 
configuration (s) Floors Flats/Building 

' 1 A2 . G+9 115 

2 Bl P+7 56 

3 B2 P+7 56 

4 B3 P+7 56 

5 B4 P+7 56 

6 BS P+7 56 

7 B6 P+8 64 
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8 B7 P+12 96 

9 [on} P+9 72 

10 c2 P+9 72 

TOTAL 699 

Number of No. of Tenements: - 699 nos. 

tenants and 
shops 

Number of Residential Users: 3495 nos. 
expected 

residents/users 
Tenant density per 300 tenants per hector 

hector 

Height of the 37.7 mtr. 

building(s) 

Right of Nigdi fire station approx 16 km & Width of the road from the fire 

way(Width of station to the proposed building 30mt. wide road abutting to site 

the road from 

the nearest fire 

station to the 
proposed 
building(s) 

Turning radius 

for easy access 

of fire tender 

movement 

from all 
around the 

building 

excluding the 

width for the 
plantation 

Turning radius for easy access of fire tender movement from all 

around the building is 9 m. 

Existingstructure(s) No existing structures. 

Details of the 
demolition with 
disposal (If 

applicable) 

No demolition work. 

Total Water 
Requirement 

Residential 
Dry season: 

Source: Irrigation Dept, Pune 

Fresh water (CMD): 316 

Recycled water (Residential CMD): 156 

Recycled water (Garden CMD): 30 
HAVC makeup: - Not Applicable 

Total fresh water requirement: 316 
Excess treated water (CMD): 152 

Swimming Pool: Not Applicable 

Fire fighting (CMD): UGT : 150 KLD -2 Nos 

3. 
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‘Wet Season: 
Source: Irrigation Dept. Pune 
Fresh water (CMD): 316 
Recycled water (Residential CMD): 156 

Recycled water (Garden CMD): - 15 

- | HAVC makeup: - Not Applicable 
Total fresh water requirement: 316 
Excess treated-water (CMD): 182 
Swimming Pool: Not Applicable 
Fire fighting (CMD): UGT: 150 KL.D -2 Nos. 

Details about . ° 
Swimming Popl: | *i.° 

Dimension of Swimming Pool: Not Applicable 
Total water Requirement in KLD: Not Applicable i 
Water requirement for make up in KLD: Not Applicable 

Details of Plant & Machinery used for treatment of Swimming 
pool water: Not Applicable 

Rain Water 

Harvesting 

(RWH); 

| O &M cost :- Rs. 0.4 lacs/ annum 

Level of the Ground water table: 6 -10 meter 
Size and no of RWH tank(s) and Quantity :- 35 cum . 

ocation of the RWH tank(s) :- NW Side ofithe prOJéct‘ site - 
e bore well and Quantity: - 1 mxTmx1m- 

1 3 Budgetary allocatidn (Capital 
cost and O&M cost) 

Capital Cost :- Rs 15 lacs 

UGT tanks Residential: 
.Domestic UG tank Capacity: 316 KLD 
Flushing UG tank Capacity: 187 KLD - ; 
‘Fire UG tank Capacity: 150 KLD -2 Nos. | e 
{Commercial: ' ! 
Domestic UG tank Capacity: —Not Applicable 
Flushing UG tank Capacity: Not Applicable 
.Fire UG tank Capacity: Not Applicable 

Storm watér d:réainage‘ : K Natural waler drainagé pattem: Dendrite pattem'l‘he 

. iproperty sla:pes very gently towards NW (North west side) 

. Quantity of storm water: 436 m */day 

. Size of SWD: Internal storm water drain 900 mm wide drain 

Sewageand - » Sewage generation - 377 m /day 

Wastewater + Capacity of STP (CMD):- 380 m’ 
oo STP technology :- ‘Fluidized Aerobic Bio-Reactor (FAB) 

‘ i+ Location of the STP: - SW side of the pmJect site 
« DG sets (during emergency):- Load considered in the Common 

D.G. Set 
. .+ Budgetary allocation (Capital cost and O&M cost) 

i ! Capital Cost: - Rs. 76 lacs 

i 0& M Cost: - Rs. 12 lacs/ annum ‘ 
Solid waste ‘Waste generation m the Pre Construction and Constructlon phase: 

Management o Waste generation : 25 Kg/Day 
« Quantity of the top soil to be preserved: - 1500 m’. 

4 
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*  Quantity of the debris - 10528 m3 

Disposal of the construction way debris: - This material shall be used 
for back filling and leveling of the plot and remaining will be 
disposed to authorized sites. 

Waste generation in the operation Phase: 

* Residential : Biodegradable : 943 Kg/ day 

Non-Bicdegradable : 629 Kg/ day 

+ Commercial : Biodegradable :  Not Applicable 
Non-Biodegradable: Not Applicable 

+  Total Biodegradable : 943 Kg/ day 

*  E—waste (Kg/month) :- Negligible 
* STP Sludge (Dry sludge) (Kg/day):- 16 approx. 

Mode of Disposal of waste: 

*  Dry waste:- handed over to authorized agency for disposal 

«  Wet waste:-Vessel composting 

» E-—waste:- handed over to authorized recyclers Hazardous 
waste:- authorized hazardous waste management agencies 

+  STP Sludge (Dry sludge):- used as manure 

Area requirement: 

1. Location of OWC: - SW side of the project site 

2. Area for the storage and treatment of the solid waste:- 74 

Sq.mt. 

Budgetary allocation (Capital cost and O&M cost) 

Capital Cost: Rs. 15 Lacs 

O&M Cost: Rs. 5Lacs/annum 
Total RG area: 6000 Sq.mt 

1. RG area other than green belt (Please specify for Playground, etc.) 

Landscape area:- 500 Sq.mt. 

2. RG area under green belt: 

Green covers Area: 5,500 Sq.mt. 

3. Plantation: 

Number and list of trees species to be planted in the ground RG:- 

357 Nos. trees to be planted 

List of Trees :- 

No. | Botanical Name | Common | OQty. | Characteristics & Ecological Importance 
Name 

L. | Aibizza lebbek Shirish 23 Its uses include environmental 

management, forage, medicine and wood 

2. Milingtonia Cork Tree | 28 Tall deciduous, fragrant, fruit is 

Hortensis. capsule,medicinal plant.dried flower 
is good for lung tonic & cough discases. 

3. Golden It is planted as road side plantation. 
Cassia fistula Shower 25 It acts as dust and noise barrier. 

Tree 

4 Pongamia . Medium sized deciduous tree. Beautiful 

Pinmatia, Karanj 34 orange flowers, Butterfly host plant 
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5. Mimisops elengii | Bakul 48 Shady tree, small white fragrant flowers 

Ficus Retusa . Nandruk 32 Medium sized evergreen tree, Shady tree 

La ers'tivemia ~ . State flower tree of Maharashtra’ 

8 N Tamhan 36 Medium sized tree, beautiful purple 
flos reginea flowers 

8. | Bahunia A » Small tree with small white flowers, 

racemosa pta Butterfly host plant 

9. Ficus religiosa Pimpal 25 Medium sized evergreen tree, Shady tree. 

10. | dnthocephalus Shady, large deciduous tree, fast-growing 
cadamba Kadamb 20 graceful tree, ball shaped flowers. 

11 Neem is extremely beneficial to save 
the environment from pollution, since 

its in-florescence is purifyjng 

R “with its feathery crests tossing fifty feet 
e : into the sky’ Neem is a veritable 

Agadxrqcta indica | Neem 22 “Kalpataru” for giving healthy 

environment. It also brings other 

. environmental benefits such as flood 
: control, reduced soil erosion and less 

i salination. ] 
12. . Medium sized deciduous tree. Bright 

Erythrina indica | Pangara 16 scarlet flowers. 

13| Chukrasia Indian 26 Fast growing evergreen tree 
Mahagony with broad symmetrical i 

crown, medicinal plant. Bark is :used 

to cure Maleria,diarrhea. 
357 

4. Budgetary allocation (Capital cost and O&M cost) 
Capital Cost: -Rs. 23" Lacs' & 

O & M cost :- Rs. 4.5 lacs/ annum 

Energy Power Supply: 

» Residential Connected Load: 2104 KW 
» Commercial : Connected Load : Not Applicable 

 Source - MSEDCL 
Energy saving by non-conventional method: 

« LED fittings are used for Parking, landscape & Solar 

street lighting (20%) instead of conventional light 
fittings. 

 Exterior lighting to be controlled by time switch. 

* Energy efficient motors. 

« Maximum allowable power loss from transformer to be 
within specified limits Details 

o Calculation & % of saving —27.42 % 
« Comptiance of the ECBC guideline( YES/NO)- Yes 

-6- 
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Clause | Mandatory Lighting controls, Exit 

No. 7.2 | requirements | signs, lighting for exterior 
for lighting building grounds shall be 

provided as specified in 

ECBC, as applicable. 

Clause | Exterior Exterior lighting is 

No. lighting controlled by time switch 
72.14 control (Timer with contactor) as 

applicable. 

Clause | Interior Interior lighting power 
No.7.3 | lighting (LPD) is within the limits 

power as per above mentioned 

clause in ECBC. 

Clause Exterior Exterior lighting power 

No.7.4 | lighting (LPD) is within the limits 
power as per above mentioned 

clause in ECBC norms. 

Clause Mandatory Transformers, Energy 

No.82 | requirements | efficient Motors, power 

forelectrical | factor correction, check 
power metering and monitoring, 

power distribution systems 
shall be as specified in 
ECBC. 

Clause | Maximum Maximum allowable 
No. allowable transformer losses are to 
8.2.1 transformer be within specified limits 

losses as per above clause in 

ECBC. 

Clause Power factor | Power factor correction as 
No. correction applicable to above 
823 mentioned clause for 

commercial building only. 

Clause | Distribution | Distribution losses are 
No. losses maintained in such a way 
8.25.1 that not exceeding 1% of 

total power usage. 

* Budgetary allocation( capital Cost & O& M Cost) 
Capital Cost— Rs. 20 lacks 

O & M Cost — Rs. 0.50 Lacks. Per Annum. 
DG Set: 

DG Set - 570 kVA (2504320 kVA) 

Environmental Management plan 

Budgetary Allocation: 

During Construction Phase: 

Construction phase (with Break-up): 

Parameter Cost 
(Rs. In lacs) 
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During Operation phase: 

Water For Dust Suppression 1.80 

Air & Noise monitoring 0.24 

Topsoil Management and soil 15.5 
erosion control 
Water monitoring 0.26 

Site Sanitation 2.50 

Gardening Set up 14.96 

Disinfection- Pest Control 0.36 

First Aid Facilities 1.2 

Health Check Up 2.40 

Training and awareness 1.0 

Personal Protective Equipments 9.0 

CFL lamps for fabour hutments 0.075 

Modular STP 10 

Total’ 59.29 

Operation Phase (with Break-up)- 

Oberational 
Set up &, 

Sr. Parameter cost Maintenance 
No. (RsinIn Cost(Rs in 

Lacs.) Lacs. per 

annum) 

1 | STPCost 76 on 

5 Rain We}ter 15 04 
Harvesting 

3 WTP 15 . 5.0 

4 Pond for Treated 20 U 0s 
Sewage 

Environmental MOoEF 
5 Monitoring approved 12.96 

laboratory 

6 Gardening 84 . 45 

7 Solid waste 10 1.80 

Solar Street 
8 Light 15 0.25 

9 BMS - ) 

Total 164.4 40.41 

a. Quantum and generation of Corpus fund and 

commitment : 
Project proponent shail operate and maintain EMF for 3 
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years after giving possession and shall also generate 

corpus fund during 3 years for O & M of Rs 121.23 lacs 
(i.e. 40.41 lacs x 3 years). 

b. Responsibility for further O &M : 
Corpus fund shall be handed over to the society. 

Environmental Management Facilities will be handed 
over with M.O.U. along with society. 

Traffic Management Traffic generated from this project will confluent on 

ParkingStatement proposed 30 m wide road. 
Parking details: 

Residential: Parking Provided 
Commercial: S| Typeof 

No.| Buildin Floors 
' g CARS SCOOTERS 

1 A2 G+9 5 24 

2 Bl P+7 13 50 

3 B2 P+7 13 50 

4 B3 P+7 13 50 

5 B4 P+7 13 50 

6 BS P+7 13 50 

7 B6 P+8 13 50 

8 B7 P+I12 13 50 

9 C1 P+9 135 50 

0| P49 15 » 

11| InLayout 126 449 

12 Cycles 923 

Width of all Internal roads (m): Width of driveways is 12 

m wide. 

w The proposal has been considered by SEIAA in its 79" & 82™ meetings & decided to accord 
environmental clearance to the said project under the provisions of Environment Impact 

Assessment Notification, 2006 subject to implementation of the following terms and 
conditions : 

General Conditions for Pre- construction phase:- 

()  This environmental clearance is issued subject to utilization of excess treated water. 
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(i) 

(i) 

(@iv) 
™ 

(vi) 
(vii) 

(viii) 

(ix) 

This environmental clearance is issued subject to land use verification. Local 

authority / planning authority should ensure this with respect to Rules, Regulations, 

Ndtifications, : Government Resolutions, Circulars, etc. issued if any. 

Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon'ble Supreme 

Court regarding DCR provisions, environmental issues applicable in this matter 

should be verified. PP should submit exactly the same plans appraised by concern 

SEAC and SEIAA. If any discrepancy found in the plans submitted or details 
provided in the above para may be reported to environment department. This 
environmental clearance issued with respect to the environmental consideration and it 

does not mean that State Level Impact Assessment Authority (SEIAA) approved the 

proposed land use. 
Occupation certificate shall be issued to the project only after ensuring availability of 
drinking water and connectivity of the sewer line to the project site. 

STP capacity shall be increased appropriately considering waste water generation. 
This environmental clearance is issued subject to obtaining NOC from Forestry & 
Wild life angle including clearance from the standing committee of the National 

Board for Wild life as if applicable & this environment clearance does not necessarily 

implies that Forestry & Wild life clearance granted to the project which will be 
considered separately on merit. 

PP!has fo'abide by the conditions stipulated by SEAC & SEIAA. 
The height, Construction built up area of proposed construction shall be in accordance 

with the existing FSI/FAR norms of the urban local body & it should ensure the same 
along with survey number before approving layout plan & before according 
commencement certificate to proposed work. Plan approving authority should also 
ensure the .zoning permissibility for the proposed project as per; the approved 

development plan of the area. 

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control 
Board under Air and Water Act and a copy shall be submitted to the Environment 

department before start of any construction work at the site. 

All required sanitary and hygienic measures should be in place before starting 

constrigtion activities and to be maintained throughout the construction phase. 

General Conditions for Construction Phase- 

@ 

(i) 

(iii) 

(iv) 

(\] 
(vi) 

Provision shall be made for the housing of construction labour within the site with 

all necessary infrastructure and facilities such as fuel for cooking, mobile toilets, 

miobile STP, safe drinking water, medical health care, créche and First Aid Room 

efc. 
Adequate drinking water and sanitary facilities should be provided for construction 
workers at the site. Provision should be made for mobile toilets. The safe disposal 
of wastewater and solid wastes generated during the construction phase should be 

ensured. 
Tj‘te solid waste generated should be properly collected and segregated. dry/inert 

solid waste should be disposed off to the approved sites for land filling after 
recovering recyclable material. 

Disposal of muck during construction phase should not create any adverse effect on 

the neighboring communities and be disposed taking the necessary precautions for 
general safety and health aspects of people, only in approved sites with the approval 
of competent authority. : 
Arrangement shall be made that waste water and storm water do not get mixed. 

All the topsoil excavated during construction activities should be stored for use in 

horticulture / landscape development within the project site. 
-10-
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(xv} 

{xvi) 

(i) 
{xviiiy 

{xix) 

() 

{xxi) 

{xxii) 

Additional soil for feveling of the proposed site shall be generated within the sites 
(to the extent possible) so that natural drainage system of the area is protected and 
improved, 
Green Belt Developmeni shall be carried out considering CPCB guidelines including selection of plant species and in consuitation with the local DFO/ 
Agriculiure Dept. 
Soil and ground water samples will be tested to ascertain that there is no threat o ground water quality by leaching of heavy metals and other toxic contaminants. 
Construction spoils, including bituminous material and other hazardous materiais 
must not be allowed to contaminate watercourses and the dumpsites for such material must be secured so that they should noi leach into the ground water, 
Any hazardous waste generated during consiruction phase should be disposed off as per applicable rules and norms with necessary approvals of the Maharashira Pollution Control Board. 
The diesel generator sets 10 be used during censtruction phase should be low sulphur diesel type and should conform to Environments (Protection) Rules preseribed for air and noise emission standards. 
The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance from concern authority shall be taken. 
Vehieles hired for bringing construction material to the site should be in good condition and should have a pollution check certificate and should conform to applicable air and noise emission standards and should be operated only during 
non-peak hours, 
Ambient neise levels should conform 1o residential siandards both during day and night. Incremenial pollution loads on the ambient air and noise quality should be closely monitored during construction phase. Adequate measures should be made to reduce ambient air and noise level during construction phase. so as 1o conform to the stipulated siandards by CPCE/MPCE. 
Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the project site is located within the 
§00Km of Thermal Power Stations). 
Ready mixed concrete must be used in building construction. 
The approval of competent awthority shall be obtained for structural safety of the buildings due to any possible earthquake, adequacy of fire fighting equipments etc. as per National Building Code including measures from lighting. 
Storm water control and its re-use as per CGWB and BIS standards for various applications. 
Water demand during construction should be reduced by use of pre-mixed concrete. curing agents and other best practices referrad. 
The ground water level and its quality should be monitored regularly in consultation with Ground Water Authority. 
The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a feport in this regard should be submitted to the MPCB and Environmenent department before the project is commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the sewer line. Treated effluent emanating from STP shall be recycled/refused to the maximum exient possible, Discharge of this unused treated affluent, if any should be discharge in the sewer line, Treatment of 100% gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the odour problem from STP. 
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(xxiii) Permission to draw ground water and construction of basement if any shall be 
obtained from the competent Authority prior to construction/operation of the 
project. 

(xxiv) Separation of gray and black water should be uone by the use of dual plumbing line 
for separation of gray and black water. 

(xxv) Fixtures for showers, toilet flushing and drinking should be of fow flow either by 
use of aerators or pressure reducing devices or sensor based control. 

(xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and 
load on air conditioning. If necessary, use high quality double glass with special 
reflective coating in windows. 

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building 
Code by using appropriate thermal insulation mawerial to fulfill requirement. 

(xxviii)Energy conservation measures like installatic » »f CFLs /TFLs for the lighting the 
areas outside the building should be integral purt of the project design and should be 
in place before project commissioning. Use CFLs and TFLs should be properly 
collecied and disposed offfsent for recycling as per the prevailing guidelinesirules 
of the regulatory authority to avoid mercury contamination. Use of solar panels may 
be done to the extent possible like instaliing solar street fights, common solar water 
heaters system. Project proponent should install, after checking feasibility, solar 
plus hiybrid non conventional energy source as source of energy. 

(xxix) Diesel power generating sets proposed as source of back up power for elevators and 
common area illumination during operation phase should be of enclosed type and 
conform to rules made under the Envirommen: ‘Frotection) Act, 1986, The height of 
stack of DG seis should be equal to the height needed for the combined capacity of 
all proposed DG sats. Use low sulphur diesel. The location of the DG sets may be 
decided with in consultation with Maharashtra Pollution Control Board. 

{xxx) Noise should be controlled to ensure that it does not exceed the prescribed 
standards. During nighttime the noise ievels measured at the boundary of the 
building shall be restricted to the permissible levels to comply with the prevalent 
regulations, 

(ood) Traffic congestion near the entry and exit points from the roads adjoining the 
proposed project site must be avoided. Parking shouid be fully internalized and no 
public space should be wilized. 

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation 
Building Code, which is proposed 1o be mandatory for all air-conditioned spaces 
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal 
insulation material 1o fulfill requirement. 

(xxxiii) The building should have adequate distance between them to allow movement of 
fresh air and passage of natural light, air and ventilation. 

(xxxiv)Regular supervision of the above and other measures for monitoring should be in 
place all through the construction phase, so as to avoid disturbance to the 
surroundings. 

(xxxv) Under the provisions of Environment (Protection) Act. 1986, legal action shall be 
initiated against the project proponent if it was found that construction of the 
project has been started without obtaining environmental clearance. 

(xxxvi)8ix monthly monitoring reports should be submitted to the Regional office MoEF, 
Bhopal with copy 10 this department and MPCB. 
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Generai Conditions for Post- construction/operation phase- 

0] 

{viit) 

(ix) 

(xi} 

(xii) 

(xiii) 

Project proponent shall ensure completion of STP. MSW disposal facility, green belt 
development prior to occupation of the buildings.As agred during the SEIAA 
meeting, PP to explore possibility of utilizing excess treated water in the adjacent arca 
for gardening before discharging it into sewer line No physical occupation or 
allotment will be given unless all above said environmental infrastructure is installed 
and made functional including water requirement in Para 2. Prior certification from 
appropriate authority shall b2 obtained. 
Wet garbage should be weated by Organic Waste Converter and treated waste 
(manure) should be utilized in the existing premises for gardening. And, no wet 
garbage will be disposed outside the premises. Local authority should ensure this. 
Local body should ensure that no occupation certification is issued prior to operation 
of STP/MSW site ete. with due permission of MPCB. 
A complete set of all the documents submitted to Department should be forwarded to 
the Local authority and MPCE. 
In the case of any change(s) in the scope of the project, the project would require a 
{resh appraisal by this Department. 
A separate environment management cell with qualified siaff shall be set up for 
implementarion of the stipulated environmental safeguards. 
Separate funds shall be allocated for implementation of environmental protection 
measures/EMP along with item-wise breaks-up. These cost shall be included as part 
of the project cost. The funds earmarked for the environment protection measures 
shall not be diverted for other purposes and yes~wise expenditure should reported to 
thie MPCR & this department. 
‘The project management shail advertise at least in two local newspapers widely 
circulated in the region around the project, one of which shall be in the Marathi 
tanguage of the local concerned within seven days of issue of this letter, informing 
that the project has been accorded environmental clearance and copies of clearance 
letter are available with the Maharashira Pollution Control Board and may also be 
seen at Websiie ai hicp://2c.raharashzra . . 
Project management should submit nalf yearly compliance reports in respect of the 
stipulated prior environment clearance terms and conditions in hard & soft copies o 
the MPCB & this department, on 1% June & I¥ L:zcember of each calendar year. 
A copy of the clearance letter shall be sent by proponent to the concerned Municipal 
Corporation and the local NGO, if any, from whom suggestions/representations, if’ 
any, were received while processing the proposal. The clearance letter shall aiso be 
put on the website of the Company by the proponent. 
The proponent shall upload the status of compliance of the stipulated EC conditions, 
including resuits of monitored data on their website and shall update the same 
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the 
respective Zonal Gffice of CPCB and the SPCB. The criteria pollutant levels namely; 
SPM, RSPM. 80,5, NOx. (ambient levels as weli a3 stack emissions) or critical sector 
parameters, indicated for the project shall be meaitored and displayed at a convenient 
location near the main gate of the company in the public domain. 
The project proponent shall also submit six monthly reports on the status of 
compliance of the siipulated EC conditions including results of monitored data (both 
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the 
respective Zonal Office of CPCE and the SPCB, 
The environmental statement for each financial year ending 31% March in Form-V as 
is mandated to be submitted by the project proponent to the concerned State Pollution 
Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
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amended subsequently, shall also be put on the vhsite of the company along with the 

status of compliance of EC conditions and .uall also be sent to the respective 

Regional Offices of MoEF by e-mail. 

4. The environmental clearance is being issued without prejudice to the action initiated under 

EP Act or any court case pending in the court of faw and it does not mean that project 

proponent has not violated any environmental laws in the past and whatever decision 

under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this 

clearance does not give immunity to the project proponent in the case filed against him, if 

any or action initiated under EP Act. 

5. 1n case of submission of faise document and non compliance of stipulated conditions, 

Authority/ Environment Department will revoke or suspend the Environmental Clearance 

without any intimation and initiate appropriate legal action under Environmental 

Protection Act, 1986. 

6. The Environment depariment reserves the right to add any stringent condition or to revoke 

the clearance if conditions stipulated are not implemented to the satisfaction of the 

depariment or for that matter, for any other adminisirative reason. 

7. Validity of Environment Clearance: The envirc mental clearance accorded shall be 

valid for a period of 5 years. 

8. In case of any deviation or alteration in the project proposed from those submitted to this 

department for clearance. a fresh reference should be made 10 the department to assess the 

adequacy of the condition(s) imposed and w0 incorporate  additional environmental 

protection measures required. if any. 

9. The above stipulations would be enforced among others under the Water (Prevention and 

Cantrol of Poliution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981, 

the Environment (Protection) Act, 1986 and ru'>c there under, Hazardous Wastes 

(Management and Handling ) Rules, 1939 and s amendments, the public Liability 

insurance Act, 1991 and its amendmenis. 

10. Any eppeal against this environmental clesrance shafl lie with the National Green 

Tribunai (Western Zone Bench, Pune), New Administrative Building, 1 Floor, D-, Wing, 

Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16 

of the National Green Tribunal Act, 2010. 

el 
(Ajoyiyiehta) 

Principa! Secretary, 

Environment department & 
MS. SEIAA 

Copy to: 
1. Shri. R. C. Joshi, IAS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai 

desai road, Breach candy, Mumbai- 400026. 

2. Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-il, 5-South, Dilwara Apartment. 

Cooperage, M.K.Road, Mumbai 400021, 
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3. Additional Secretary, MOEF, ‘MoEF & CC, Indira Paryavaran Bhavan, Jorbagh 
Road, Aliganj, New Delhi-110003. 

4. Member Secretary, Maharashtra Pollution Control Board, with request to display a 
copy of the clearance. 

5. The CCF, Regional Office, Ministry of Environment and Forest (Regional Office, 

Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-3, Ravi-Shankar 
Nagar, Bhopal- 462 016). (MP). 

6. Regional Office, MPCB, Pune. 

7. Collector, Pune. 

8. Commissioner, Municipal Corporation, Pune 

9. 1A- Division, Monitoring Cell, MoEF & CC, indira Paryavaran Bhavan, Jorbagh 
Road, Aliganj, New Delhi-110003. 

10. Select file (TC-3) 

(EC uploaded on 3| [03] 20f ) 
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2/21/24, 8:41 PM Report Part 1(FORM - B)
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APPENDIX I
(See Paragraph-6)

CATEGORY - B

Note : If space provided against any parameter is inadequate,Kindly upload supporting document under 'Additional Attachments if any'  at the last
part of the Form1. Please note that all such Annexures must be part of single pdf document.

(I)Basic Informations

S.No. Item Details

Whether proposal involved violation of EIA notification Yes

Weather Consent to Establishment Obtained Yes

Upload copy of CTE Upload copy of CTE

1. Name of the Project

Application for Environment Clearance of Residential project “Riverfront” (formerly known
as Megacity) on plot bearing Gut No. 1(p), 3(p) at Village Bebadohal, Taluka Maval,
District Pune by Xrbia North Hinjewadi Developers Pvt. Ltd.(hereafter called as Project
Proponent (PP) – Applicant)

Proposal No SIA/MH/MIS/72260/2022

2. Project Sector INFRA-2

3. Location of the project Bebadohal, Pune

4. Shape of the project land Block (Polygon)

Uploaded GPS file Annexure-GPS file      
Uploaded copy of survey of India Toposheet Annexure-Survey of india toposheet

5. Brief summary of project Annexure-Brief summary of project

6. State of the project Maharashtra

Details of State of the project

S.no State Name District Name Tehsil Name

(1.) Maharashtra Pune Mawal

7. Town / Village Bebadohal, Pune

8. Plot/Survey/Khasra No. Gat No. 1(p), 3(p) of village Bebadohal

Annxure-XI1051

https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=4K/RPK1kMnyMuNTgYezH4piwhyWer0yfCb9DHN7oPZDrG2JiXg0ApZpdDDCCslKL+SJRcTgw2C7hEmnyKJmxKxce/XSSAUiYigQRrisXl3HM3vpCq7aMEgA1D82FyUGbSpLcinslcX1kyd0mQBGqYurk9nRy8AGowIETHlDAA/o=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXmG8GlihX6H9UP1HygCn3pCkAF2zPFXFQNqA4krKa1Aw==
https://environmentclearance.nic.in/auth/testmap.aspx?type=caformb&fname=14_Feb_2022_12281198065269078Riverfront.kmz&proposalno=SIA/MH/MIS/72260/2022
https://environmentclearance.nic.in/download.aspx?files=writereaddata/FormB/TOR/GPS/14_Feb_2022_12281198065269078Riverfront.kmz
https://environmentclearance.nic.in/download.aspx?files=writereaddata/FormB/TOR/GPS/14_Feb_2022_12281198065269078Riverfront.kmz
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=4K/RPK1kMnyMuNTgYezH4piwhyWer0yfCb9DHN7oPZBl1QIyyrO9FE3B5ZZEBcXvVR3gGkE5X+doMfSfRChPmgZVI7/nmJLnOVWO4tpPeeWHBD5zwL/bxqOG/G0zkGsr&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UB+q8pbSCiQIBqyb7khiw/Bf2cqj9p5GTSvmb4cc55EnA=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=RIsIT/tPw9eWf/66zzzoz0YN0Mdbcj0Vw9S52iPDdoZvcGbexE2D04S+MJHIfexjeDN01c7K5p/j7sbj16f2i+pWdqmd7r19sXDA+9R6a68UOoiBPRvzon3XSZjEFQrc&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UBZ1E4iyolUmnsbALWHBrgd/PltEFsXwmul8du0no2AENaRKNFsRTD/82MKLX9hZhL
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9. S. No. in the schedule 8(b) Townships and Area Development projects.

10. Proposed capacity/area/length/tonnage to be handled/command
area/lease area/number or wells to be drilled

1. Total plot area:26,415 m2 2. Net Plot area:22,453 m2 3. FSI area: 27,933 m2 4. Non
FSI area: 18,492 m2 5. Total construction area: 46,425 m2 ha.

11. New/Expansion/Modernization New

12. Category of project B

13. Does it attract the general condition? If yes, please specify No

14. Is there any court order to consider your project under 'A'
Category if

Yes
Annexure-Uploaded court order to consider your project under 'A' Category

15. Does it attract the specific condition? No

16. Is there any litigation pending against the project? Yes
Attach court order(s) given in this regard Annexure-Uploaded Attach court order(s) given in this regard

17. Nearest railway station along with distance in kms. Talegaon Railway Station, 12.4 km

18. Nearest airport along with distance in kms Pune International Airport, 38.2 km

19. Nearest Town/City/District Headquarters along with distance in
kms Talegaon Dabhade , 5.67 km

20. Distance of the project from nearest Habitation 5.67 , 5.67 km

21. Details of alternative sites examined shown on a toposheet No

22. Whether part of interlinked projects? No

23. Whether the proposal involves approval/clearance under the
Forest (Conservation)Act,1980? No

24. Whether the proposal involves approval/clearance under the
wildlife (Protection)Act,1972? No

25. Whether the proposal involves approval/clearance under the
C.R.Z notification,2011? No

26. Whether there is any Government Order/Policy relevent/relating
to the site? No

27. Whether there is any litigation pending against the project
and/or land in which the project is proposed to be set up? Yes

(a)Name of the Court NGT

1052

https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=LJQ20FqK5FvAtdMwlX449e7qvPjNr8M5zw1dEDb0Ctxs3D7kOxWK8nG2GJi5T/0Na60Ytr1GPupT4kJSjkLzOLOaJ7LTpPbHD5JmtVmh/w4cClM0A9KEy4a+QzHLlKJnL08jsrl+S94WfOuEeSNzvvZS2zXvYFif8SCicePt2mI=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UBObLpgMoyqvV9UGlPZqgnoZQQFoO+hoQv4t2VS+aPLww=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=LJQ20FqK5FvAtdMwlX449e7qvPjNr8M5zw1dEDb0Ctxs3D7kOxWK8nG2GJi5T/0Na60Ytr1GPupT4kJSjkLzOLOaJ7LTpPbHD5JmtVmh/w4cClM0A9KEy4a+QzHLlKJnL08jsrl+S94WfOuEeSNzvvZS2zXvYFif8SCicePt2mI=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UBObLpgMoyqvV9UGlPZqgnoZQQFoO+hoQv4t2VS+aPLww=
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(b)Name of the Sub court NGT Western Zone
(c) Case No. Original Application No. 17/2021 (WZ)
(d) Orders/directions of the court, if any and relevance with the
proposed project. Order attached with covering letter annexure

28. Project Cost(in Lac.) 6000

30. Whether the proposed project/activity located in notified
Industrial area(Yes/No) No

Activity

1 Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

S.No
Information/Checklist confirmation Yes/No

Details there of (with approximate
quantities/rates, wherever possible) with source

of information data

1.1 Permanent or temporary change in land use, land cover or topography including increase in
intensity of land use (with respect to local land use plan) No

Development was carried in line with the topography &
without disturbing natural drainage pattern. Project
has been approved by Town Planning Dept. Pune.

1.2 Clearance of existing land, vegetation and buildings? Yes
EC received on dated 31.03.2015 for total construction
area was 42,671 m2 & construction work completed at
site is 46,425 m2.

1.3 Creation of new land uses? Yes Residential development

1.4 Pre-construction investigations e.g. bore houses, soil testing? Yes

Construction work already completed, EC received on
dated 31.03.2015 for total construction area was
42,671 m2 & construction work completed at site is
46,425 m2. Hydrogeological study conducted & Soil
samples taken within the plot premises for
geotechnical investigation.

1.5 Construction works? Yes
EC received on dated 31.03.2015 for total construction
area was 42,671 m2 & construction work completed at
site is 46,425 m2.

1.6 Demolition works? No No demolition at site

1.7 Temporary sites used for construction works or housing of construction workers? Yes Temporary labour camp was constructed for
construction workers. The labour camp was provided
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with Drinking water and sanitary facilities and was
later dismantled.

1.8 Above ground buildings, structures or earthworks including linear structures,cut and fill or
excavations and fill or excavations Yes

EC received on dated 31.03.2015 for total construction
area was 42,671 m2 & construction work completed at
site is 46,425 m2. Excavation had been carried out for
foundation work and underground utilities. The
excavated top soil was used for landscaping. The
construction debris was utilized for backfilling and
levelling of the plot & remaining was disposed to
authorized site.

1.9 Underground works including mining or tunneling? No

No underground works including mining/ Tunnelling
was required except for minor activities like
excavation of earth only for foundation, laying down of
pipes, underground storage tank, electric cables, etc.

1.10 Reclamation works? No Not Applicable

1.11 Dredging? No Not Applicable

1.12 Offshore structures? No Not Applicable

1.13 Production and manufacturing processes? No Not Applicable

1.14 Facilities for storage of goods or materials? Yes Only construction material was stored in temporary
storage site.

1.15 Facilities for treatment or disposal of solid waste or liquid effluents? Yes

Construction Stage: Septic Tank for labour colony was
provided, construction debris were sent to the
authorized agency. Operational Stage: Organic Waste
Composting for solid waste disposal and Sewage
Treatment Plant for treatment of waste water has
been provided.

1.16 Facilities for long term housing of operational workers? No No, long term housing facility for operational workers.

1.17 New road, rail or sea traffic during construction or operation? No
There were movements of trucks for material
transport during construction phase. Existing roads
were used for the transport purpose.

1.18 New road, rail, air water borne or other transport infrastructure including new or altered
routes and stations, ports, airports etc? No

No new road, rail, air waterborne or other transport
infrastructure was built or altered. Existing road was
used for the transportation.

1.19 Closure or diversion of existing transport routes or infrastructure leading to changes in
traffic movements? No There was no diversion or closure of the Completed

transport routes and infrastructure.

1.20 New or diverted transmission lines or pipelines? No There was no shifting of electrical transmission line.
But the project involves construction of new internal
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pipelines for fresh water, recycled water, rain water
harvesting, sewer lines and internal power distribution
lines.

1.21 Impoundment, damming, culverting, realignment or other changes to the hydrology of
watercourses or aquifers? No Not Applicable

1.22 Stream crossings? No Not Applicable

1.23 Abstraction or transfers of water from ground or surface waters? No Not Applicable

1.24 Changes in water bodies or the land surface affecting drainage or run-off? Yes
The land use was changed permanently. The existing
drainage system was upgraded due to provision of
proper storm water and sewer network.

1.25 Transport of personnel or materials for construction, operation or decommissioning? Yes

Construction phase: There was temporary movement
of personnel, machines and materials for construction
phase. The impact on the surrounding was negligible
as the man and materials were transported from local
areas and thus there was fraction of noise and
emissions. Post Construction: There is regular
movement of vehicles and residents/employees post
construction after completion of the project and hand
over.

1.26 Long-term dismantling or decommissioning or restoration works? No Not Applicable since there was no dismantling involved
in the project.

1.27 Ongoing activity during decommissioning which could have an impact on the environment? No No ongoing activity/decommissioning that will impact
the Environment.

1.28 Influx of people to an area in either temporarily or permanently? Yes

Construction phase: During the construction phase
only construction workers were staying till
construction completed. Operation phase: On
completion of the project, there is regular movement
of residents, visitors, staff and related personals. Total
nos. of population : 3,610 nos.

1.29 Introduction of alien species? No No, Project proponent has provided all the indigenous
species.

1.30 Loss of native species or genetic diversity? No No threat of species loss was occurred.

1.31 Any other actions? No No other action with reference to construction.

2 Use of Natural resources for construction or operation of the Project (such as land, water, materials or energy, especially any resources which
are non-renewable or in short supply):
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S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data

2.1 Land especially undeveloped or agricultural land (ha) No The land was used for construction of Residential
project.

2.2 Water (expected source & competing users) unit: KLD Yes

Source: Irrigation Department Pune 1. Total Water
Requirement-487 m3/day 2. Fresh water requirement-
325 m3/day 3. Flushing water requirement- 162
m3/day 4. Landscaping water requirement-20 m3/day
5. Waste water generation-390 m3/day 6. Treated
water to municipal drain-165 m3/day 7. Swimming
Pool Water demand-N.A. Population details Residential
population-3,610 no.

2.3 Minerals (MT) No Not applicable

2.4 Construction material – stone, aggregates, sand / soil (expected source – MT) Yes Construction Material was sourced from local market.

2.5 Forests and timber (source – MT) No Not applicable

2.6 Energy including electricity and fuels (source, competing users) Unit: fuel (MT),energy (MW) Yes
Source of power supply: MSEDCL During Operation
Phase i) Max. Demand Load- 1,795 MW ii) Connected
Load- 2,337 MW

2.7 Any other natural resources (use appropriate standard units) No No other natural resources used.

3 Use, storage, transport, handling or production of substances or materials, which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health

S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data

3.1 Use of substances or materials, which are hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and water supplies No No hazardous material was used for construction.

3.2 Changes in occurrence of disease or affect disease vectors (e.g. insect or water borne
diseases) No

No such activity was carried out which could have
changed occurrence of disease or affect disease
vectors.

3.3 Affect the welfare of people e.g. by changing living conditions? Yes Project is positively affecting the welfare of people by
providing state of art infrastructure. The project has
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provided job opportunities to skilled and unskilled local
people.

3.4 Vulnerable groups of people who could be affected by the project e.g. hospital patients,
children, the elderly etc. No

People are not affected by project, as project aims to
provide good infrastructure to the people in operation
phase. All necessary Environmental Management
practices are being followed in true spirit.

3.5 Any other causes No
No use or storage of harmful or hazardous material
within the project area during construction and
operation phase.

4 Production of solid wastes during construction or operation or decommissioning (MT/month)

S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data

4.1 Spoil, overburden or mine wastes No Not Applicable

4.2 Municipal waste (domestic and or commercial wastes) Yes

1. Total Solid waste generation -1,625 kg/day 2. Bio-
degradable waste – 975 kg/day 3. Non-Biodegradable
waste - 650 kg/day Dry waste is handed over to
authorized vendor for further processing. Wet waste is
treated in organic waste composing machine.

4.3 Hazardous wastes (as per Hazardous Waste Management Rules) No No hazardous waste is generated.

4.4 Other industrial process wastes No Not Applicable.

4.5 Surplus product No Not Applicable.

4.6 Sewage sludge or other sludge from effluent treatment Yes
About 3 kg/day sewage sludge is generated. Dry
sludge is used as manure for plantation & gardening
purposes inside the premises.

4.7 Construction or demolition wastes Yes Construction waste was used as fill material for
levelling and road, pathway construction.

4.8 Redundant machinery or equipment No No redundant machinery or equipment at project site.

4.9 Contaminated soils or other materials No
No contamination of soil because land was kept
unutilized before the development. Soil testing was
done prior to construction activity.
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4.10 Agricultural wastes No Not applicable

4.11 Other solid wastes No Not applicable

5 Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)

S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data

5.1 Emissions from combustion of fossil fuels from stationary or mobile sources Yes
Vehicular movement and DG sets can be sources of air
pollution. The D.G sets are used only in case of power
failure.

5.2 Emissions from production processes No Not Applicable.

5.3 Emissions from materials handling including storage or transport Yes

There was fugitive emission from transportation and
handling of material such as sand, cement etc. Dust
emission due to vehicular movement during
construction phase. Regular water sprinkling &
tarpaulin covers were provided to cover dust
emissions.

5.4 Emissions from construction activities including plant and equipment Yes
Dust emissions occur during excavation and

earthwork. Proper care was taken to reduce dust
emission.

5.5 Dust or odours from handling of materials including construction materials, sewage and
waste Yes

Dust generated during transport and handling of
material. Regular water sprinkling & tarpaulin covers
were provided to cover dust emissions.

5.6 Emissions from incineration of waste No No incineration of waste is carried out at site.

5.7 Emissions from burning of waste in open air (e.g. slash materials, construction debris) No No burning of waste is carried out at site.

5.8 Emissions from any other sources No None

6 Generation of Noise and Vibration, and Emissions of Light and Heat:
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S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data

6.1 From operation of equipment e.g. engines, ventilation plant, crushers Yes

Construction phase: The significant source of noise
pollution was the machinery used for construction and
vehicular movement. Operation phase: During
operation phase the only source of noise is operation
of mechanical equipment, vehicular traffic and DG sets
however, these are operated during emergency only.

6.2 From industrial or similar processes No Not applicable

6.3 From construction or demolition Yes

The construction activities included the noise
generating activities i.e. Excavation activities etc.,
Concreting and mixing, Heavy vehicle movement,
Operation of D.G sets. Precautions were taken to
control noise pollution i.e. High noise generating
activities were carried out during day time only,
Workers working near high noise machinery were
provided with ear muffs/ear plugs, Acoustic enclosure
for DG Set provided.

6.4 From blasting or piling No No blasting activities were carried out.

6.5 From construction or operational traffic Yes

During Construction Phase: There was transportation
of materials for construction work. Precautions were
taken to reduce the impacts of the vehicular
movement. During Operation Phase: The vehicular
parking is restricted only in the adequate parking area
provided, which helps in reducing noise pollution due
to traffic congestion. Adequate tree plantation also
helps to reduce the noise level and enhance air quality

6.6 From lighting or cooling systems Yes Noise generation form DG sets & cooling system.

6.7 From any other sources No Not Applicable

7 Risks of contamination of land or water from releases of pollutants into the ground or into sewers, surface waters, groundwater, coastal waters
or the sea:

S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data
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7.1 From handling, storage, use or spillage of hazardous materials No No handling, storage or use of hazardous waste is
envisaged.

7.2 From discharge of sewage or other effluents to water or the land (expected mode and place
of discharge) No

The total sewage generated is 390 m3/day and it is
treated in STP capacity of 380 m3/day. The treated
sewage water from STP has been utilized for
gardening, flushing and vehicle washing makeup thus
there is no impact on the surface / ground water.

7.3 By deposition of pollutants emitted to air into the land or into water No No risk of contamination

7.4 From any other sources No Not Applicable.

7.5 Is there a risk of long term build up of pollutants in the environment from these sources? No Not Applicable.

8 Risk of accidents during construction or operation of the Project, which could affect human health or the environment

S.No
Information/Checklist confirmation Yes/No

Details thereof (with approximate
quantities/rates, wherever possible) with source

of information data

8.1 From explosions, spillages, fires etc from storage, handling, use or production of hazardous
substances No DG set provided with proper acoustic enclosure. Fire

Fighting system has been provided.

8.2 From any other causes No Not Applicable

8.3 Could the project be affected by natural disasters causing environmental damage (e.g.
floods, earthquakes, landslides, cloudburst etc)? No

The project falls under seismic zone-III as per IS1893
(Part-1):2002. The structural design is accordingly
performed. Hence, no risk due to natural hazards is
envisaged

9 Factors which should be considered (such as consequential development) which could lead to environmental effects or the potential for
cumulative impacts with other existing or planned activities in the locality

S.No Information/Checklist confirmation Yes/No
Details thereof (with approximate

quantities/rates, wherever possible) with source
of information data

9.1 Lead to development of supporting utilities, ancillary development or development
stimulated   by the project which could have impact on the environment e.g.:

Yes The project provides a well-designed residential area
for the new occupants. Supporting infrastructure like
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Supporting infrastructure (roads, power supply,waste or waste water treatment, etc.)
housing development
extractive industries
supply industries
Other

RWH, STP Solar panel etc. has been provided. The site
and nearby areas are developed with good supportive
infrastructure like roads, transport facility,
entertainment and hospitals.

9.2 Lead to after-use of the site, which could have an impact on the environment No Not Applicable

9.3 Set a precedent for later developments No Not Applicable

9.4 Have cumulative effects due to proximity to other existing or planned projects with similar
effects No Not Applicable

(III) Environmental Sensitivity

S.No Areas Name/Identity Aerial distance (within 15km.) Proposed
project location boundary

1 Areas protected under international conventions, national or local legislation for  their
ecological, landscape, cultural or other related value No None in 15 km radius

2 Areas which are important or sensitive for ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres, mountains, forests No None in 15 km radius

3 Areas used by protected, important or sensitive species of flora or fauna for breeding,
nesting, foraging, resting, over wintering, migration No None in 15 km radius

4 Inland, coastal, marine or underground waters Yes Pawana River-150 m

5 State, National boundaries No None in 15 km radius

6 Routes or facilities used by the public for access to recreation or other tourist, pilgrim
areas Yes NH4 Mumbai-Pune Express Highway- 2 km

7 Defence installations Yes Dehu cantonment - 11 km

8 Densely populated or built-up area Yes Talegaon- 5 km

9 Areas occupied by sensitive man-made land uses (hospitals, schools, places of worship,
community facilities) Yes Z.P School- 0.7 km Indira Institute-2.5 km

10 Areas containing important, high quality or scarce resources.(ground water
resources,surface resources,forestry,agriculture,fisheries,tourism,minerals) Yes Pawana river adjacent to project site
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11 Areas already subjected to pollution or environmental damage.(those where existing legal
environmental standards are exceeded) No None in 15 km radius

12
Areas susceptible to natural hazard which could cause the project to present
environmental problems (earthquakes, subsidence, landslides, erosion, flooding or
extreme or adverse climatic conditions) similar effects

No None in 15 km radius

(IV) PROPOSED TERMS OF REFERENCE FOR EIA STUDIES

1 Uploaded Proposed TOR File Annexure-TOR file

2 Uploaded scanned copy of covering letter Annexure-scanned copy of covering letter

3 Uploaded Pre-Feasibility report(PFR) Annexure-PFR

4 Uploaded additional attachments(only single pdf file) Annexure-Additional attachments

5 Uploaded Form-1A Annexure-Form-1A

6 Uploaded Conceptual Plan Annexure-Conceptual Plan

ADDITIONAL MULTIPLE ENTERIES

Sr. no. Remarks Uploaded Additional Attachments

1 Environment Clearance copy Annexure-Additional Attachments

2 Consent to Operate Annexure-Additional Attachments

3 Consent to Establish Annexure-Additional Attachments

(V) Undertaking

The aforesaid application and documents furnished here with are true to my knowledge

V.(i) Name XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED
Designation Authorised Signatory
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Company XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED
Address S. No. 01, Village Bebadohal

           Essential Details Sought

S. No. EDS Sought Date EDS Sought Letter

NO Record

           Additional Details Sought

S. No. ADS Sought Date ADS Sought Letter

(1.) 20/05/2022 Kindly submit the compliance as per the minutes of 242 (day 1) meeting of SEIAA.

(2.) 14/03/2023

In the Serene Developers & Ors NGT case on dated 20/02/2023, NGT has given
discussion, we make it further clear that the proceeding for grant of ex post facto EC,
which is pending before SEIAA, shall not be treated to have been stayed by us, rather
the same would be expedited. The Committee is further directed to make inspection
after giving notice to the parties concerned.

EDS Letter

           Transferred Details(Category A To B)

S. No. Category A(Proposal
No)

Category B(Proposal
No) Transferred Date Reason Letter

NO Record
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15. PP to ensure that RG required is as per the norms and should be on Mother Earth. PP to submit 

the details of plantation. 

16. PP to submit Carbon footprint analysis with mitigation measures. 

17. PP to carry out noise modelling and  with mitigation measures proposed. 

18. PP to also refer standard ToR published by MoEF vide order dated 10/04/15 in addition to above 

Decision-  

After deliberations, committee decided to recommend the TOR for the said project with above 

points. 

********* 

22. P-22 SIA/MH/MIS/72260/2022 Application for Environment Clearance of Residential 

project “Riverfront” (formerly known as Megacity) on 

plot bearing Gut No. 1(p), 3(p) at Village Bebadohal, 

Taluka Maval, District Pune by Xrbia North 

Hinjewadi Developers Pvt. Ltd.(hereafter called as 

Project Proponent (PP) – Applicant)t 

Representative of PP Mr. Veer Bharti was present during the meeting along with 

environmental consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. It is noted that, the PP has 

submitted the application for prior Environmental clearance for total plot area of 26,415 m2, 

FSI area of 27,933 m2, Non FSI area of 18,492 m2 and total BUA of  46,425 m2.  

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/MIS/72260/2022 

2 Name of Project Residential project “Riverfront” (formerly known as 

Megacity) on plot bearing Gut No. 1(p), 3(p) at 

Village Bebadohal, Taluka Maval, District Pune 

by Xrbia North Hinjewadi Developers Pvt. Ltd. 

3 Project Category 8(b) Townships and Area Development Project 

4 Type of Institution Private 

5 Project Proponent Name Mr. Veer Bharti 

Kouls Authorized 

Person 

Address First Floor, Mantri House, 929, 

Fergusson College Rd, near 

Dnyaneshwar Paduka Chowk, Pune, 

Maharashtra 411004 

Tel 02066858659 
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Mobile 9960400259 

Email ID veerkouls@xrbia.com 
 

6 Consultant Name Mahabal Enviro Engineers Pvt. Ltd. 

Address Plot F-7, Road 21, MIDC Wagle 
Estate, Thane West - 400604 

Tel 022 25823154 
Mobile 98211 27972 
Email ID mahabal.thane@gmail.com 

Accreditation 

no. 
QCI/NABET/ENV/ACO/21/1967 

 

7 Applied for Expansion in Environmental Clearance

 (Violation project) 

8 Details of previous EC Govt. of Maharashtra vide Letter No. SEAC-III- 

2013/CR-244/TC-3 on 31.03.2015 

9 Location of project Gat No. 1(p), 3(p) of village Bebadohal, Taluka Maval, 

District Pune 

10 Latitude and Longitude 18
0
41’38.40”N 

73
0
38’52.83”E 

11 Total Plot area (m
2
) 26,415 

12 Deductions (m
2
) 3,962 

13 Net Plot Area (m
2
) 22,453 

14 Proposed FSI Area (m
2
) 27,933 

15 Proposed Non FSI Area 

(m
2
) 

18,492 

16 Proposed Total BUA area 

(m
2
) 

46,425 

17 TBUA (m
2
) approved by 

Planning Authority till 

date 

45,757.20 

18 Ground coverage (m
2
) & 

% 

5007 m
2
 i.e.19% 

19 Total Project Cost (Rs.) 60 crore 

20 CER as per 

MoEF&CC circular 

dated 

01/05/2018 

NA 

21 Details of  
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 Building 

Configuration 

 Building Name Configuration Flats 

(no.) 

Height 

(m) 

 

A1 (earlier B7) Po+8 floors 96 26.55  

A2 Po +11 floors 132 35.40  

B1 Po +7 floors 56 23.65  

B2 Po +7 floors 56 23.65  

B3 Po +7 floors 56 23.65  

B4 Po +8 floors 64 26.55  

B5 Po +8 floors 64 26.55  

B6 Po +9 floors 72 29.50  

C1 Po +9 floors 71 29.50  

C2 Po +9 floors 72 29.50  

Club house Ground  4.2  

Total  739   

22 Total number of 

tenements 

739 nos. 

23 Water Budget 

 Dry Season Wet Season 

Fresh water (in m
3
/day) 325 325 

Recycled water 

(Flushing) 

162 162 

Recycled water 

(Gardening) 

20 10 

Total water requirement 487 487 

24 Water Storage Capacity for Firefighting/ UGT (m
3
) 

Firefighting 

(Underground water 

tank) 

150 m
3
/day 150 m

3
/day 

Firefighting (Overhead 

water tank) 

10 m
3
/day 10 m

3
/day 

Excess treated water 168 m
3
/day 183 m

3
/day 

25 Source of water  

26 Rain Water Harvesting (RWH) 

i) Size and no of RWH 

tank(s) and Quantity 

No RWH tank 

ii) Quantity of recharge 

pits proposed 

15 Nos. 
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27 Sewage and waste water Demand 

i) Sewage generation in 

KLD 

390 m
3
/day 

ii) STP technology MBBR STP technology 

iii) No. and Capacity of 

STP 

380 m
3
/day 

28 Solid Waste Generated in the Pre-Construction & Construction phase: 

i) Dry waste No waste generates from the project 

ii) Wet waste No waste generates from the project 

iii) Construction Waste 

generation 

No waste generates from the project 

29 Solid Waste generation in operation Phase: 

Type Quantity Treatment / disposal 

i) Dry waste 650 kg/day Handed over to Local Body 

ii) Wet waste 975 kg/day Treated in OWC 

iii) Hazardous waste NA NA 

iv)Biomedical waste 

(If applicable) 

Negligible Negligible 

v) E Waste Negligible Negligible 

vi) STP Sludge (dry) 4 kg/day Dried sludge is used as manure 

30 Green Belt Development 

Req .RG area (m
2
) 2641.50 

Provided RG area 2663.91 

Additional garden / 

paved area 

3336.09 

  

Existing trees on plot 357 No. 

Number of trees to be 

planted 

NA 

No of trees to be cut NA 

Number of trees to be 

transplanted 

NA 

31 Power requirement 

1. Source of power supply MSEDCL 

2. During Construction 

Phase: (Demand 

50 kVA 
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Load) 

3. During Operation 

phase (Connected 

Load) 

2,337 kW 

4. During Operation phase 

(Demand Load) 

1,795 kW 

5. Transformer 3 no. X 600 kVA 

6. DG set 1 no. X 200 kVA 

7. Fuel Used Diesel 

32 Detail Energy saving 

 Sr. Energy Conservation Measures Quantity  

1. Overall energy saving 20%  

 

33 Environmental Management plan budget during Construction phase 

 Sr. Type Details Cost (Rs. In Lacs)  

1 Air Environment NA NA  

2 Site Sanitation& 

Safety 

NA NA  

3 Environmental 

Monitoring 

NA NA  

4 Disinfection NA NA  

5 Health Check up NA NA  

 Total NA NA  

 

34 Environmental Management plan budget during Operation phase 

 Sr. 

No 

Component Details Capital cost 

Rs. In Lacs 

Operational 

and 

maintenance 

cost (Rs. In 

Lacs/yr) 

 

1 Storm Water Storm Water 

Drainage is 

provided 

 

35 

 

5.2 

 

2 Sewage 

Treatment plant 

Sewage 

Treatment Plant 

 

35 

 

8.7 
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of 380 m
3
/day 

3 Rain Water 

Harvesting 

 
4 0.4 

 

4 Swimming pool  0 0  

5 Solid waste  15 1.5  

6 Green belt 

development 

    

7 Energy saving  20.6 0.6  

8 Environmental 

Monitoring 

 0 3  

10 Water Treatment 

Plant 

 
25 6.2 

 

 Total  134.6 25.6  

35. Parking  

36 Details of Court cases / 

litigations w.r.t. the 

project and project 

location if any. 

yes 

Deliberations:- 

 PP informed that earlier Environmental clearance was obtained on 31.03.2015 for total 

construction area of 42,671 m2. The actual construction done on-site has a different building 

configuration, than mentioned in EC (the configuration has been changed in the vertical 

direction). The excess area constructed over and above sanctioned in EC is 3,755 m2 .  The total 

covered built-up area constructed to the date is 46,425 m2, vis-à-vis area approved in the EC of. 

42,671 Sq.m. PP accepted that Violation has been done out by PP. Since there was no provision 

of regularisation of violation cases the application was not submitted. However MoEFCC came 

out with office memorandum dated 28.01.2022 mentioning the procedure to be followed in case 

of violation already done. Accordingly PP applied for Terms of Reference for the changes/ 
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addition / variation in total covered built-up construction area, on 16.02.2022. The case was 

discussed on the basis of the documents submitted and presentation made by the proponent. All 

issues relating to environment, including air, water, land, soil, ecology, biodiversity and social 

aspects were examined. The proposal is appraised as category 8(b) B1. 

The office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub clause no (i) 

mentions that  “ without prejudice to any other consequences, action to  be initiated under 

section 15 read with section 19 of the Environment (Protection) Act, 1986 against all 

Violations. 

It is not clear that who will initiate the action under section 15 read with section 19 of 

Environment (Protection) act 1986. In violation cases the committee feels that proper procedure 

shall be laid down based on the of OM issued by MoEFCC. However Step 3 mentions about 

appraisal under EIA notification, 2006, the sub clause B (i) mentions about procedure of TOR to  

be issued in Violation cases. 

Decision-  

Considering above the application is submitted for further guidance in violation cases 

 

*********         

 

23. P-23 SIA/MH/MIS/72296/2022 Residential project – “Xrbia Hinjewadi Special 

Township” - Sector R 22 to R28 and Sector R 29 at 

S. Nos. 38/2 and others, Village Nere - Dattawadi, 

Taluka - Mulshi, District – Pune M/s. Xrbia 

Hinjewadi Developers Private Limited. (hereafter 

called as Project Proponent (PP) as Developers – 

Applicant). 

 

Representative of PP Mr. Veer Bharti Kouls was present during the meeting along with 

environmental consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. 

It is noted that, the PP has submitted the application for prior Environmental clearance 

for total plot area of 1,17,232  m2, FSI area of 1,43,242  m2, Non FSI area of 32,637 m2 and 

total BUA of  1,75,879 m2.  
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Item no. 36 

Proposal No.:- SIA/MH/MIS/72260/2022 

Subject- Environment Clearance for proposed Residential project “Riverfront” (formerly 

known as Megacity) on plot bearing Gut No. 1(p), 3(p) at Village Bebadohal, Taluka Maval, 

District Pune by Xrbia North Hinjewadi Developers Pvt. Ltd. 

Project Details- ; 

Representative of PP Mr. Veer Bharti was present during the meeting along with 

environmental consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. It is noted that, the PP has 

submitted the application for prior Environmental clearance for total plot area of 26,415 m2, 

FSI area of 27,933 m2, Non FSI area of 18,492 m2 and total BUA of 46,425 m2. 

Brief information of the proposal is as below: 

1 | Proposal Number SIA/MH/MIS/72260/2022 

2 | Name of Project Residential project “Riverfront” (formerly known as 

“Megacity) on plot bearing Gut No. 1(p), 3(p) at 

Village Bebadohal, Taluka Maval, District Pune 

by Xrbia North Hinjewadi Developers Pvt. Ltd. 

3 | Project Category &(b) Townships and Area Development Project 

4 | Type of Institution Private ee 

5 | Project Proponent Name Mr. Veer Bharti 

KoulsAuthorized 

Person 

Address First Floor, Mantri House, 929, 

Fergusson College Rd, near 

Dnyaneshwar Paduka Chowk, Pune, 

Maharashtra 411004 

Tel 02066858659 

Mobile 9960400259 

Email ID | veerkouls@axrbia.com 

6 | Consultant Name Mahabal Enviro Engineers Pvt. Ltd. 

Address Plot F-7, Road 2], MIDC Wagle 
Estate, Thane West - 400604 

Tel 022 25823154 
Mobile 98211 27972 
Email ID mahabal.thanef@email.com 

Accreditation | QC/NABET/ENV/ACO/2 1/1967 
no. 

7 | Applied for Expansion in Environmental Clearance 

{Violationproject) 

§ | Details of previous EC Govt. of Maharashtra vide Letter No. SEAC-II- 

2013/CR-244/TC-3 on 31.03.2015 

9 | Location of project Gat No. 1(p), 3(p) of village Bebadohal, Taluka Maval, 

District Pune 

WH Doe 
Mernber Secretary aM hairm: 

189 

Type of Project: TOR | 
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10: | Latitude and Longitude 18°41°38.40°N 

73°98752,.83°E 

11 | Total Plot area (m7) 26,415 

12 | Deductions (m*) 3,962 

13 | Net Plot Area (m*) 22,453 

14 | Proposed FSI Area (m7) 27,933 

15 | Proposed Non FSI Area 18,492 

(m’) 
16 | Proposed Total BUA area | 46,425 

(m’) 
17 | TBUA (m*) approved by | 45,757.20 

Planning Authority till 

date , 

18 | Ground coverage (m*) & | 5007 m7 i.¢.19% | 

% 

19 | Total Project Cost (Rs.} 60 crore 

20 | CER as per NA 

MoEF&CCcircular 

dated 

01/03/2018 

21 | Details of 

Building Building Name Configuration Flats} Heigh¢ 

Configuration {no.) (m) 

Al (earlier BY) Pot floors 564 26.55 

A2 Po +11 floors 132 34.40 

Bl Po +7 floors 5423.65 
B2 Po +7 floors 5433.65 
B3 Po +7 floors 58 23.65 

B4 Po +8 floors ; 64 26.55 

BS Po +8 floors 6426.55 
B6 Po +9 floors rp. 29.50) 

Cl "| Po t9 floors 71 29.50 

C2 Po +9 floors 7 29.50 

Club house Ground , 42 

Total 739 

22 | Totel number of 739 nos. 

tenements : 

23 | Water Budget 

: Dry Season» Wet Season 

Fresh water (in m’/day) 325 325 

Recycled water 162 162 

(Flushing) 

hwnd 
Member Secretary hairman 
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Recycled water 20 10 

(Gardening) 

Total water requirement 487 487 

24 | Water Storage Capacity for Firefighting/ UGT (m*) 

Firefighting 150 m3/day 150 m7/day 
(Underground water 7 

tank) 
Firefighting (Overhead 10 mi/day 10 m'/day 
water tank} ; ; 

Excess treated water 168 m?/day 183 m*/day - 

25 Source of water 

26 

27 

Rain Water Harvesting (RWH) 

i) Size and no of RWH | No RWH tank 

tank(s) and Quantity 

ii) Quantity of recharge [ 15 Nos. 

pits proposed 

Sewage and waste water Demand 

i) Sewage generation in | 390 m?/day 

KLD . 

ii) STP techuclogy MBBR STP technology 

iii) No. and Capacity of } 380 m?/day 

STP 

28 Solid Waste Generated in the Pre-Construction & Construction phase: 

i) Dry waste — No waste generates from the project 

ii) Wet waste No waste generates from the project 

iti} Construction Waste 

generation 

No waste generates from the project 

29 Solid Waste generation in operation Phase: 

Type Quantity | Treatment / disposal 

i) Dry waste 650 ke/day | Handed over to Local Body 

it) Wet waste 975 ke/day | Treated in OWC 

iii) Hazardous waste NA | NA 

| iv)Biomedical waste 

(if applicable) 

Negligible| Negligible 

v) E Waste Negligible | Negligible 
vi) STP Sludge (dry) 4 kg/day Dried sludge is used as manure 

30 Green Belt Development 

Req .RG area {m*) 2641.50 

Provided RG area 2663.91 

Additional garden /. 

paved area 

3336.09 

em sae 
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Existing trees on plot 357 No. 

Number of trees to be NA 

planted 

No of trees to be cut NA 

Number of trees to be NA 

transplanted 

31 | Power requirement — 

1, Source of powersupply | MSEDCL 

2. During Construction S50 kVA 

Phase: (Demand 

Load) - 
3. During Operation 2,337 kW 

phase (Connected 
Load} 

4, During Operationphase | 1,795 kW 

(Demand Load) 

3. Transformer’ 3no. K G00 kKVA 

é. DG set 1no. X 200 kVA 

7. Fuel Used Diesel 

32 | Detail Energy saving 

Sr. | Energy Conservation Measures Quantity 

1. | Overall energy saving 20% 

33 | Environmental Management plan budget during Construction phase 

_ Sr. | Type Details Cost (Rs. In Lacs) 

1 Air Environment NA NA 

2 Site Sanitation& NA NA 

Safety 

3 Environmental NA NA 

Monitoring 

Disinfection NA NA 

5 Health Check up NA NA 

Total NA NA 

34 | Environmental Management plan budget during Operation phase 

Sr. | Component Details Capital cost Operational 

No Rs. In Lacs and 

maintenance 

cost (Rs. In 

Lacs/yr) 

onl oss gee 
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1 Storm Water Storm Water 
Drainage is 35 5.2 

provided 

2 Sewage Sewage 

Treatment plant Treatment Plant 33]. 8.7 

of 380 m#fday 

3 Rain Water , 4 0.4 

Harvesting 

4 Swimming pool 0 0 

5 Solid waste 15 1.5 

6 Green belt 

development ; 

7 Energy saving 20.6 0.6 

8 Environmental Oo} 3 

Monitoring 

10 | Water Treatment 35 62: 

Plant 

Total 134.6 25.6 

35. | Parking 

36 | Details of Court cases / | yes 

litigations wart. the 

project and project 

location if any. 

SEAC Deliberation - 

PP informed that earlier Environmental clearance was obtained on 31.03.2015 for total 

construction area of 42,671 m2. The actual construction done on-site has a different building 

configuration, than mentioned in EC (the configuration has been changed in the vertical 

direction}. The excess area constructed over and above sanctioned in EC is 3,755 m2. The 

total covered built-up area constructed to the date is 46,425 m2, vis-a-vis area approved in the 

EC of. 42,671 Sq.m. PP accepted that Violation has been done out by PP. Since there was no 

provision of regularisation of violation cases the application was not submitted. However 

McEFCC came out with office memorandum dated 28.01.2022 mentioning the procedure to be 

followed in case of violation already done. Accordingly PP applied for Terms of Reference for 

the changes/ addition / variation in total covered built-up construction area, on 16.02.2022. The 

case was discussed on the basis of the documents submitted and presentation made by the 

stems Secretary Cc ry 
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proponent. All issues relating to environment, including air, water, land, soil, ecology, 

biodiversity and social aspects were examined. The proposal is appraised as category 8(b) B1. 

The office memorandum dated 28.01.2022 mentions SOP ijn clause no 10.and sub clause no (i} 
ae mentions that “ without prejudice fo any other consequences, action to be initiafed under 

section 15 read with section 19 of the Environment (Protection) Act, 1986 againsi aif 

Violations. 

It is not clear that who will initiate the action under section 15 read with section 19 of 

Environment (Protection) act 1986. In violation cases the committee feels that proper procedure 

shall be laid down based on the of OM issued by MoEFCC. However Step 3 mentions about 

appraisal under EIA notification, 2006, the sub clause B (i) mentions about procedure of TOR 

to be issued in Violation cases. , 

Recommendations of SEAC- 

Considering above the application is submitted for further guidance i in violation cases. 

Deliberation in SEIAA- 

PP made application under violation SOP. SEAC-3 in its 137th meeting pointed out that, the 

office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub clause no (i) 

mentions that “without prejudice to any other consequences, action to be initiated under section 

15 read with section 19 of the Environment (Protection) Act, 1986 against all Violations.” 

SEAC further pointed out that, it is not clear that who will initiate the action under section 15 

read with section 19 of Environment (Protection) act 1986. In violation cases the committee 

feels that proper procedure shall be laid down based on the of OM issued by MoEFCC. However 

Step 3 mentions about appraisal under ELA notification, 2006, the sub clause B (i) mentions 

about procedure of TOR to be issued in Violation cases. ; 

Hence SEAC forwarded the proposal for further guidance in the matter. 

During the meeting SEIAA observed that, there is a matter pending in Hon’ble High Court. 

SEIAA decided to defer the proposal till the matter in NGT is decided. 

SEIAA Decision- 

SELAA decided to defer the proposal. 

bt Member Secretary airmari 
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Item no. 53 

Proposal No.:- SIA/MH/MIS/72260/2022 

Minutes of 258 Day 1 (Part D) meeting of SEIAA held on 03" April, 2023 

Type of Project; TOR 

Subject- Environment Clearance for proposed Residential project “Riverfront” (formerly 

known as Megacity) on plot bearing Gut No. 1(p). 3({p) at Village Bebadohal, Taluka Maval, 

District Pune by Xrbia North Hinjewadi Developers Pvt. Ltd.¢Compliance) 

Project Details- 

Representative of PP Mr. Veer Bharti was present during the meeting along with 

environmental consultant M/s, Mahabal Enviro Engineers Pvt. Ltd. It is noted that, the PP has 

submitted the application for prior Environmental clearance for total plot area of 26,415 m2, 

FSI area of 27,933 m2, Non FSI area of 18,492 m2 and total BUA of 46,425 m2. 

Brief information of the proposal is as below: 

1 | Proposal Number SIA/MH/MIS8/72260/2022 

2 | Name of Project Residential project “Riverfront” (formerly known as 

Megacity) on plot bearing Gut No. 1(p), 3(p) at 

Village Bebadohai, Taluka Maval, District Pune 

by Xrbia North Hinjewadi Developers Pvt. Ltd. 

3 | Project Category 8(b) Townships and Area Development Project 

4 | Type of Institution . Private 

5 | Project Proponent Name Mr. Veer Bharti 

KoulsAuthorized 

Person 

Address First Floor, Mantri House, 929, 

Fergusson College Rd, near 

Dnyaneshwar Paduka Chowk, Pune, 
Maharashtra 411004 

Tel 02066858659 

Mobile 9960400259 

Email ID | veerkouls@xrbia.com 

6 | Consultant Name Mahabal Enviro Engineers Pvt. Ltd, 

Address Plot F-7, Road 271, MIDC Wagle 
Estate, Thane West - 400604 

Tel 022 25823154 
Mobile 98211 27972 
Email ID mahabal.thane(@gmail.com 

Accreditation | QC/NABET/ENV/ACO/21/1967 
no. 

‘7 | Applied for Expansion in Environmental Clearance 

(Violationproject) 

8 | Details of previous EC Govt. of Maharashtra vide Letter No. SEAC-II- 

2013/CR-244/TC-3 on 31.03.2015 

9 | Location of project Gat No. 1(p), 3(p) of village Bebadohal, Taluka Maval, 

District Pune 

_ fut 
Member Secretary 
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10 | Latitude and Longitude 18°41°38.40°N 

73°38" 52.83"E 
1! | Total Plot area (m7) 26,415 

12 | Deductions (m*) 3,962 

13 | Net Plot Area (m*) 22,453 

14 | Proposed FSI Area (m*) | 27,933 

15 | Proposed Non FSI Area | 18,492 

(m?) 
16 | Proposed Total BUA area | 46,425 

(m?) 
17 | TBUA (m’) approved by | 45,757.20 

Planning Authority ull 

date 

18 | Ground coverage (m*) & | 5007 m7 i.e.19% 
% 

19 | Total Project Cost (Rs.) | 60 crore 

20 | CER as per NA 

MoEF&CCcircular 

dated 

01/05/2018 

21 | Details = of 

Building Building Name Configuration Flats} Height 

Configuration (no.) (m 

Al (earlier B7} Pot8 floors 96 26.55 

A? Po +11 floors 132 35.40) 

Bl Po +7 floors 56, 23.65 

B2 Po +7 floors 56 23.65 

B3 Po +7 floors 5g 23.65 

B4 Po +8 floors 64 26.55 

BS Po +8 floors 64 26.55 

B6 Po +4 floors 72 29.50 

cl Po +9 floors 71 29.50) 

C2 Po +9 floors 72 29.50 

Club house Ground 42 

Total 739 

22 | Total number of 739 nos. 

tenements 

23 | Water Budget 

Dry Season Wet Season 

Fresh water (in m*/day) 325 325 

Recycled water 162 162 

(Flushing) 

Guak. Ss 

Member Secretary Chairman 
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Recycled water 

(Gardening) 

20 10 

Total water requirement 487 487 

24 Water Storage Capacity for Firefighting/ UGT (im*) 

Firefighting 

(Underground water 

tank) 

150 m3/day 150 me/day 

Firefighting (Overhead 

water tank} 

10 m?/day 10 m*/day 

Excess treated water 168 m#/day 183 m?/day 

25 Source of water 

26 Rain Water Harvesting (R WH) 

i) Size and no of RWH 

tank(s} and Quantity 

No RWH tank 

ii) Quantity of recharge 

pits propased 

15 Nos. 

27 Sewage and waste water Demand 

i) Sewage generation in 

KLD 

390 m/day 

ii} STP technology MBBR STP technology 

iti) No. and Capacity of 

STP 

380 m*/day 

28 Solid Waste Generated in the Pre-Construction & Construction phase: 

i) Dry waste No waste generates from the project 

ii} Wet waste No waste generates from the project 

iii) Construction Waste 

generation 

No waste generates from the project 

29 Solid Waste generation in operation Phase: 

Type Quantity Treatment / disposal 

i) Dry waste 650 kg/day Handed over to Local Body 

ii} Wet waste 975 kg/day Treated in OWC 

iii) Hazardous waste NA NA 

iv}Biomedical waste 

(If applicable) 

Negligible Negligible 

v) E Waste Negligible Negligible 

vi) STP Sludge (dry) 4 ke/day Dried sludge is used as manure 

30 Green Belt Development 

Req .RG area (m7) 2641.50 

Provided RG area 2663.91 

Additional garden / 

paved area 

3336.09 

__ fad 
Member Secretary 
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Minutes of 258" Day 1 (Part D) meeting of SEIAA held on 03" April, 2023 

Existing trees on plot 357 No. 

Number of trees to be NA 

planted 

No of trees to be cut NA 

Number of trees to be NA 

transplanted 

31 | Power requirement 

1. Source of powersupply | MSEDCL 

2. During Construction 50 kVA 

Phase: (Demand 

Load) 

3. During Operation 2,337 kW 

' phase (Connected 

Load) 

4, During Operationphase | 1,795 kW 

(Demand Load) 

5. Transformer 3 no. X 600 KVA 

6. DG set 1 no. X 200 kKVA 

7. Fuel Used Diesel 

32 | Detail Energy saving 

Sr. | Energy Conservation Measures Quantity 

1. | Overall energy saving 20% 

33 | Environmental Management plan budget during Construction phase 

Sr. | Type Details | Cost (Rs. In Lacs) 

1 Air Environment NA NA 

2 Site Sanitation& NA NA 

Safety 

3 Environmental NA NA 

Monitoring 

Disinfection NA NA 

5 Health Check up NA NA 

Total NA NA 

34 | Environmental Management plan budget during Operation phase 

Sr. | Component Details Capital cost Operational 

No Rs. In Lacs and 

maintenance 

cost (Rs. In 

Laes/yr) 

Member Secretary Chairman 
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Minutes of 258" Day | (Part D) meeting of SELAA held on 03" April, 2023 

1 Storm Water Storm Water 

Drainage is 35 3.2 

provided 

2 Sewage Sewage 

Treatment plant Treatment Plant 35 3.7 

of 380 m?/day 

3 Rain Water 4 0.4 

Harvesting 

4 Swimming pool 0 0 

5 Solid waste 15 1.4 

6 Green belt 

development 

7 Energy saving 20.6 0.6 

8 Environmental 0 3 

Monitoring 

10 | Water Treatment 25 62 

Plant 

Total 134.6 25.6 

35. | Parking 

36 | Details of Court cases / |yes 

litigations wrt. the 

project and project 

location if any. 

SEAC Deliberation — 

PP informed that earlier Environmental clearance was obtained on 31.03.2015 for total 

construction area of 42.671 m2. The actual construction done on-site has a different building 

configuration, than mentioned in EC (the configuration has been changed in the vertical 

direction). The excess area constructed over and above sanctioned in EC is 3,755 m2. The 

total covered built-up area constructed to the date is 46,425 m2, vis-a-vis area approved in the 

EC of. 42,671 Sq.m. PP accepted that Violation has been done out by PP. Since there was no 

provision of regularisation of violation cases the application was not submitted. However 

MoEFCC came out with office memorandum dated 23.01.2022 mentioning the procedure to 

be followed in case of violation already done. Accordingly PP applied for Terms of Reference 

for the changes/ addition / variation in total covered built-up construction area, on 

16.02.2022. The case was discussed on the basis of the documents submitted and presentation 

made by the proponent. All issues relating to environment, including air, water, land, scil, 

sd. rT 
Member Secretary Chaitman 

117
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Minutes of 258" Day | (Part D) meeting of SEIAA held on 03" April, 2023 

ecology, biodiversity and social aspects were examined. The proposal is appraised as 

category 8(b) BL. 

The office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub clause no 

(i) mentions that * without prejudice to any other consequences, action to be initiated 

under section 15 read with section 19 of the Environment (Protection) Act, 1986 against all 

Violations, 

It is not ciear that who will initiate the action under section 15 read with section 19 of 

Environment (Protection) act 1986. In violation cases the committee feels that proper 

procedure shall be laid down based on the of OM issued by MoEFCC. However Step 3 

mentions about appraisal under EIA notification, 2006, the sub clause B (i) mentions about 

procedure of TOR to be issued in Violation cases. 

Recommendations of SEAC- 

Considering above the application is submitted for further guidance in violation cases. 

Deliberation in SEIAA- 

PP made application under violation SOP, SEAC-3 in its 137th meeting pointed out that, the 

office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub clause no (i) 

mentions iaat “without prejudice to any other consequences, action to be initiated under 

section 15 read with section 19 of the Environment (Protection) Act, 1986 against all 

Violations.” 

SEAC further pointed out that, it is not clear that who will initiate the action under section 15 

read wiih section 19 of Environment (Protection) act 1986. In violation cases the committee 

feels that proper procedure shalt be laid down based on the of OM issued by MoEFCC. 

However Step 3 mentions about appraisal under EIA notification, 2006, the sub clause B (i) 

mentions about procedure of TOR to be issued in Violation cases. Hence SEAC forwarded 

the proposal for further guidance in the matter. 

Proposal was then considered by SEJAA in its 242" meeting and deferred the proposal till the 

matter in NOT is decided. Now, PP submitted that, in some cases before Hon’ble NGT, 

Hon'ble NGT has cleared that, proceeding for grant of ex post facto EC, which is pending 

before SEIAA, shall not be treated to have been stayed by Hon’ble NGT, rather the same 

would be expedited. PP further requested that, their case shall be considered on similar basis. 

SEIAA noted the same. 

SEIAA further deliberated upon the fact that, SEIAA has issued instructions to SEACs 

regarding apprising the proposals of violations as per MoEF&CC Office Memorandum dated 

07.07.2021 and 28.01.2022. SEIAA decided to refer back the proposal to SEAC for appraisal 

for Terms of Reference (TOR) 

SEIAA Decision- 

SEIAA deeded to refer back the proposal to SEAC. 

a Nel Member Secrete- 118
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Day 1 

12th June, 2023 

 

1 

  

SIA/MH/MIS/72260/2022 Application for Environment Clearance of Residential 

project Riverfront (formerly known as Megacity) on 

plot bearing Gut No. 1(p), 3(p) at Village Bebadohal, 

Taluka Maval, District Pune by Xrbia North Hinjewadi 

Developers Pvt. Ltd.(hereafter called as Project 

Proponent (PP) “ Applicant) 

Representative of PP was present during the meeting along with environmental 

consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. 

It is noted that, the PP has submitted the application for ToR under Violation Category 

for proposed residential project with total plot area of 26,415 m2, FSI area of 27,933m2, Non 

FSI area of 18,492m2 and total BUA of 46,425m2. 

 

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/MIS/72260/2022 

2 Name of Project Residential project “Riverfront” (formerly known as 

Megacity) on plot bearing Gut No. 1(p), 3(p) at  

Village Bebadohal, Taluka Maval, District Pune  

by Xrbia North Hinjewadi Developers Pvt. Ltd.  

3 Project Category 8(b) B2 Category 

4 Type of Institution Private 

5 Project Proponent  

Name Mr. Veer Bharti Kouls 

Authorized Person 

Address First Floor, Mantri House, 929, 

Fergusson College Rd, near 

Dnyaneshwar Paduka Chowk, Pune, 

Maharashtra 411004 

Tel 02066858659 

Mobile 9960400259 

Email ID veerkouls@xrbia.com 
 

6 Consultant Mahabal Enviro Engineers Pvt. Ltd. 

7 Applied for Expansion in Environmental Clearance (Violation 

project) 

8 Details of previous EC Govt. of Maharashtra vide Letter No. SEAC-III-2013/CR-

244/TC-3 on 31.03.2015 

9 Location of project  Gat No. 1(p), 3(p) of village Bebadohal, Taluka Maval, 

District Pune 

10 Latitude and Longitude 18°41'38.40"N 
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73°38'52.83"E 

11 Total Plot area (m2) 26,415 

12 Deductions (m2) 3,962 

13 Net Plot Area (m2) 22,453 

14 Proposed FSI Area (m2) 27,933 

15 Proposed Non FSI Area (m2) 18,492 

16 Proposed Total BUA area (m2) 46,425 

17 TBUA (m2) approved by Planning 

Authority till date 

45,757.20 

18 Ground coverage (m2) & % 5007 m2 i.e.19% 

19 Total Project Cost (Rs.) Rs.60 crore 

20 CER as per MoEF&CC 

circular dated 01/05/2018 

NA 

21 Details of Building 

Configuration 

 

Building Name Configuration Flats (no.) Height (m) 

A1 (earlier B7) Po+8 floors 96 26.55 

A2 Po +11 floors 132 35.40 

B1 Po +7 floors 56 23.65 

B2 Po +7 floors 56 23.65 

B3 Po +7 floors 56 23.65 

B4 Po +8 floors 64 26.55 

B5 Po +8 floors 64 26.55 

B6 Po +9 floors 72 29.50 

C1 Po +9 floors 71 29.50 

C2 Po +9 floors 72 29.50 

Club house  Ground  4.2 

Total  739  
 

22 Total number of 

tenements 

739 nos. 

23 Water Budget 

  Dry Season Wet Season 

 Fresh water (in m3/day) 325 m3/day 325 m3/day 

 Recycled water 

(Flushing) 

162 m3/day 162 m3/day 

 Recycled water 

(Gardening)  

20 m3/day 20 m3/day 

 Total water requirement 487 m3/day 487 m3/day 

24 Water Storage Capacity for Firefighting/ UGT (m3) 

 Firefighting 

(Underground water 

tank) 

150 m3/day 150 m3/day 

 Firefighting (Overhead 

water tank) 

10 m3/day 10 m3/day 

 Excess treated water 168 m3/day 183 m3/day 

25 Source of water  

26 Rain Water Harvesting (RWH) 
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 i) Size and no of RWH 

tank(s) and Quantity 

No RWH tank 

 ii) Quantity of recharge 

pits proposed 

15 Nos. 

27 Sewage and waste water Demand 

 i) Sewage generation in 

KLD 

390 m3/day 

 ii) STP technology MBBR STP technology 

 iii) No. and Capacity of 

STP 

380 m3/day  

28 Solid Waste Generated in the Pre-Construction & Construction phase: 

 i) Dry waste No waste generates from the project 

  ii) Wet waste No waste generates from the project 

 iii) Construction Waste 

generation 

No waste generates from the project 

29 Solid Waste generation in operation Phase: 

 Type Quantity Treatment / disposal 

 i) Dry waste 650 kg/day Handed over to Local Body 

 ii) Wet waste 975 kg/day Treated in OWC 

 iii) Hazardous waste NA NA 

 iv)Biomedical waste  

(If applicable) 

Negligible Negligible 

 v) E Waste Negligible Negligible 

 vi) STP Sludge (dry) 4 kg/day Dried sludge is used as manure 

30 Green Belt Development 

 Req. RG area (m2) 2641.50  

 Provided RG area  2663.91 

 Additional garden / paved 

area  

3336.09 

   

 Existing trees on plot 357 No. 

 Number of trees to be 

planted 

NA 

 No of trees to be cut NA 

 Number of trees to be 

transplanted  

NA 

31 Power requirement  

 1. Source of power supply MSEDCL 

 2. During Construction Phase: (Demand Load) 50 kVA 

 3. During Operation phase (Connected Load) 2,337 kW 

 4. During Operation phase (Demand Load) 1,795 kW 

 5. Transformer 3 no. X 600 kVA 

 6. DG set  1 no. X 200 kVA 

 7. Fuel Used Diesel 

32 Detail Energy saving 

1085



Minutes of 174th SEAC-3 Meeting (Day 01) held on 12th, 13th &14th June, 2023 
 

 

Member Secretary                                                                                                    Chairman 

Page 8 of 89 

 

 

Deliberations: 

PP stated that, the application is a residential housing Project located at Village 

Bebadohal, Taluka Maval, District Pune. PP further stated that, they have applied for new EC 

under Violation Category.  

PP inform that, as per the potential, building permission was obtained for the said 

project from Town Planning Department, Pune vide approval no. PRA/NASR/256/2012 for 

 Sr. Energy Conservation Measures Quantity 

1. Overall energy saving  20% 
 

33 Environmental Management plan budget during Construction phase-NA 

34 Environmental Management plan budget during Operation phase 

 Sr. 

No 

Component Details Capital cost Rs. 

In Lacs 

O&M cost (Rs. 

In Lacs/yr) 

1 Storm Water Storm Water 

Drainage is 

provided 

35 5.2 

2 Sewage Treatment 

plant 

Sewage Treatment 

Plant of 380 

m3/day  

35 8.7 

3 Rain Water 

Harvesting 

 
4 0.4 

4 Swimming pool  0 0 

5 Solid waste  15 1.5 

6 Green belt 

development 

   

7 Energy saving  20.6 0.6 

8 Environmental 

Monitoring 

 MoEF 

Approved Lab 

3 

9 Water Treatment 

Plant 

 
25 6.2 

 Total  134.6 25.6 
 

35. Parking  

Sr. Type Required 

as per 

DCR 

Actual 

Provided 

(nos.) 

Area per 

parking 

(m2) 

1. 4W 48 313 3912.5 

2. 2W 739 740 1480 

 Total   5392.5  
 

36 Details of Court cases / 

litigations w.r.t. the 

project and project 

location if any. 

Yes 

Original Application No. 17/2021 (WZ) 

1086



Minutes of 174th SEAC-3 Meeting (Day 01) held on 12th, 13th &14th June, 2023 
 

 

Member Secretary                                                                                                    Chairman 

Page 9 of 89 

 

total covered built-up construction area of 16,629 m2 and as the total built up area was below 

20,000 m2 the construction was initiated as per the said approval. PP stated that, the permissible 

FSI in the local planning rules increased from 0.75 to 0.90 resulting the total buildable potential 

of the plot increased accordingly. 

PP informed that, they have obtained Environment Clearance for the said proposal from 

Govt. of Maharashtra vide letter dated 31.03.2015 for the total construction area of 42,671 m2, 

FSI area of 31,059 m2 and Non-FSI area of 11,612 m2 PP further stated that, the Gut no. 3(p) 

was purchased in and the plot area increased by 315 m2 hence, the total plot area became 

26,415 m2 . The total covered built-up construction area also increased by 3,755 m2 (from 

earlier 42,671 m2 as per the EC to now total of 46,425 m2 ). PP stated that, there is increase in 

total covered built-up construction area, along with 40 flats increased too.  

PP further stated that, the said increase in the built up area was less than 10%, hence an 

application for amendment was made to SEIAA on 30.01.2019 as per the letter published 

“Regarding amendments in Environment Clearances issued to the building construction 

projects” under Medha Gadgil, Additional Chief secretory of SEIAA, Maharashtra dated 

29.11.2014.  

PP further informed that, the actual construction done on-site has a different building 

configuration than mentioned in EC (the configuration has been changed in the vertical 

direction, but the plinth has not changed). Also, the excess area constructed over and above 

sanctioned in EC. 

PP stated that, the total covered built-up area constructed to date is 46,425 m2 , vis-à-

vis area approved in the EC of 42,671 m2 . PP informed that, they have applied for Terms of 

Reference and Environment Clearance (Expansion – Fresh Case) for the changes/ addition / 

variation in total covered built-up construction area occurred and executed in the project as per 

the MoEFCC published a Standard Operating Procedure (SOP) on 07.07.2021 and Office 

Memorandum dated 28.01.2022.  

PP further stated that, the project was earlier considered in 137th SEAC-III meeting 

held on 30.03.2022 and the application is forwarded to SEIAA by SEAC for further guidance. 

PP further stated that,the project was considered in the 242nd SEIAA meeting held on 

21.04.2022 and SEIAA observed that there is a matter pending in Hon'ble High Court, SEIAA 

decided to defer the proposal till the matter in NGT is decided. PP further stated that, the 
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proposal again considered in the 258th SEIAA meeting on 03.04.2023 and SEIAA decided to 

refer back the proposal once again to SEAC-III for appraisal vide Terms of Reference (ToR) 

in this regard.  

PP further stated that, they have calculated penalty provision for violation application 

as per approach paper for assessment for environmental damage and estimation of remediation 

costs for building construction projects initiated with obtaining mandatory environmental 

clearance on the PARIVESH portal  and they have calculated violation days from 15.12.2018 

to date of EC application 16.02.2022 i.e. 1159 days. 

Building configuration    

Sr. 

No 

Building 

name & 

number 

As per EC: 

2015.03.31 

Configuration 

& flats no. 

As per CC 

and current 

status 

Remark 

 

1 

 

A1 (Earlier 

B7) 

 

P+12 (96) 

 

P + 8 (96) 

The name of the building changed 

and floors no. decreased 

 

2 

 

A2 

 

G+9 (115) 

 

P+11 (132) 

Footprint not changed. Increased 

Floor by 2 nos. and flats by 17 nos. 

3 B1 P+7 (56) P+7 (56) Not changed 

4 B2 P+7 (56) P+7 (56) Not changed 

5 B3 P+7 (56) P+7 (56) Not changed 

 

6 

 

B4 

 

P+7 (56) 

 

P+8 (64) 

Footprint not changed. No. of floors 

increased by 1 no. and flats by 8 no. 

 

7 

 

B5 

 

P+7 (56) 

 

P+8 (64) 

Footprint not changed. No. of floors 

increased by 1 no. and flats by 8 no. 

 

8 

 

B6 

 

P+8 (64) 

 

P+9 (72) 

Footprint not changed. Increased 

Floor by 1 no. and flat by 8 no. 

9 0  

P+9 (72) 

 

P+9 (71) 

Footprint and Configuration not changed, 

No.of 

flat decreased by 1 no.) 

10 C2 P+9 (72) P+9 (72) Not changed 

11 Club- house Not reflected Ground It was mentioned on the approved layout 

12 Total Flat no. 699 739 Increased Flats by 40 nos. 

 

SEAC-3 appraised the proposal as per Circular issued by SEIAA vide dated 22.08.2022. 

The case was discussed on the basis of the documents submitted and presentation made by the 
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proponent. All issues relating to environment, including air, water, land, soil, ecology, 

biodiversity and social aspects were examined.  

After detailed deliberations on the proposal committee confirmed the case to be of 

violation of the EIA Notification, 2006 and as per Office Memorandum‐ F. No. 22‐21/2020‐

IA.III dated 07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, 

decided to issuing following Term of Reference for undertaking EIA and preparation of 

Environment Management Plan (EMP): 

Terms of Reference for EIA and preparation of Environment Management Plan (EMP) 

for Violation Cases 

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry of 

Environment Forest and Climate Change orders no F.No.22-21/2020-IA.III Dated 7th July 2021 

and F No. 22-21/2020-IA.III (E 138949) dated 28th January 2022 and Approach for Assessment 

for Environment Damage and Estimation of Remediation Costs for Building Construction Projects 

Initiated Without Mandatory Environment Clearance” 2018. 

The following TOR are drafted with reference to Ministry of Environment Forest and Climate 

Change impact assessment division TORs for Violation Case  a) For Construction Sector vide 

Notification S.O.804 (E) dated 14th March 2017 in the matter of IA/HR/NCP/63612/2017 and b) 

For Mining Sector dated 12th November 2018 in the proposal No IA/MH/MIN/68113/2017. 

A Project Description 

A 1 Project description, its importance and benefits. 

A 2 Project site details (location, topo-sheet of the study area of 10 Km, Coordinates, 

google map, layout map, land use, geological features and geo-hydrological status of 

the study area, drainage). hydro geological survey report with graphs & data. 

A 3 Land use as per the approved Master Plan of the area, Permission/approvals required 

from the land owning agencies, Planning / Development Authorities, Local Body, 

Water supply & Sewerage Board, etc. 

A 4 Land acquisition status, R & R details. 

A 5 Forest and Wildlife and eco-sensitive zones, if any in the study area of 10 km. Any 

sensitive areas in impact zone such as archaeological structures, reserved forest, noise 

sensitive zones etc. Clearances required under the Forest (Conservation) Act, 1980, 

the Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986. 

A 6 High Tension lines or Hazard lines if any on the plot. 

A 7 Plan showing HFL/CRZ lines. 

A 8 Permissions granted by State Government in tabular and chronological form. 

Comparative statement of components approved and components constructed 

including tis configuration as per earlier EC (if applicable) and proposed 

development. 

A 9 PP to submit the detailed master plan indicating already completed construction and 

proposed construction. PP to submit the certificate from registered architect for 

completed work, built up area and configuration. 

A 10 Project cost shall be based on government notified stamp duty ready reckoner at time 

of application including cost of land and construction including civil, MEP works, 
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environment services, site/land development, horticulture/landscape works etc 

complete 

B Base Line Data 

B 1 Baseline environmental study for ambient air (PM10, PM2.5, SO2, NOx & CO),water 

(both surface and ground), noise and soil for one month (except monsoon period) as 

per MoEF&CC/CPCB guidelines at minimum 5 locations in the study area of 10 km, 

The collection and analysis of data shall be done by an environmental laboratory duly 

notified under the Environment (Protection) Act, 1986, or an environmental 

laboratory duly notified under the Environment (Protection) Act,1986, or an 

environmental laboratory accredited by NABL, or a laboratory of a Council of 

Scientific and Industrial Research (CSIR) institution working in the field of 

environment. 

B 2 Detail on flora and fauna and socio-economic aspects in the study area. Details of tree 

cutting, tree transplantation and survival report of existing trees including conformity 

to prevailing Tree Act. 

B 3 Likely impact of the project on the environmental parameters (ambient air surface and 

ground water, land, flora and fauna and socio-economic, etc.) 

B 4 Source of water for different identified purposes with the permissions required from 

the concerned authorities, both for surface water and the ground water (by CGWA) 

as the case may be, Rain water harvesting, etc. 

B 5 Socio-economic infrastructure details including public transport arrangements on the 

site; PP to mention details of socio-economic in EIA. 

B 6 PP to submit contour map with slopes, drainage pattern of the site and surrounding 

area. Layout showing natural water courses on site; total runoff calculation before and 

after development. 

B 7 PP to submit details of existing trees, proposed to be cut, proposed to be transplanted 

along with tree survival report conforming to prevailing Tree Act. 

B 8 Land use of the study area delineating forest area, agricultural land, grazing land, 

wildlife sanctuary, national park, migratory routes of fauna, water bodies, human 

settlements and other ecological features should be indicated. 

B 9 Proximity to Areas declared as ’Critically Polluted’  should also be indicated and 

where so required, clearance certifications from the prescribed Authorities, such as 

the SPCB should be secured and furnished to the effect that the proposed Activities 

could be considered. 

B 10 Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the 

authorized agencies demarcating LTL. HTL, CRZ area, location of the mine lease 

w.r.t. CRZ, coastal features such as mangroves, if any, should be furnished. (Note: 

The Projects falling under CRZ would also need to obtain Approval of the concerned 

Coastal Zone Management Authority). 

B 11 The water requirement for the Project, its availability and source should be furnished. 

A detailed water balance should also be provided. Fresh water requirement for the 

Project should be indicated. 

B 12 Necessary clearance from the Competent Authority for drawl of requisite quantity of 

water for the Project should be provided. 
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B 13 Description of water conservation measures proposed to be adopted in the Project 

should be given. Details of rainwater harvesting proposed in the Project, if any, should 

be provided. 

B 14 Impact of the Project on the water quality, both surface and groundwater, should be 

assessed and necessary safeguard measures, if any required, should be provided. 

B 15 Based on actual monitored data, it may clearly be shown whether working will 

intersect groundwater. Necessary data and documentation in this regard may be 

provided. In case the working will intersect groundwater table, a detailed Hydro 

Geological Study should be undertaken and Report furnished. The Report inter-alia, 

shall include details of the aquifers present and impact of mining activities on these 

aquifers. Necessary permission from Central Ground Water Authority for working 

below ground water and for pumping of ground water should also be obtained and 

copy furnished. 

B 16 Details of any stream, seasonal or otherwise, passing through the lease area and 

modification / diversion proposed, if any, and the impact of the same on the hydrology 

should be examined. 

B 17 Information on site elevation, working depth, groundwater table etc. should be 

provided both in AMSL and BGL. A schematic diagram may also be provided for the 

same. 

C Traffic Impact Study 

C 1 Traffic Management Plan for the development – Internal circulation indicating road 

width and turning radius. Cross section of roads at four places showing clear road 

width, distance left from building line, spaces left for plantation, footpath, service 

lines etc. 

C 2 Traffic Volume Counts and Turning Movement Counts on all the external 

surrounding roads of the proposed project showing the time period taken. 

C 3 Topographic details of roads and intersection of the surrounding roads where counts 

are taken, actual geometry on ground to be shown with dimensions. 

C 4 Traffic generation values of similar development to be given by actual count by actual 

count as support data for assumption made to the particular project.  

C 5 Impact on local transport infrastructure due to the Project should be indicated. 

Projected increase in truck traffic as a result of the Project in the present road network 

(including those outside the Project area) should be worked out, indicating whether it 

is capable of handling the incremental load. Arrangement for improving the 

infrastructure, if contemplated (including action to be taken by other agencies such as 

State Government) should be covered. Project Proponent shall conduct Impact of 

Transportation study as per Indian Road Congress Guidelines. 

C 6 Parking statement mentioning parking as per DCR & parking provided actually. 

C 7 Basement ventilation plan: Fire Tender Movement Plan showing clear road and 

turning radius. Cross section of roads at four places including UGT, OWC and DG 

set location showing clear road width and distance left from building line & spaces 

left for plantation, parking, service lines, foot paths, etc. 

D Environmental Impact and Management Plan 

D 1 Identify sources of air pollution, indicate mitigation measures to reduce Air 

pollution/Noise pollution. 
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D 2 Debris management plan including (a) debris required for refilling, (b) contour plan, 

(c) details of site where excess debris will be disposed, capacity of the site and NOC 

of plot owner. PP shall also ensure that debris disposed on other plot shall not be 

disposed on another plot. If to be disposed on another plot, the same shall be carried 

out as per prevailing environmental laws. 

D 3 Management of solid waste and the construction & demolition waste for the project 

vis-a-vis the Solid Waste Management Rules 2016 and the Construction & 

Demolition Rules, 2016. Transport, collection, storage and disposal for all types of 

wastes like hazardous waste, non-hazardous waste, solid waste,  E– waste, and 

debris/excess earth etc. PP to provide the detailed solid waste management plan along 

with marked locations on the master plan. Design details of waste processing 

equipment such as OWC/biogas plants confirming to the technical requirements to 

meet the quality products. 

D 4 Waste water management (treatment, reuse and disposal) for the project and also the 

study area. Design of all STP’s along with BOD load, oxygen requirement 

calculations and sizing of the tanks with respect to the design criteria. PP to submit 

detailed calculation for the disinfection of the treated STP water; PP to submit cross 

sectional drawing of STP’s showing dimensions and ground level; PP to provide 

ozonation for tertiary treatment. PP to mark the area required for all STP’s on master 

layout with dimensions 

D 6 PP to show internal storm water drain and sewer line arrangements up to final disposal 

point.  

D 7 Provision of mandatory RG area on virgin land and submit the drawing with 

calculations, ensuring entire mandatory RG is provided on the plot where residential 

buildings are proposed. 

D 8 A detailed phase wise development plan with safety planning where occupancy has 

been given. 

D 9 If any site specific structures such as creation of water body, alteration of natural storm 

water, large alteration of slopes, creation of green areas abutting to water bodies / 

natural storm water drain / river etc,  is involved, detailed environmental protection 

approach for the same shall be provided. 

D 10 Separate chapter on Renewable energy in EIA report. PP to submit terrace plan for 

installing solar panels& calculations of energy saving; Energy efficient measures 

(LED lights, solar power, etc.) during construction as well as during operational phase 

of the project. Report on ECBC compliance. 

D 11 Provide details of Solar PV and Solar water heater in the specific format. PP to 

carryout shadow analysis for identifying the roof-top area for providing solar panels 

Minimum 5% of the total demand load shall be provided with Solar PV. 

D 12 Environmental status report including analysis reports of all environmental pollution 

reduction facilities if any commissioned. 

D 13 PP to submit Disaster management plan. 

D 14 Preparation of site specific, executable and auditable environment management plan 

(EMP) 

D 15 A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular 

form (indicating the linear and quantitative coverage, plant species and time frame) 

and submitted, keeping in mind, the same will have to be executed up front on 
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commencement of the Project. Phase-wise plan of plantation and compensatory 

afforestation should be charted clearly indicating the area to be covered under 

plantation and the species to be planted. The details of plantation already done should 

be given. The plant species selected for green belt should have greater ecological 

value and should be of good utility value to the local population with emphasis on 

local and native species and the species which are tolerant to pollution. 

D 16 Benefits of the Project if the Project is implemented should be spelt out. The benefits 

of the Project shall clearly indicate environmental, social, economic, employment 

potential, etc 

E Environmental Modelling and additional Studies 

E 1 Fugitive dust modelling by using local meteorological data. 

E 2 Ecological footprint calculation using LCA approach.  

E 3 Estimation of Carbon footprint of the project and its analysis to be included. 

E 4 Assessment of ecological damage with respect to air, water, land and other 

environmental attributes. The collection of data and sample analysis shall be done by 

an environmental laboratory duly notified under the Environment (Protection) Act, 

1986 or Environmental Laboratory accredited by NABL, or a laboratory of council of 

Scientific and Industrial Research (CSIR) institution working in the field of 

environment.   

E 6 Gate mass balance analysis for environmental parameters related to solid/liquid waste 

material coming to site, waste generated and its treatment and disposal from site. 

E 7 Public health implications of the Project and related activities for the population in 

the impact zone should be systematically evaluated and the proposed remedial 

measures should be detailed along with budgetary allocations. 

E 8 Measures of socio economic significance and influence to the local community 

proposed to be provided by the Project Proponent should be indicated. As far as 

possible, quantitative dimensions may be given with time frames for implementation. 

E 9 Detailed environmental management plan (EMP) to mitigate the environmental 

impacts which, should inter-alia include the impacts of change of land use, loss of 

agricultural and grazing land, if any, occupational health impacts besides other 

impacts specific to the proposed Project. 

E 10 Public Hearing points raised and commitment of the Project Proponent on the same 

along with time bound Action Plan with budgetary provisions to implement the same 

should be provided and also incorporated in the final EIA/EMP Report of the Project. 

E 11 PP to refer “approach paper for assessment for environmental damage and estimation 

of remediation costs for building construction projects initiated with obtaining 

mandatory environmental clearance” available on the portal : “ecmpcb.in”. 

F NOCs, Undertakings, CER and Litigations 

F 1 NOC’s required: a) CFO, b)Water supply with quantity, c) Drainage, d) Non-

biodegradable waste disposal, e) Aviation f) HRC, G) PESO , H ) Defence/NAD etc 

F 2 Undertaking to provide DG set backup to all Pollution Control Devices, Water 

Supply, Emergency Services including emergency lifts, etc. 

F 3 Include condition of “maintenance of all Pollution Control Equipment’s and 

functioning of Environment Monitoring Cell in PP’s MoU with society /maintenance 

agencies /vendors. 
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F 4 PP to submit details of CER activities in consultation with the affected people in the 

project area as per MoEF&CC circular dt. 01.05.2018, along with details of fund 

utilization & agreement or consent of executor. 

F 5 PP to submit Roles and Responsibilities of developer etc for compliance of 

environmental regulations under the provisions of EP act. 

F 6 Details of litigation pending against the project, if any, with direction /order passed 

by any Court of Law against the Project should be given. 

G Specific Term of Reference 

G 1 The State Government/SPCB shall take action against the project proponent under the 

provisions of section 15 read in conjunction with Section 19 of the Environment 

(Protection) Act, 1986, and further no consent to operate to be issued till the project 

is granted EC. 

G 2 As per extant regulations at the time of scoping, if it is viewed that the project activity 

is otherwise permissible, Terms of Reference (TOR) shall be issued with directions 

to complete impact assessment studies and submit Environment Impact Assessment 

(EIA) report and Environment Management Plan (EMP) in a time bound manner. 

G 3 Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Plan 

and (c) Community Augmentation Plan. 

G 4 Assessment of ecological damage with respect to air, water, land and other 

environmental attributes shall be done before arriving at quantum environment 

remediation and natural and community resource augmentation. 

G 5 The methodology of calculating this quantum shall be as specified in format for 

Assessment of Environmental damages in the paper titled “Approach for Assessment 

for Environment Damage and Estimation of Remediation Costs for Building 

Construction Projects Initiated Without Mandatory Environment Clearance” 2018 

G 6 Preparation of EMP comprising remediation plan and natural and community 

resource augmentation plan corresponding to the ecological damage assessed and 

economic benefits derived, which shall be based on cost of project derived from 

prevailing rates of construction and land of government approved ready reckoner, due 

to violation. The cost of the Project (capital cost and recurring cost) as prevailing in 

Annual Statement of Rates / District Schedule of Rates/ Government Ready Reckoner 

Rates as well as the cost towards implementation of EMP should be clearly spelt out. 

G 7 The collection and analysis of data shall be done by an environmental laboratory duly 

notified under the Environment (Protection) Act, 1986, or an environmental 

laboratory accredited by NABL, or a laboratory of a Council of Scientific and 

Industrial Research (CSIR) institution working in the field of environment. 

G 8 The remediation plan and the natural and community resource augmentation plan 

shall be prepared as an independent chapter in the EIA report by the accredited 

consultants. 

G 9 It should be clearly stated whether the proponent if it is a Company has a well laid 

down Environment Policy approved by its Board of Directors? If so, it may be spelt 

out in the EIA Report with description of the prescribed operating process/procedures 

to bring into focus any infringement/deviation/violation of the environmental or forest 

norms/ conditions? The hierarchical system or administrative order of the Company 

to deal with the environmental issues and for ensuring compliance with the EC 

conditions may also be given. The system of reporting of non-compliances / violations 
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of environmental norms to the Board of Directors of the Company and/or shareholders 

or stakeholders at large, may also be detailed in the proposed safeguard measures in 

each case should also be provided. 

G 10 Besides the above, the below mentioned general points are also to be followed:  

a) All documents to be properly referenced with index and continuous page 

numbering. 

b) Where data are presented in the Report especially in Tables, the period in which 

the data were collected and the sources should be indicated. 

c) Project Proponent shall enclose all the analysis/testing reports of water, air, soil, 

noise etc. using the MoEF&CC/NABL accredited laboratories. All the original 

analysis/testing reports should be available during appraisal of the Project. 

d) Where the documents provided are in a language other than English, an English 

translation should be provided. 

G 11 In case of continued violation after issue of TOR, the ToR/Environmental Clearance 

shall be terminated forthwith. 

H Other points: 

H 1 PP to submit the DP Plan. 

H 2 PP to submit the detail Architect Certificate stating current status of the construction 

along with building wise construction done (FSI, NoN- FSI & Total built up area) on 

site along with the chronology. 

H 3 PP to submit the all-approvals details (CC, OC etc) regarding project under 

consideration. 

H 4 PP to submit the details of Court cases / litigations w.r.t. the project and project 

location, if any. 

Decision: - 

After deliberation, Committee decided to recommend the proposal to SEIAA for 

grant of ToR. 

***** 

 

 

2  SIA/MH/MIS/72296/2022 Residential project â€“ â€œXrbia Hinjewadi Special 

Townshipâ€• - Sector R 22 to R28 and Sector R 29 at S. 

Nos. 38/2 and others, Village Nere - Dattawadi, Taluka - 

Mulshi, District â€“ Pune M/s. Xrbia Hinjewadi 

Developers Private Limited. (hereafter called as Project 

Proponent (PP) as Developers â€“ Applicant) 

Representative of PP was present during the meeting along with environmental 

consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. 

It is noted that, the PP has submitted the application for ToR under Violation Category 

for proposed residential project with total plot area of 1,17,232 m2, FSI area of 1,43,242 m2, 

Non FSI area of 32,637 m2 and total BUA of 1,75,879 m2 
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Minutes of 264" Day — 1 (Part D) meeting of SEIAA held on 08" August, 2023 

Item no. 40 

Proposal No.:- SIA/MH/MIS/72260/2022 Type of Project: ToR 

Subject- Application for Environment Clearance of Residential project Riverfront (formerly 

known as Megacity) on plot bearing Gut No. 1(p), 3(p) at Village Bebadohal, Taluka Maval, 

District Pune by M/s.Xrbia North Hinjewadi Developers Pvt. Ltd. 

Project Details- 

Representative of PP was present during the meeting along with environmental consultant M/s. 

Mahabal Enviro Engineers Pvt. Ltd. 

Brief information of the proposal is as below: 

1_ | Proposal Number SIA/MH/MIS/72260/2022 

2 | Name of Project Residential project “Riverfront” (formerly known as 
Megacity) on plot bearing Gut No. 1(p), 3(p) at Village 
Bebadohal, Taluka Maval, District Pune ; 
by Xrbia North Hinjewadi Developers Pvt. Ltd. 

3 | Project Category 8(b) B2 Category 

4 | Type of Institution Private 

5 | Project Proponent 
Name Mr. Veer Bharti Kouls 

Authorized Person 

Address First Floor, Mantri House, 929, 

Fergusson College Rd, near 
Dnyaneshwar Paduka Chowk, Pune, 

Maharashtra 411004 
Tel 02066858659 
Mobile 9960400259 
EmailID | veerkouls@xrbia.com 

6 | Consultant Mahabal Enviro Engineers Pvt. Ltd. 

7 =| Applied for Expansion in Environmental Clearance © (Violation 
project) 

8 | Details of previous EC Govt. of Maharashtra vide Letter No. SEAC-ITI-2013/CR- 
244/TC-3 on 31.03.2015 

9 | Location of project Gat No. 1(p), 3(p) of village Bebadohal, Taluka Maval, 
District Pune 

10 | Latitude and Longitude 18°41'38.40"N 
73°38'52.83"E 

11 | Total Plot area (m’) 26,415 
12 | Deductions (m7) 3,962 

13 | Net Plot Area (m7) 22,453 
14 | Proposed FSI Area (m*) | 27,933 
15 | Proposed Non FSI Area (m”) 18,492 
16 | Proposed Total BUA area (m?*) 46,425 

17 | TBUA (m’) approved by Planning | 45,757.20 
Authority till date 

18 | Ground coverage (m*) & % 5007 mi? 1.€.19% 

19 | Total Project Cost (Rs.) Rs.60 crore 

20 | CER as per MoEF&CC | NA 
circular dated 01/05/2018 

al 
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21 | Details of Building 
Configuration Building Name Configuration Flats (no.) Height (m 

Al (earlier B7) Pot8 floors 96 26.55 

A2 Po +11 floors 132 35.49 

Bl Po +7 floors 54 23.65 

B2 Po +7 floors 34 23.65 

B3 Po +7 floors 54 23.64 
B4 Po +8 floors 64 26.55 

B5 Po +8 floors 64 26.55 
B6 Po +9 floors 74 29.50 

Cl Po +9 floors 7] 29.50 
C2 Po +9 floors 74 29.50 

Club house Ground 4.2 
Total 739 

22 | Total number of 739 nos. 
tenements 

23 | Water Budget 
Dry Season Wet Season 

Fresh water (in m*/day) 325 m/day 325 m/day 
Recycled water 162 m*/day 162 m3/day 
(Flushing) 

Recycled water 20 m3/day 20 m3/day 
(Gardening) 

Total water requirement 487 m°*/day 487 m?/day 

24 | Water Storage Capacity for Firefighting/ UGT (m’) 
Firefighting 150 m3/day 150 m3/day 
(Underground water 
tank) 

Firefighting (Overhead 10 m?/day 10 m?/day 
water tank) 
Excess treated water 168 m*/day 183 m*/day 

25 | Source of water 
26 | Rain Water Harvesting (RWH) 

i) Size and no of RWH | No RWH tank 
tank(s) and Quantity 

ii) Quantity of recharge | 15 Nos. 
pits proposed 

27 | Sewage and waste water Demand 

i) Sewage generation in | 390 m3/day 
KLD 
ii) STP technology MBBR STP technology 

iii) No. and Capacity of | 380 m?/day 
STP 

28 | Solid Waste Generated in the Pre-Construction & Construction phase: 
i) Dry waste No waste generates from the project 

ii) Wet waste No waste generates from the project 

iii) Construction Waste No waste generates from the project 
generation 

29 | Solid Waste generation in operation Phase: 

Member Secretary 
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Treatment / disposal Type Quantity 

i) Dry waste 650 kg/day | Handed over to Local Body 
ii) Wet waste 975 kg/day | Treated in OWC 

iii) Hazardous waste NA | NA 

iv)Biomedical waste Negligible | Negligible 
(If applicable) 
v) E Waste Negligible | Negligible 

vi) STP Sludge (dry) 4 kg/day | Dried sludge is used as manure 
30 | Green Belt Development 

Req. RG area (m7) 2641.50 
Provided RG area 2663.91 

Additional garden / paved | 3336.09 
area 

Existing trees on plot 357 No. 

Number of trees to be NA 
planted 

No of trees to be cut NA 

Number of trees to be NA 

transplanted 
31 | Power requirement 

1. Source of power supply MSEDCL 

2. During Construction Phase: (Demand Load) S50 kVA 

3. During Operation phase (Connected Load) 2,337 kW 
4, During Operation phase (Demand Load) 1,795 kW 

5. Transformer 3 no. X 600 kVA 

6. DG set 1 no. X 200 KVA 
7. Fuel Used Diesel 

32 | Detail Energy saving 

Sr. | Energy Conservation Measures Quantity 

1. | Overall energy saving 20% 

33 | Environmental Management plan budget during Construction phase-NA 

34 | Environmental Management plan budget during Operation phase 

Sr. | Component Details Capital cost Rs. | O&M cost (Rs. 
No In Lacs In Lacs/yr) 

‘| Storm Water Storm Water 
Drainage is 35 5.2 
provided 

2 Sewage Treatment | Sewage Treatment 
plant Plant of 380 35 8.7 

m?/day 
3 Rain Water 

Harvesting 4 0.4 
4 Swimming pool 0 0 
5 Solid waste 15 1.5 

6 Green belt 

development 

M Me ember Secretary Chainnan 
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7 Energy saving 20.6 0.6 

8 Environmental MoEF 3 
Monitoring Approved Lab 

9 Water Treatment 25 62 

Plant . 
Total 134.6 25.6 

35. | Parking 
Sr. | Type Required Actual) Area per 

asper| Provided] parking 
DCR (nos.) (m7) 

1. |4W 48 313 3912.5 

2W 739 740 1480 
Total 5392.5 

36 | Details of Court cases / |Yes 
litigations wart. the |Original Application No. 17/2021 (WZ) 

project and project 
location if any. 

SEAC Deliberation — 

PP stated that, the application is a residential housing Project located at Village Bebadohal, 

Taluka Maval, District Pune. PP further stated that, they have applied for new EC under 

Violation Category. 

PP inform that, as per the potential, building permission was obtained for the said project from 

‘Town Planning Department, Pune vide approval no, PRA/NASR/256/2012 for total covered 

built-up construction area of 16,629 m2 and as the total built up area was below 20,000 m2 the 

construction was initiated as per the said approval. PP stated that, the permissible FSI in the 

local planning rules increased from 0.75 to 0.90 resulting the total buildable potential of the 

plot increased accordingly. 

PP informed that, they have obtained Environment Clearance for the said proposal from Govt. 

of Maharashtra vide letter dated 31.03.2015 for the total construction area of 42,671 m2, FSI 

area of 31,059 m2 and Non-FSI area of 11,612 m2 PP further stated that, the Gut no. 3(p) was 

purchased in and the plot area increased by 315 m2 hence, the total plot area became 26,415 

m2 . The total covered built-up construction area also increased by 3,755 m2 (from earlier 

_ 42,671 m2 as per the EC to now total of 46,425 m2 ). PP stated that, there is increase in total 

covered built-up construction area, along with 40 flats increased too. 

PP further stated that, the said increase in the built up area was less than 10%, hence an 

application for amendment was made to SELAA on 30.01.2019 as per the letter published 

“Regarding amendments in Environment Clearances issued to the building construction 

projects” under Medha Gadgil, Additional Chief secretory of SEIAA, Maharashtra dated 

29.11.2014. 

PP further informed that, the actual construction done on-site has a different building 

configuration than mentioned in EC (the configuration has been changed in the vertical 

oe wir Member Secretary
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direction, but the plinth has not changed). Also, the excess area constructed over and above 

sanctioned in EC. 

PP stated that, the total covered built-up area constructed to date is 46,425 m2 , vis-a- vis area 

approved in the EC of 42,671 m2 . PP informed that, they have applied for Terms of Reference 

and Environment Clearance (Expansion — Fresh Case) for the changes/ addition / variation in 

total covered built-up construction area occurred and executed in the project as per the 

MoEFCC published a Standard Operating Procedure (SOP) on 07.07.2021 and Office 

Memorandum dated 28.01.2022. 

PP further stated that, the project was earlier considered in 137th SEAC-II meeting held on 

30.03.2022 and the application is forwarded to SEIAA by SEAC for further guidance. PP 

further stated that,the project was considered in the 242nd SEIAA meeting held on 21.04.2022 

and SEIAA observed that there is a matter pending in Hon'ble High Court, SEIAA decided to 

defer the proposal till the matter in NGT is decided. PP further stated that, the proposal again 

considered in the 258th SETAA meeting on 03.04.2023 and SEIAA decided to refer back the 

proposal once again to SEAC-III for appraisal vide Terms of Reference (ToR) in this regard. 

PP further stated that, they have calculated penalty provision for violation application as per 

approach paper for assessment for environmental damage and estimation of remediation costs 

for building construction projects initiated with obtaining mandatory environmental clearance 

on the PARIVESH portal and they have calculated violation days from 15.12.2018 to date of 

EC application 16.02.2022 i.e. 1159 days. 

Building configuration 

Sr. | Building As per EC: As per CC Remark 
No | name & 2015.03.31 and current 

number Configuration status 
& flats no. 

The name of the building changed 
1 |Al (Earlier = [P+12 (96) P + 8 (96) | andfloors no. decreased 

B7) 

‘ Footprint not changed. Increased 
2 |A2 G+9 (115) P+11 (132) j Floor by 2nos. and flats by 17 nos. 

3 |Bl P+7 (56) P+7 (56) | Not changed 

4 |B2 P+7 (56) P+7 (56) | Not changed 

5 |B3 IP+7 (56) P+7 (56) | Not changed 

Footprint not changed. No. of floors 
6 |B4 IP+7 (56) P+8 (64) | increasedby | no. and flats by 8 no. 

Footprint not changed. No. of floors 

7 (BS IP+7 (56) P+8 (64) | increasedby 1 no. and flats by 8 no. 

Footprint not changed. Increased 
B6 IP+8 (64) P+9 (72) | Floor by Ino. and flat by 8 no. 

0 Footprint and Configuration not changed, 
IP+9 (72) P+9 (71) | No.of 

flat decreased by 1 no.) 

_ Gu 
Member Secretary 
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10 | C2 IP+9 (72) P+9 (72) | Not changed 

11 |Club- house [Not reflected Ground | It was mentioned on the approved layout 

12 | Total Flat no. 699 739 | Increased Flats by 40 nos. 

SEAC-3 appraised the proposal as per Circular issued by SEJAA vide ‘dated 22.08.2022. The 

case was discussed on the basis of the documents submitted and presentation made by the 

proponent. All issues relating to environment, including air, water, land, soil, ecology, 

biodiversity and social aspects were examined. 

After detailed deliberations on the proposal committee confirmed the case to be of violation of 

the EIA Notification, 2006 and as per Office Memorandum- F. No. 22-21/2020- IA II dated 

07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, decided to 

issuing following Term of Reference for undertaking ELA and preparation of Environment 

Management Plan (EMP): 

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)for 

Violation Cases 

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry of 
Environment Forest and Climate Change orders no F.No.22-21/2020-IA.III Dated 7th July 2021 and 
F No. 22-21/2020-IA III (E 138949) dated 28 January 2022 and Approach for Assessment for 
Environment Damage and Estimation of Remediation Costs for Building Construction Projects {nitiated 
Without Mandatory Environment Clearance” 2018. 
The following TOR are drafted with reference to Ministry of Environment Forest and Climate Change 
impact assessment division TORs for Violation Case a) For Construction Sector vide Notification 
§.0.804 (E) dated 14" March 2017 in the matter of LA/HR/NCP/63612/2017 and b)For Mining Sector 

dated 12'" November 2018 in the proposal No IA/MH/MIN/68113/2017. 

A Project Description 

A 1 Project description, its importance and benefits. 

A 2 Project site details (location, topo-sheet of the study area of 10 Km, Coordinates, google 
map, layout map, land use, geological features and geo-hydrological status ofthe study 
area, drainage). hydro geological survey report with graphs & data. 

Land use as per the approved Master Plan of the area, Permission/approvals requiredfrom 
the land owning agencies, Planning / Development Authorities, Local Body, Water supply 

& Sewerage Board, etc. 
Land acquisition status, R & R details. 

Forest and Wildlife and eco-sensitive zones, if any in the study area of 10 km. Any 
sensitive areas in impact zone such as archaeological structures, reserved forest, noise 

sensitive zones etc. Clearances required under the Forest (Conservation) Act, 1980, the 

Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986. 

High Tension lines or Hazard lines if any on the plot. 

I
 Plan showing HFL/CRZ lines. 

> 
| 

| 

Permissions granted by State Government in tabular and chronological form. 
Comparative statement of components approved and components constructed including 
tis configuration as per earlier EC (if applicable) and proposed 
development. 

PP to submit the detailed master plan indicating already completed construction and 
proposed construction. PP to submit the certificate from registered architect for completed 

work, built up area and configuration. 
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A | 10 Project cost shall be based on government notified stamp duty ready reckoner at timeof 

application including cost of land and construction including civil, MEP works, 

environment services, site/land development, horticulture/landscape works etc complete 

B | Base Line Data 

Baseline environmental study for ambient air (PMio, PM2.s, SQ2, NOx & CO),water (both 

surface and ground), noise and soil for one month (except monsoon period) as per 
MoEF&CC/CPCB guidelines at minimum 5 locations in the study area of 10 km,The 
collection and analysis of data shall be done by an environmental laboratory dulynotified 
under the Environment (Protection) Act, 1986, or an environmental laboratory duly 

notified under the Environment (Protection) Act,1986, or an environmental laboratory 
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research 
(CSIR) institution working in the field of 
environment. 

Detail on flora and fauna and socio-economic aspects in the study area. Details of tree 
cutting, tree transplantation and survival report of existing trees including conformityto 

prevailing Tree Act. 

Likely impact of the project on the environmental parameters (ambient air surface and 
ground water, land, flora and fauna and socio-economic, etc.) 

Source of water for different identified purposes with the permissions required from the 
concemed authorities, both for surface water and the ground water (by CGWA) as the 

case may be, Rain water harvesting, etc. 

Socio-economic infrastructure details including public transport arrangements on thesite; 

PP to mention details of socio-economic in EIA. 
PP to submit contour map with slopes, drainage pattern of the site and surrounding area. 
Layout showing natural water courses on site; total runoff calculation before andafter 

development. 

PP to submit details of existing trees, proposed to be cut, proposed to be transplantedalong 
with tree survival report conforming to prevailing Tree Act. 
Land use of the study area delineating forest area, agricultural land, grazing land, wildlife 
sanctuary, national park, migratory routes of fauna, water bodies, human settlements and 
other ecological features should be indicated. 

Proximity to Areas declared as Critically Polluted’ should also be indicated and where 
so required, clearance certifications from the prescribed Authorities, such as the SPCB 
should be secured and furnished to the effect that the proposed Activities could be 
considered. 
Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the authorized 
agencies demarcating LTL. HTL, CRZ area, location of the mine lease 
w.r.t. CRZ, coastal features such as mangroves, if any, should be furnished. (Note: The 
Projects falling under CRZ would also need to obtain Approval of the concernedCoastal 
Zone Management Authority). 

The water requirement for the Project, its availability and source should be furnished.A 
detailed water balance should also be provided. Fresh water requirement for the Project 
should be indicated. 
Necessary clearance from the Competent Authority for drawl of requisite quantity ofwater 
for the Project should be provided. 
Description of water conservation measures proposed to be adopted in the Project should 
be given. Details of rainwater harvesting proposed in the Project, if any, should be 

provided. 

_ Slt MM 
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Impact of the Project on the water quality, both surface and groundwater, should be 
assessed and necessary safeguard measures, if any required, should be provided. 
Based on actual monitored data, it may clearly be shown whether working will intersect 
groundwater. Necessary data and documentation in this regard may be provided. In case 
the working will intersect groundwater table, a detailed Hydro Geological Study should 
be undertaken and Report furnished. The Report inter-alia, shall include details of the 
aquifers present and impact of mining activities on these aquifers. Necessary permission 
from Central Ground Water Authority for working below ground water and for pumping 

of ground water should also be obtained and copy furnished. 

Details of any stream, seasonal or otherwise, passing through the lease area and 
modification / diversion proposed, if any, and the impact of the same on the hydrology 
should be examined. 

B| 14 

By} 15 

B | 16 

B} 17 Information on site elevation, working depth, groundwater table etc. should be provided 
both in AMSL and BGL. A schematic diagram may also be provided for the same. 

C | Traffic Impact Study 

Cc 1 Traffic Management Plan for the development — Internal circulation indicating road width 
and turning radius. Cross section of roads at four places showing clear road width, distance 
left from building line, spaces left for plantation, footpath, service lines etc. 

Traffic Volume Counts and Turning Movement Counts on all the externalsurrounding| 

roads of the proposed project showing the time period taken. 

Topographic details of roads and intersection of the surrounding roads where countsare 
taken, actual geometry on ground to be shown with dimensions. 

Traffic generation values of similar development to be given by actual count by actualcount 
as support data for assumption made to the particular project. 

Impact on local transport infrastructure due to the Project should be indicated.Projected 
increase in truck traffic as a result of the Project in the present road network(including those 
outside the Project area) should be worked out, indicating whether itis capable of handling 
the incremental load. Arrangement for improving the infrastructure, if contemplated 
(including action to be taken by other agencies such asState Government) should be 

covered. Project Proponent shall conduct Impact of 
Transportation study as per Indian Road Congress Guidelines. 

Parking statement mentioning parking as per DCR & parking provided actually. 

Basement ventilation plan: Fire Tender Movement Plan showing clear road and 
turning radius. Cross section of roads at four places including UGT, OWC and DG 
set location showing clear road width and distance left from building line & spacesleft 
for plantation, parking, service lines, foot paths, etc. 

D | Environmental Impact and Management Plan 

D 1 Identify sources of air pollution, indicate mitigation measures to reduce Ain 
pollution/Noise pollution. 

D 2 Debris management plan including (a) debris required for refilling, (b) contour plan, 
(c) details of site where excess debris will be disposed, capacity of the site and NOC of 
plot owner. PP shall also ensure that debris disposed on other plot shall not be disposed on! 
another plot. If to be disposed on another plot, the same shall be carried out as per 
prevailing environmental laws. 

Management of solid waste and the construction & demolition waste for the project vis-a- 
vis the Solid Waste Management Rules 2016 and the Construction & Demolition Rules, 
2016. Transport, collection, storage and disposal for all types of wastes like hazardous 
waste, non-hazardous waste, solid waste, E- waste, and debris/excess earth etc. PP to 

provide the detailed solid waste management plan along with marked locations on the 

vif] 
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master plan. Design details of waste processing equipment such as OWC/biogas plants 
confirming to the technical requirements to meet the quality products. 

Waste water management (treatment, reuse and disposal) for the project and also the study 
area. Design of all STP’s along with BOD load, oxygen requirement calculations and sizing 
of the tanks with respect to the design criteria. PP to submit detailed calculation for the 
disinfection of the treated STP water; PP to submit cross sectional drawing of STP’s 
showing dimensions and ground level; PP to provide ozonation for tertiary treatment. PP 
to mark the area required for all STP’s on master layout with dimensions 

PP to show internal storm water drain and sewer line arrangements up to final disposal 
point. 

Provision of mandatory RG area on virgin land and submit the drawing with calculations, 
ensuring entire mandatory RG is provided on the plot where residential buildings are 
proposed. 

A detailed phase wise development plan with safety planning where occupancy has been| 
given, 

If any site specific structures such as creation of water body, alteration of natural storm 
water, large alteration of slopes, creation of green areas abutting to water bodies / natural 

storm water drain / river etc, is involved, detailed environmental protection approach for 
the same shall be provided. 

Separate chapter on Renewable energy in EIA report. PP to submit terrace plan for 
installing solar panels& calculations of energy saving; Energy efficient measures (LED 
lights, solar power, etc.) during construction as well as during operational phase of the 
project. Report on ECBC compliance. 

Provide details of Solar PV and Solar water heater in the specific format. PP to carryout 
shadow analysis for identifying the roof-top area for providing solar panels Minimum 5% 
of the total demand load shall be provided with Solar PV. 

Environmental status report including analysis reports of all environmental pollution 
reduction facilities if any commissioned. 
PP to submit Disaster management plan. 

Preparation of site specific, executable and auditable environment management plan 
(EMP) 

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form 
(indicating the linear and quantitative coverage, plant species and time frame) and| 
submitted, keeping in mind, the same will have to be executed up front on 

commencement of the Project. Phase-wise plan of plantation and compensatory 
afforestation should be charted clearly indicating the area to be covered under plantation] 
and the species to be planted. The details of plantation already done should be given. The 
plant species selected for green belt should have greater ecological valuc and should be off 
good utility value to the local population with emphasis on local and native species and the 
species which are tolerant to pollution. 

D 16 Benefits of the Project if the Project is implemented should be spelt out. The benefits off 
the Project shall clearly indicate environmental, social, economic, employment potential, 
etc 

Environmental Modelling and additional Studies 

1 Fugitive dust modelling by using local meteorological data. 
2 Ecological footprint calculation using LCA approach. 
3 Estimation of Carbon footprint of the project and its analysis to be included. oo
l 

ood
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Assessment of ecological damage with respect to air, water, land and other environmental 
attributes. The collection of data and sample analysis shall be done byan environmental 
laboratory duly notified under the Environment (Protection) Act, 1986 or Environmental 
Laboratory accredited by NABL, or a laboratory of council ofScientific and Industrial 
Research (CSIR) institution working in the field of environment. 

Gate mass balance analysis for environmental parameters related to solid/liquid waste 
material coming to site, waste generated and its treatment and disposal from site. 

Public health implications of the Project and related activities for the population in the 
impact zone should be systematically evaluated and the proposed remedial measures 
should be detailed along with budgetary allocations. 

Measures of socio economic significance and influence to the local community 
proposed to be provided by the Project Proponent should be indicated. As far as 
possible, quantitative dimensions may be given with time frames for implementation. 

Detailed environmental management plan (EMP) to mitigate the environmentalimpacts 
which, should inter-alia include the impacts of change of land use, loss of agricultural and 
grazing land, if any, occupational health impacts besides otherimpacts specific to the 
proposed Project. 

Public Hearing points raised and commitment of the Project Proponent on the same along 
with time bound Action Plan with budgetary provisions to implement the sameshould be 
provided and also incorporated in the final ELA/EMP Report of the Project. 

E | it PP to refer “approach paper for assessment for environmental damage and estimationof 
remediation costs for building construction projects initiated with obtaining mandatory 
environmental clearance” available on the portal : “ecmpcb.in”. 

F | NOCs, Undertakings, CER and Litigations 

F 1 NOC’s required: a) CFO, b)Water supply with quantity, c) Drainage, d) Non- 
biodegradable waste disposal, ce) Aviation f} HRC, G) PESO , H ) Defence/NAD etc 

F} 2 Undertaking to provide DG set backup to all Pollution Control Devices, Water 
Supply, Emergency Services including emergency lifts, etc. 

F 3 Include condition of “maintenance of all Pollution Control Equipment’s and functioning 
of Environment Monitoring Cell in PP’s MoU with society /maintenance agencies 
/vendors. 

PP to submit details of CER activities in consultation with the affected people in the 
project area as per MoEF&CC circular dt. 01.05.2018, along with details of fund 
utilization & agreement or consent of executor. 

F 5 PP to submit Roles and Responsibilities of developer etc for compliance of environmental 
regulations under the provisions of EP act. 

F 6 Details of litigation pending against the project, if any, with direction /order passed by 
any Court of Law against the Project should be given. 

Specific Term of Reference 

Q
I
 

1 The State Government/SPCB shall take action against the project proponent under the 
provisions of section 15 read in conjunction with Section 19 of the Environment 
(Protection) Act, 1986, and further no consent to operate to be issued till the project is 
granted EC. 

As per extant regulations at the time of scoping, if it is viewed that the project activityis 
otherwise permissible, Terms of Reference (TOR) shall be issued with directions 
to complete impact assessment studies and submit Environment Impact Assessment 
(EIA) report and Environment Management Plan (EMP) in a time bound manner. 
Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Planand 
(c) Community Augmentation Plan. 

Member Secretary 
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G | 4 | Assessment of ecological damage with respect to air, water, land and other environmental 

attributes shall be done before arriving at quantum environmentremediation and natural 

and community resource augmentation. 

G | 5 |The methodology of calculating this quantum shal! be as specified in format for 

Assessment of Environmental damages in the paper titled “Approach for Assessmentfor 

Environment Damage and Estimation of Remediation Costs for Building Construction 

Projects Initiated Without Mandatory Environment Clearance” 2018 

G | 6 | Preparation of EMP comprising remediation plan and natural and community resource 

augmentation plan corresponding to the ecological damage assessed and economic 

benefits derived, which shall be based on cost of project derived from prevailing rates of 

construction and land of government approved ready reckoner, dueto violation. The cost 

of the Project (capital cost and recurring cost) as prevailing in 

Annual Statement of Rates / District Schedule of Rates/ Government Ready ReckonerRates 

as well as the cost towards implementation of EMP should be clearly spelt out. 

G | 7 | The collection and analysis of data shall be done by an environmental laboratory duly 

notified under the Environment (Protection) Act, 1986, or an environmental . 

laboratory accredited by NABL, or a laboratory of a Council of Scientific and 

Industrial Research (CSIR) institution working in the field of environment. 

G | 8 | The remediation plan and the natural and community resource augmentation plan shall be 

prepared as an independent chapter in the ETA report by the accredited consultants. 

G | 9 | It should be clearly stated whether the proponent if it is a Company has a well laid down 

Environment Policy approved by its Board of Directors? If so, it may be spelt out in the 

EIA Report with description of the prescribed operating process/proceduresto bring into 

focus any infringement/deviation/violation of the environmental or forest norms/ 

conditions? The hierarchical system or administrative order of the Company to deal with 

the environmental issues and for ensuring compliance with the EC conditions may also be 

given. The system of reporting of non-compliances / violations of environmental norms to 

the Board of Directors of the Company and/or shareholders or stakeholders at large, may 

also be detailed in the proposed safeguard measures in each case should also be provided. 

G | 10 | Besides the above, the below mentioned general points are also to be followed: 

a) All documents to be properly referenced with index and continuous page numbering. 

b) Where data are presented in the Report especially in Tables, the period in which the 

data were collected and the sources should be indicated. 

c) Project Proponent shall enclose all the analysis/testing reports of water, air, soil, 

noise etc. using the MoEF&CC/NABL accredited laboratories. All the original 

analysis/testing reports should be available during appraisal of the Project. 

d) Where the documents provided are in a language other than English, an English 

translation should be provided. 

G 11 | Incase of continued violation after issue of TOR, the ToR/Environmental Clearance shall 

be terminated forthwith. 

H | Other points: 

H | 1 | PP tosubmit the DP Plan. 

H | 2 | PP to submit the detail Architect Certificate stating current status of the constructionalong 

with building wise construction done (FSI, NoN- FSI & Total built up area) onsite along 

with the chronology. 

H | 3. | PP to submit the all-approvals details (CC, OC etc) regarding project underconsideration. 

H | 4 | PP to submit the details of Court cases / litigations wart. the project and project 

location, if any. 

MW) 
Member Secretary Chairma: 
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Recommendations of SEAC- 

After deliberation, Committee decided to recommend the proposal to SEIAA for grant of ToR. 

Deliberation in SEIAA- 

Proposal is recommended in 174" meeting of SEAC-3 for grant of Terms of References (ToR) 

under violation category. 

SEIAA further directed SEIAA cell to communicate with MPCB to confirm whether action has 

been initiated against the Project Proponent under section 15 of Environment (Protection) Act, 

1986 for violating provisions of EIA Notification, 2006. 

SEIAA after deliberation decided to grant of Terms of References (ToR) as per recommendation 

of SEAC. 

SEIAA Decision- 

SEIAA after deliberation decided to grant of Terms of References (ToR) as per 

recommendation of SEAC. 

fk WT 
Member Secretary chaN man 
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PUNE 

Outword No.:DP/BMA/Village Bebedovhal /Gat No. 1 P & 3 P ICR. 692, 

& 

crit arerarre Far PReoreT TTAB, TT 

Bune metropolitan Region Pevelopment Authority, Pune 

afta yerater SA, HHS WS CEMA TA, areal, THI- ¥ 8 o¥E 

Pritsmaes Reve New Administrative Building, Near Akurdi Railway Station, Akurdi, Pune-411044 

Ph No. : 020- 259 33 344 / 356 / 333 / THIF. A. 0 ZO- VAS RB av¥/ 34% / 232 Email: comm@pmrda.gov.in 

Date :- 15 /6| /2024 

To, 

M/s Xrbia North Hinjewadi Developers P. Ltd. & 

Shri Rahul Rasiklal Nahar 

Though Authorized Signatory: Shri Hitendra Hari Patil 

Resident 929, Mantri House, First Floor, F.C. Road, Pune 411004. 

Subject- Notice for Violation in respect of obtaining occupancy Certificate in violation of 

Condition imposed in Environment Clearance dated 31-03-2015 

WHEREAS, you have obtained prior E.C. from SEAC-III (SEIAA), Maharashtra vide Letter 

dated 31 March, 2015 subject to certain terms & conditions stipulated therein for the Proposed 

Residential Development at Gat No.01, Village Bebadohal, Taluka-Maval, District-Pune for total FSI 

31059 Square Meters plus Non-FSI 11611.82 Square Meters = Total 42670.82 Square Meters as 

specifically mentioned in your E.C. 

AND WHEREAS, it was obligatory on your part to comply with the conditions stipulated in 

the E.C. granted to you more particularly not to exceed FSI & Non-FSI mentioned therein. AND 

WHEREAS, you were granted sanction by the PMRDA subject to the compliance of E.C. granted by 

the Environment Department, Govt of Maharashtra with the condition that in case of submission of 

false and misleading documents the Commence Certificate & Development Permission will be treated 

as revoked. 

AND WHEREAS, you have carried out construction beyond total 42670.82 Square Meters 

for which EC was granted and thereby violated EC-Condition in respect of total BUA. You have thus 

violated EC. 

NOW THEREFORE; you are called up on to show cause why your Commencement 

Certificate dated 15-12-2018 and Completion Certificate dated 12-06-2020 for exceeding BUA shall 

not be reviewed suitably and why further action including revocation of such permission and any 
other appropriate action shall not be initiated. Your reply to this Notice be submitted within 7 days’ 
time , failing which appropriate action will be initiated against you and unauthorized occupants 
which please be noted. 

‘ 

(Rahul Mahiwal) 

Ac ; Metropolitan Commissioner 

And 

Chief Executive Officer 
y Pune Metropolitan Region Development Authority, Pune 

GE Scanned with OKEN Scanner
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : - 24010437/24020781/24014701

Fax : -24044532/24023516

Email :- enquiry@mpcb.gov.in

Visit At:- http://mpcb.gov.in

Kalpataru Point, 3rd & 4th floor, Sion-

Matunga Scheme Road No. 8, Opp.

Cine Planet Cinema, Near Sion Circle,

Sion (E), Mumbai - 400 022

Date:\<t/06/2014

Infrastructure/Orange/L.S.I

Consent order No: Format 1.0/BO/ROHQ/CE/PN-20203-13/CC-£,'foa

To,
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd.,

S.No.l Village- Bebadohal,

Taluka Maval, Dist Pune.

Sub : Consent to Establish in Orange category for Building / construction project.

Ref : Minutes of Consent Committee meeting held on 10/06/2014

Your application:- CE1401000317

Date: 16/12/2013

For: Consent to Establish for Construction of Residential project.

Under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Municipal Solid Waste (Management &
Handling) Rule 2000 and E-Waste (Management & Handling Rule 2011 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the schedule I, II, III &
IV annexed to this order:

1. The consent to Establish is granted for a period upto:- Commissioning of the unit or five years,
whichever is earlier.

2. The Proposed Capital investment of the Project is Rs 46.50 Crs. (As per CA certificate).

3. The Consent to Establish is val id for development of new Residential project by M/s. Xrbia North

Hinjewadi Developers Pvt. Ltd., at S.No.l Village- Bebadohal, Taluka Maval, Dist Pune. on total

plot area of 26,100.0 Sq. mtrs and total construction bu i l t up area of 29290.31 Sq. mtrs. As per

construction commencement certificate issued by local body.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr.
no.
1.
2

Description

Trade effluent
Domestic effluent

Permitted quantity
of discharge
Ni l
317.0CMD

Standards to
be achieved
NA
As per
Schedule -I

Disposal

NA
60% shall be reused & recycled and
remaining shall be discharged in
municipal sewer.

5. Conditions under Air (P&CP) Act, 1981 for air emissions:

Sr. No. Description of stack / source | Number of Stack Standards to be achieved
DG sets (350.0 KVA) 1 As per Schedule -II

A/.y. Xrbia North Hinjewadi Developers Pvt. Ltd. SRO Pune I'I'''I/O•/, '97'090000 Page I of 6
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6. Conditions under Municipal Solid Waste (Management and Handling) Rule,2000

Sr. No.

1.
2.
T
J.

Type Of Waste

Biodegradable Waste
Non Biodegradable Waste
STP Sludge

Quantity

587.0
880.0
35.0

UOM

Kg/Day
Kg/Day
Kg/D

Treatment

owe
Segregation
—

Disposal

Used as manure
By sale
Used as manure

7. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
shall be binding on the industry. L

\T \
8. This consent should not be construed as exemption from obtaining necessary NOC/permission

from any other Government agencies.

9. The applicant shall submit an affidavit within 15 days in the prescribed format towards not taking

further effective steps prior to obtaining the Environment Clearance.

10. As per Para 2 of EIA notification dated-14/09/2006, the effective steps include starting of any

construction work or preparation of land by the project management. However as clarified by the

MoEF vide office memorandum no. J-1103/41/2006-IA.II(I); Dated-19/8/2010,fencing of the site to

protect it from getting encroached & construction of temporary shed(s) for the guard(s) &

acquisition of land shall not be treated as an effective steps.

11. The applicant shall submit an affidavit for complying provisions of RRZ policy 2009 such as Excess

treated effluent generated from STP shall be connected to sewer line provided by local body & not

store / dispose MSW within 500 mtrs from HFL of Pawana River.

12. This consent is issued as per distance certificate issued by Executive Engineer, Khadkwasala

Irrigation Division, Pune-II on dated 09/04/2014 mentioning location of STP & Organic waste

converter plant 122.50 mtrs & 137.5 mtrs respectively from HFL of Pawana River.

For and on behalf of the
Maharashtra Pollution Control Board

Received Consent fee of-
Amount(Rs.)

75100.0

DD. No.

(Rajeev Kumak Mital)
Member Secreiary

Drawn On

084676 02/12/2013 Oriental Bank of Commerce

Copy to:
1. Regional Officer, MPCB, Pune. And Sub-Regional Officer, Pune-l, they are directed to ensure the

compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd, SRO Pune [I///O/L/97090000 Page 2 of 6
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Schedule-l
Terms & conditions for compliance of Water Pollution Control:

1)

2)

3)

4)

A| As per your consent application, you have proposed to provide the sewage treatment
system with the design capacity of 360.0 CMD

B| The Applicant shall operate the sewage treatment system to treat the sewage so as to achieve
the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

1
2
<->j
4

pH "•>••
Suspended Solids
BOD 3 Days 27 degree C
Detergent

Not to exceed
Not to exceed
Not to exceed
Not to exceed

6.5 to 9.0
100 mg/1.
100mg/l .
01 mg/1.

C) The treated domestic effluent shall be 60% recycled and reused for flushing, fire fighting
and cooling of Air conditioners etc. The remaining shall be discharged into Municipal sewer/
utilized on land for gardening after conforming to above standards. The firm shall affix the
separate meter -for ensurance of 60% recycling of treated sewage and keep the records of the
same. In no case effluent shall find its way to any water body directly /indirectly at any time.

The Board reserves its rights to review plans, specifications or other data relating to plant setup for
the treatment of water, works for the purification thereof & the system for the disposal of sewage or
trade effluent or in connection with the grant of any consent conditions. The Applicant shall obtain
prior consent of the Board to take steps to establish the unit or establish any treatment and disposal
system or an extension or addition thereto.

The firm shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

In case, the water consumption of the project is not covered under the water consumption of local
body, in that situation, the project proponent shall submit the CESS Returns in the prescribed
format given under the provision of Water (Prevention & Control of Pollution) Cess Act, 1977
and Rules made thereunder for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water consumption of
local body, the project proponent shall submit certificate to that effect from the concern local
body with the request not to assess CESS on their water consumption, being already assessed
on the water consumption of local body.

Sr. no.

1.

Purpose for water consumed

Domestic purpose

Water consumption quantity
(CMD)
440.0

M.-s Xrbia North Hinjewadi Developers Pvt. Ltd, SRO Pune ll/l/O/L/97090000 Page >of 6
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Schedule-llscneauie-n

Terms & conditions for compliance of Air & Noise Pollution Control:

1. As per your application, you have proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. No. Stack Attached To

DG s<tts-(350.0 KVA)

Height in Mtrs. Type of Quantity
(Above roof top) Fuel

HSD/
Diesel

* D.G. Set shall be operate only in case of power failure.

2. The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of pollutants to the following standards:

Particulate matter Not to exceed | 150.00 mg/TMm".

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological I mprovement or otherwise such
variation (including the change of any control equipment, other in whole or in part is necessary)

5. Conditions during construction phase:-

During construction phase, applicant shall provide temporary sewage disposal and MSW
facility for staff and worker quarters.

During construction phase, the ambient air and noise quality should be closely monitored
to achieve Ambient Air Quality Standards and Noise by the project proponent through
IVloEF approved laboratory.

Noise generating activity shall be carried out during day time only.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pime II'l/O/L/97090000
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Schedule-Ill
Details of Bank Guarantees

Sr.
No.

r

Consent
(Cto

E/O/R)

Establish

Amtof BG
Imposed

Rs. 3.0 lakh

Submission
Period

15 days

Purpose of BG

Rs. 3.0 lakh for ensuring the
compliance of consent
conditions.

Compliance
Period

Upto
Commissioning ol
the unit

Validity
Date

Five
years

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune II/l/O/L/97090000 Page 5 of 6
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Schedule-IV
General Conditions:
The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and environmental
protection Act 1986 and Municipal Solid Waste (Management & Handling) Rule 2000 and E-Waste
(Management & Handling RuJeJZOll. ;

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall be provided
at the end of the collection system with arrangement for measuring the flow. No sewage shall be admitted
in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in
designed and provided collection system.

4) Vehicles hired for bringing construction material to the site should be in good condition and should
conform to applicable air and noise emission standards and should be operated only during non-peak
hours.

5) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the

room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic

treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting the
ambient noise standards, whichever is on higher side. A suitable exhaust muffler with insertion loss
of 25 dB (A) shall also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosure/room and then average.

c) The industry shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise to less than 55 dB(A) during day time and 45 dB(A) during
the night time. Day time is reckoned between 6 a.m. to 10 p.
m and night time is reckoned between 10 p.m to 6 a.m.

d) Industry should make efforts to bring down noise level due to DG set, outside industrial premises,
within ambient noise requirements by proper sitting and control measures.

e) Installation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer.
f) A proper routine and preventive maintenance procedure for DG set should be set and followed in

consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.
h) The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.
i) The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit for

generator sets run with diesel.
6) Solid Waste - The applicant shall provide onsite municipal solid waste processing system & shall comply

with Municipal Solid Waste (Management & Handling) Rule 2000 & E-Waste (M & H) Rule 2011.
7) Affidavit undertaking in respect of no change in the status of consent conditions and compliance of the

consent conditions the draft can be downloaded from the official web site of the MPCB.
8) The industry shall submit official e-mail address and any change will be duly informed to the MPCB.
9) The treated sewage shall be disinfected using suitable disinfection method.
10) The firm shall submit to this office, the 30th day of September every year, the environment statement

report for the financial year ending 31st march in the prescribed Form-V as per the provision of rule 14 of
the Environmental (Protection) Second Amended rule 1992.

1 1 ) The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board before
commissioning of the project.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune 1I/I/O/L/97090QOQ \V Page 6 of 6
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As per Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya 

(M), Dt. 2.3.2015, approval to flood zones and flood maps is given by 

Water Resources Dept. But it was under consideration of the 

government to improve and to get more clarification with respect to 

which public utility works should be allowed Prohibitive Zone inside 

Blue Flood line and on Restrictive Zone between Red and Blue Flood 

line as per Gov. circular No. FDW-1089/243/89/Sin Vya (Works) Dt. 

2/9/1989 and Dt. 21/9/1989. Accordingly following circular is 

published with collectively improved/latest instructions 

CIRCULAR- 

1. Gov. Irrigation Department circular No. FDW-1089/243/89/Sin

Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989 is being modified.

2. With respect to the land use in flood prone zones, as per the

guidelines given in the Dam Safety Manual Chapter 8/1984

important flood lines will be primarily of two types. Prohibitive

Flood Line (Blue Line) and Restrictive Flood Line (Red Line).

3. Blue Flood Line:

Blue Flood Line will be the line marked at the water level of the

highest discharge of:

a) Flood discharge at the average frequency of 25 years.

b) One and half times the discharge of the established riverbed.

4. Red Flood Line:

Red Flood Line will be the line marked at the water level of the

water discharge as under:

a) Where there is no dam, flood discharge at the average frequency

of 100 years.

b) Where there is a dam, maximum flood discharge over the spill

way added with flood discharge from the free catchment area at

the average frequency of 100 years.

5. Prohibitive Zone:
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The area between the Blue Flood line on the right bank of the river 

to riverbed to the Blue Flood line on the left bank of the river shall 

be called as Prohibitive Zone. 

6. Restrictive Zone:

The area between the Blue Flood Line of the river and the Red

Flood Line on the same bank shall be called as Restrictive Zone.

7. Prohibitive Zone can be used only in the form of open land e.g.

gardens, play grounds, light crops; where there is established

easement right to take crops (e.g. water melons, musk melons etc.

public toilets and sewage discharge facilities), so that there will not

be any obstruction to the flow of the river, there will not be

reduction in the carrying capacity of the river and there will not be

any change in the cross section of the river.

8. Restrictive Zone should be used only for the following:

i) Sewage carrying projects unavoidable in public interest.

ii) Public roads unavoidable in public interest; provided the top

level of such road shall be above the level of Blue Flood line.

iii) Water supply pipe lines, gas pipe lines, drainage pipe lines

unavoidable in public interest provided such pipe lines shall be

under ground and will not cause obstruction in the cross section

of the Restrictive Zone.

iv) The plinth level of the ground floor of the buildings in

Restrictive Zone shall be safely above the level of Red Flood

line so that the people could be evacuated to safe location before

the flood level rises in the Restrictive Zone and it will be

possible for the people and cattle to shift urgently to safe

location with their belongings to avoid the loss of life and

property due to floods.

9. Care shall be taken that there shall be no impediment to the flow of

river, carrying capacity of the river shall not be reduced and there

shall be no change in the cross section of the river due to the land

used mentioned in para No. 8 above. Chief Engineer shall be
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Photographs taken on 17.05.2024 

 

 
 

Construction of compound wall beyond blue line 

 

 
 

Construction of path way beyond blue line 
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Construction of path way beyond blue line 

 

 
 

Partial Building B5 in between red line and blue line 
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Open well/bore well was observed in the garden 

 

 

1163



 

 
 

ETP Area 

 

 
 

Solar Water Heating systems 
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